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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
Original Application No. 194 of 2024 (SZ)
( Earlier OA.No.477 of 2024 (PB)
IN THE MATTER OF:

Tribunal on its own motion Suo Motu
based on the news item published in
The Times of India dated 19.02.2024
titled, “Buckingham Canal remains
chocked with garbage, sewage”.
With
Central Pollution Control Board,
Through its Member Secretary,
New Delhi and Ors. ...Respondent(s)

STATUS REPORT ON ACTION TAKEN BY THE GOVERNMENT,
ENVIRONMENT CLIMATE CHANGE & FORESTS DEPARTMENT

I, Anurag Mishra, IFS., S/o Sri. S.N.Mishra (late), Hindu, aged about
58 years, residing at A1-11, SAF Games Village, Koyambedu, Chennai — 600
107 and presently working as Special Secretary (Environment, Climate
Change), Environment, Climate Change and Forests Department, do hereby

solemnly affirm and sincerely state as follows.
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1. T submit that I am the Special Secretary (Environment, Climate Change),
Environment, Climate Change and Forest Department, the herein, and as such I
am well acquainted with the facts of the case from the records available in our
office and I am filing this Report after perusal of records and I am authorized to
file this Report.

2. Itis respectfully submitted that, the Hon’ble National Green Tribunal (Principal
Bench), New Delhi, in its order dated 13.02.2019 in O.A. Nos. 556 to 559 of
2018 concerning the pollution of Adyar and Cooum Rivers and the Buckingham

Canal in and around Chennai, had directed as follows:-

“We also direct that the Committee headed by Chief Secretary which met on
01.02.2019 may continue to meet fortnightly for a period of next three months
and thereafter on monthly basis to review the progress in the matter. Quarterly

reports may be furnished to this Tribunal on the progress in the maitter”

3. In this context, it is respectfully submitted that, the Government of Tamil Nadu
had already formed the Chennai Rivers Restoration Trust (CRRT) to improve
the ecological conditions of rivers, waterbodies, creeks, and estuarine
ecosystems in and around the region of Chennai. The CRRT has been entrusted

with the primary functions of planning, coordinating, and monitoring activities
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for the environmental restoration of rivers and waterbodies, namely, the Cooum,
Adyar, Kosasthalaiyar rivers and the Buckingham Canal, along with other
canals, drains, estuaries, and creeks in the Chennai Metropolitan Area. The Chief
Secretary to Government is the Chairman of the Trust. The CRRT had been
functioning from the year 2006 onwards to improve the ecological conditions of
water bodies in and around Chennai.

. The CRRT further is working towards achieving the above. However, it is
submitted that various new challenges are met with in execution of the
restoration efforts with an ever changing base line due to urbanization in the
region. Despite the challenges faced, the CRRT is continuing to be in active

execution of the restoration efforts.

. It is humbly submitted that, in compliance with the directions of the Hon’ble
National Green Tribunal (Principal Bench), New Delhi, in O.A. Nos. 556-559
of 2018, order dated 13.02.2019, (a copy of the order is annexed as Annexure-
A), the CRRT formed a High-Level Committee headed by the Chief Secretary

to Government. The Chief Secretary is convening monthly review meetings to
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monitor the progress of ongoing river restoration projects. The last such monthly
review was held by the Chief Secretary on 14.05.2025.

It is further submitted that in order to holistically approach the problem and find
solution and also to execute the restoration works, the Committee also comprises
Water Resources Department, Greater Chennai Corporation, Chennai
Metropolitan Water Supply and Sewerage Board, Environment, Climate Change

& Forests, among other senior officials of the stakeholder departments.

. It is respectfully submitted that, as per the aforesaid directions of the Hon’ble
Tribunal (PB), the Chennai Rivers Restoration Trust (CRRT) has already been
convening periodical meetings as explained above and has initiated effective
measures towards the restoration of the Buckingham Canal. In pursuance of the
orders of the Hon’ble National Green Tribunal (PB), New Delhi, high-level
monthly review meetings under the Chairmanship of the Chief Secretary to
Government are being convened to monitor the progress of the Cooum, Adyar,

and Buckingham Canal Restoration Projects.

It is further submitted that the outcome of such review meetings is duly

consolidated and placed on record before the Hon’ble National Green Tribunal
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(Principal Bench), New Delhi, on a quarterly basis. (A copy of the 23rd

Quarterly Report is annexed as Annexure-B).

9. It is further submitted that with respect to the orders of this Hon’ble Tribunal in
the above case in O.A.No 194 of 2024 dated 26.06.2025, the issue pertains to
the removal of the encroachment along the water body, more particularly, 500m
on either side of the MRTS Railway Station in Chepauk and to remove the
garbage and provide a net mesh. It is submitted that a statutory letter in this
regard had been sent by the TNPCB to the Greater Chennai Corporation on
25.07.2024 itself. In this regard the issue of removal of encroachments is also a

specific agenda in the works undertaken by the high level Committee.

10. It is most respectfully submitted that, with reference to the overall scheme of
restoration of the water bodies, the Chief Secretary to Government is already
convening monthly review meetings on the restoration of the Adyar and Cooum
Rivers and the Buckingham Canal, in compliance with the directions of this

Hon’ble National Green Tribunal stands duly complied with.
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It is therefore prayed that this Hon’ble Tribunal may be pleased to take this

submission on record and pass such further order (s} as deemed fit and proper in

nanag M8
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the facts and circumstances of the case.
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VERIFICATION

Verified at Chennai on this 25 ™ day of 2025 that the contents of this affidavit
based on official record(s) maintained and information available in the office are

true and correct, no part of it is false and nothing has been concealed there from.
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ANNEXURE A

Item Nos. 02 to 05

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(Through Video Conferencing)

Original Application No. 5568/2018
(Earlier O.A. NO. 164 /2015 (S2)
And
Original Application No. 557/2018
(Earlier O.A. NO. 164/2014 (SZ)
And
Original Application No. 559/2018
(Earlier O.A. NO. 130/2016 (SZ)
And

Original Application No. 556 /2
‘arher 0.A. NO. 299/2013 (SZ) (Suo Moto)
wk Shanmugam 4 plicant(s)

h Versus
Nadu State Pollution Control Board & Ors, pondent(s)

dwm Mlson f
-y
V‘rsus “

teofT lPPadu&(%s.—’ .z‘

Apph cant(s)

z
< Rudcnt(s)
&

6“ p.\" ppllcant s)
The Pri ecretary, Envir t-]i rlent & Forest,
Govt. of il Na‘(’)rs. Respondent(s)
WITH '
Tribunal on its own motion Applicant(s)

Versus

The Principal Secretary, Environment & Forest,
Govt. of Tamil Nadu & Ors. Respondent(s)

Date of hearing: 13.02.2019

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL. MEMBER
HON'ELE DR, NAGIN NANDA, EXPERT MEMBER

For Applicant(s}): Mr. Jawaharlal Shanmugarm, in person.


ANNEXURE A


For Respondent (s): Mr. 8.V. Vijay Prashanth, Advocate for State of Tamil

Nadu
Ms. ME. Sarashwathy, Advocate for MoEF & CC

Mr. P. Varalakshmi, Advocate for Mr, Abdul Saleem,

Advocate for TNPCB
Mr. Thanganila, Advocate for Corporation of Chennai.
Mr. D.S. Ekambaram, Advocate for Central Pollution

Control Board
Mr. Pinaki Misra, Senior Advocate along with Mr. R.
Rakesh Sharma, Advocate for PWD, State of T.N.

ORDER

The issue for consideration is the pollution of rivers Adyar, Cooum and

Buckingh anal in and around Chennai in the‘e of Tamil Nadu and

repe ure of regulatory authorities to perfo public duty

in large scale and continuous damage to the ment and

pu health. Further, question is what remedia] action is f€quired in the

e.
"’-' T

proceedmgs were ma{ecb ?e basis of x.a.. news sitem dated
0 2013 w.led “beachcu\; estdary strewn tras , rubble”. This
1 v1de€)rder dated 2 cretaries,
#ts of %nt and For ﬁs@vlb’ublic “ Department
(PWD), gmncr, Che ngw}gtmn T adu Pollution Control

sﬂmﬂ Nadu Caav

(TNCZMA). Thereafter, Original Application’ No. 164/2014{SZ) was filed by

13, issued ce to

Board (TN anagement Authority
P. Edwin on which notice was issued on 13.06.2014. Another application
was filed by Jawaharlal Shanmugam on which notice was issued on
08.10.2015. S. Muthumeena also filed an application in the same matter
on which notice was issued on 01.06,2016. All the four matters have been

tagged for consideration and assigned new numbers at the Principal

Bench.
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3. Substance of the averments in the news item and the applications is as
follows:

(a) Passage of water in river Adyar is restricted to narrow pdssage
because of congestion caused by garbage heaps. During monsoon,
the flooded canal at congested areas allows the dirty water to enter
nearby surrounding localities.

(b) Entire canal stinks and is a breeding ground for diseases because of
mosquitoes and flies.

{0 Canal has dense growth of water Hyacinth and other bushy plants
inside the canal impeding the movement of water.

| irtdﬂer due to gravity and gradient ﬂow‘m outhern canal to

River and eventually drains into it.

(d)

Pollution from canal is threat to safety and accentuyate reading of

diseases such as malaria, dengue and filariasis, pi

oam around
u the gntire stretch of canal aggravating the risk of swi
- :

b 22 w‘
."'J
if is widely reéyned twar and

ed rivers to flow @ugh ryjor urban
1 Bearing‘ the bru f garbage,

thrmng waterway, has been d to a stinking

ment agencies ‘ng a blind eye to the damage

disc a;
river, é
watercourse, w1th g
meted out.? As such outfalls al:e prevalent across three major rivers in
Chennai, including Adyar River, Cooum and Buckingham Canal and yet to

be plugged, the Rs 600 crore river restoration project has made negligible

progress since it was launched in 2015.%

toxic/articleshow/51921506 cms
3 htips: ofindia.indiatim m/city/chennal/rampant-dumping-and-sewage-discharga-turns-adyar-

river- 1nto-cesspooI/artlcleshcwprint]62492857 ems
hy

restoratlon plan -1912488, html
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The upper catchment of Cooum River is primarily rural and as it enters the
peri-urban areas and Chennai City, the river is constrained in channels
before draining into the Bay of Bengal. The Cooum River in its upstream
rural areas shows issues of catchment degradation and tank siltation.
There is also no minimum flow maintained in the river during the lean
season, As the river flows through peri-urban areas and municipalities,

there are increasing problems of water quality.

The highly polluted reputation of the river also leads to public apathy and

disposal of solid waste on the river bed that impacts downstream water

Wthe city, the river is
basic 4An urban sewer receiving municipal and mal wastewater
and § aste (especially near bridges) and refus : lums. This
J as raises

i ublir health (including from mosquito breeding in stagnant waters) and

quality and#en levels in the water. When it e

n the direct impact of polluted anoxic stretches,

outh is

W a lack

ive years.

- R
r congerns and secondalz.y/gmundwater poilutioni“The

wct to t_i'_lﬁckage by sand bdrs .reétﬂ ing from littoral drift
dal exc%ge in the river. _j\ C:
.

—

<r
% ibunal Has passed sev

a
q
w
=
T+
4
4

)
=}
o
p~

Refﬁnay be 'm?'?f:, :139 some of the silir:&&gnt orderw
, o LA’ .
On 27.05.2014 the Tribu Eo%sléé‘ the pho"aphlc evidence on the
olltitio

level of p

nﬂoted apathy of o‘rpmn of Chennai and
directed a status report to be furnished, failing which cost of Rs. 1 Lakh
was to be imposed.

The status report was considered on 09.07.2014 and thereafter on
26.05.2015. The issues considered include removal of encroachments by
the Corporation of Chennai and the PWD, solid waste management,
creation of parks and waterways along with banks of the river. A time

schedule for removing the encroachment was given by the PWD. The

1

http://www.chennalrlvers.gov.ln/Cooum-Restoratlon/about_cooum_rlver.htm1



10.

11.

12.

13.

14,

(K.

Chennai River Restoration Trust (CRRT) mentioned projects undertaken for
the restoration of the river which included treatment of the sewage being
discharged by the residential colonies, removing encroachments and other
restoration projects.

On 28.07.2015, after considering slow progress in the matter, the Tribunal
directed the Chief Secretary to convene a meeting once in every two
months.

On 09.09.2015, the Tribunal noted that the action plan for identifying
encroachers and polluters and taking action will be implemented within 36

months from April 2015 which period is now over without much progress

as pro ise&hc action plan. ‘

@Aated was Rs.

On 1 15, the Tribunal noted that the project ¢
.54 Crores. A sum of Rs. 604.77 Crores had already heen cated.
.12.2015, the Tribunal noted the report of the Pollltion Control

thato(i) M/s. Triguni Food Pvt. Ltd., (i) M/s %rill i) M/s
_ Shr j;: Foods and (iv) M/s C ndre Foods situated on the ianks of the

n!m River. ‘were dlschargm& effluents into the rivet_for which action had

b#mated*'slmzlar action w. record in the order of thWnal dated
ras Fe ited, Re’$onde . 12 having

ut Rs @dﬁ,@oﬁ:‘pﬁe{}l’h\g ‘ y
On the s five educational umf were identified as

the orders of th rlbunal dated 27.01.2016 and

polluters as reco
19.02.2016, namely, (1) Dr. MGR University Research & Educational
Institute Poonamallee High Road, Maduravoyal, Chennai.600 095, (2) Thai
Moogambigai Dental College & Hospital, Golden GeorgeNagar, Mugappair,
Chennai.600 107, (3) Thai Moogambigai Polytechnic College, Nerkundram
village, Maduravoyal Taluk, Tiruvallur District, {4) Dr. MGR University
Educational and Research Institute University Phase II, Gents Hostel & lst
year Block Adyalampattu Village, Maduravoyal Taluk, Tiruvallur District
and (5) Dr. MGR University Educational and Research Institute University

5



17.

18.

19,

k2

Phase I, Ladies Hostel, Adyalampattu Village, Maduravoyal Taluk,
Tiruvallur Dist. Other 12 industries so identified and noted in the order

dated 19.12.2013 are:

i M/s. Sterling Water Services, 107, West Cooum Road,

Chindadripet, Chennai.600 002.

ii. M/s. Star Bikes, 101, West Cooum Road, Chindadripet,
Chennai.600 002

iii. M/s. TVS Sai Hari Motors, 82, West Cooumn Road, Chindadripet,
Chennai.600 002.

iv. M/s. Kaveri Water Wash, 85, Cooum Road, Chindadripet,
Chennai.600 002.

v, M/s.Sharp Service Station, Old. No.587, P.H. Road Aminjikarai,
Chennai 600 107.

vi. M/s. Madha Galvanizing, 122, West Cooum Road, Chindadripet,
Chennai 600 002.

vii. M/s. Limra Electroplating, 118, West Cooum Road, Chindadripet,
Che ¥600 002,

CF‘ Water Service, No.30B, 31Wes Cooum Road,

hi adripet, Chennai 600002.

GRK Water Service, 79, West Cooum Chindadripet,

nnai 600 002.

? ,’s Sai Auto Garage, No.55 -1/4-C, Amln]lkagal ennai 600

4: .
X

Mfs Car Care Setvice, No.587, P.H. Road, Amin%ai, Chennai

Chehnai 600 002.

- . 600 107.
M M/s GRK Water Service, 75, West Cooum Road adripet,

= .
e allege’_d polluters were i as parties froﬁime W
1 03.2(% the Tribunral*noted that pollution ‘@ being caused by the
g N
e ional 1nsutu%ons fo erl anging \hto 2 and the
Hr /
falled%e §?y a\txon\@gﬂed E os. 20 to 24

(o} pai a sum of Rs. 40 Lakhs in st instance to the
CRRT.

Vide order dated 27.10.2016, the Tribunal noted that some of the

encroachers have been removed and some amount had been spent for
mechanised removal of silt.

‘ On 25.01.2017, the Tribunal noted further steps for restoration. It was also
noted that illegal structures were being constructed without permission of
the Costal Zone Management Authority.

On 15.03.2017, the Tribunal noted the progress of sub-projects under the

control of the PWD. Thereafter on 27.04.2017, it was noted that the



20,

21.

22.

13

projects worth Rs. 150.21 Crores had been initiated and some other works
were in process.

On 04.10.2017, a joint inspection of the affected stretches was directed to
be conducted by the TNPCB, Chennai Metro Water & Sewage Board
(CMWSSB) and PWD. It was noted that restoration projects will be ready by
January 2018,

On 24.09.2018, the Tribunal noted that the pace at which the work was
being undertaken has been far from satisfaction. Accordingly, latest status

report was required to be indicated.

On 31. IO.ZWspeciﬁc report was sought on the Wing issues:-
() diScharge of untreated effluents;
(i) diseharge of untreated sewage;

(id ). removal of encroachments and _“
( -silting on Adyar and Cooum Rivers and Buckmgha

L s

23. vportsgroduced were found to be vague with no tanguwn Out
-

24,

\-—_

of 26,300 z:lcroachments only 40 ?é had been removed The departments
recalmtrant and the dela‘} Jms | caused on

ungly,'t}w Chief Se&ttéry as d1rected to looﬁ\ﬂnto

f Rs '%e was | the PW'E}Dep S1nce the
inla A%&:y rohﬁ%‘é:ﬁhred Lbodles being
handed directed the Chief

1t free of encroachments, the Tr1
Secretary, Tamil Na

ter and a

deal with the s sue.

Finally, on the last date on 07.01:2019, status report dated 14.12.2018
was considered which was to the effect that CRRT has taken strenuous
efforts for revamping Cooum and Adayar rivers in Phase — [ and II. The
action plan involved removal of encroachment, plugging of sewer in-falls,
construction of pumping stations, sewage treatment plants, widening and
deepening of waterways etc. for which a sum of Rs. 104.74 Crores had
been allocated. Encroachment issue was also to be dealt with the Tamil

Nadu Slum Clearance Board.
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25.

26.

14

The Tribunal recorded its dissatisfaction with the report and found the
Authorities to be lethargic in performing their duties in protecting the
water bodies and the environment. PWD was directed to submit a time
bound action plan in the mattet. PWD was also required to show as to why
Performance Guarantee of Rs. 10 crores be not directed to be furnished for
implementing such time bound action plan.

Accordingly, an affidavit has been filed on behalf of State of Tamil Nadu
dated 11.02.2019 stating the Eco Restoration Plan had been prepared for
restoration of the Cooum River which is to be implemented in three phases
in eight years. Major activities will be completed in three years. Sanction

for 60 u@ects at the cost of Rs. 604.77 es ,was granted on

13.0 The progress was reviewed and the pldngis Célled Integrated

W\rer Eco- Restoration Project. . ‘

274 ﬁ‘h#plan was reviewed on 01.02,2019 by the Chxef Secretérys \PWD is

., d ‘
responsmle for river channc!llng ﬂdw mcludmg de- sﬂtmg, formmg of baby

_/}he bunds. fTﬁc erhcnnal
ﬂaﬂon ?to deal with=thél park developme@evelﬁualkways,
f solgﬁs te and fencing. WSSB % to p 0 terceptors

é @&' fﬂuﬂ"“‘*‘&w

he river.

e of Municipal Corporation w with the park

development, rem of solid wast fencing in Thiruverkadu
Municipality. The Departmentft‘)f Rural Dévelopment (DRD) will deal with
the removal of solid waste, fencing and developing vegetation in
Adyalampattu, Seneerkuppam, and Vanagaram Village Panchayats. A
review meeting dated 01.02.2019 was chaired by the Chief Secretary and
attended by the Departments of Municipal Administration and Water
Supply Department, Housing and Urban Development Department, Public

Works Department, Environment and Forest Department, Chennai Rivers

Restoration Trust, Greater Chennai Corporation, Town Panchayats, District
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Collectors Thiruvallur and Chennai District and Chief Engineer, Water

Resources Department.

28.

A separate action plan has been filed by the PWD stating that there are

major Waterways flowing through the Chennai City viz. Cooum and Adayar

Rivers and Buckingham canal. CRRT had undertaken strenuous efforts for

restoration of the Cooum and Adayar Rivers in Phase I and II respectively

which involves abatement of pollution, eviction of encroachments, plugging

of sewer in-falls, providing interceptors and diversion arrangements,

modular sewage treatment plants, widening and deepening of waterways

ete.

Projects worth Rs, 93.97 Crores and Rs.

104.31 Crores had

comme ceﬂare to be taken up soon. Summar&nc oachments is as

follo
“ Waterway No of No of nce to
Encroachments | Encroachme evicted
identified ts Evicted so
far
—~ .
. | Cootim River 18592 8962.
o‘&!m we j =
Adayar River T T 4161}
| 7 Nl o S
3. | Buckingham \ 3004
Can o
Z .
Tofal 502 “lass
/P,f._‘ - B 4 o

)

29. 1t is furtiEista

Secretary, Tamil Nadu/ Chairpgr'son, CRRI

= r’) I1 =
‘N :c IT }

&

W o
at periodic rew?un@{akcn by the Chief

. The encroachers are to be

provided houses for which loan will be raised from the Asian Development

Bank. Thus, Performance Guarantee was not required to be taken as the

State has to look into the rehabilitation of encroachers along with the

restoration of the rivers.

30.

During the course of hearing, learned counsel for State of Tamil Nadu has

handed over extracts speech of Deputy Chief Minister in the course of the



31,

32.
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budget speech to the effect that a sum of Rs. 4647.50 Crores has been

sanctioned for the houses of the poor family.

We have heard Mr. Jawaharlal Shanmugam, applicant in person and

learned counsel for the concerned authorities.

The applicant in person submitted that the pollution of rivers Adyar,
Cooum and Buckingham Canal in and arcound Chennai is a well known
fact and is established on record. The problem is also acknowledged by the
authorities as recorded in several orders of this Tribunal starting from
27.5.2014. They have not been vigilant in preventing the pollution of the

n of environment. The authorities so not fully

river al' th ears and have failed to observe thﬁca tionary Principle

lemented the Polluter Pays Principle. Though an actigh plan was

s, the same

pr ed before this Tribunal as a result of repeated direct

Wot been complied within 36 months from April _2015 Wcrtaken
before thli’T‘nbunal The L0cal Body, which is _Jlder constitutional

tion mamtam Vgl bprevent un@ated M being
so failed in 1ts es fof a long period.
d r dateqo:tiﬁ‘ 02.201 at unt@ted Mx‘e being
d1sc¢ ucklf;glﬁ&x, Canal by {IQLHC‘hly paiva

11 "
govcrnmt*erta}ungs named therem Havin to track record of
mast, stand no@ by the State of Tamil Nadu

repeated failures

ged i ater bodi

ons but also

that it will implement eco-rcstoratlon plan w1th1n eight years and the major
activities will be completed in three years should not be taken at its face
value. The action of the State authorities is not consistent with the
constitutional obligations under Articles 21, 4.8A and 51A of the
Constitution to prevent pollution of water and air. The Tribunal may,
therefore, require the State of Tamil Nadu to deposit a suitable amount
towards interim compensation for damage to the environment and also

take a performance guarantee to ensure that present action plan is

10
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33.

34.

35,

36.

implemented within timelines given by the State. An Expert study may

also be got conducted in the meantime.

Learned counsel for the State of Tamil Nadu, however submitted that the
State is now serious as the matter has been reviewed by the Chief Secretary
with the persons of senior functionaries of the State. Timelines have been

laid down and funds have been allocated.

We have duly considered the question and find that there is pollution of the

rivers and there has been repeated failure of the State of Tamil Nadu in its

A

thy and failure of State of Tamil Nadu and authorities in

duties. Remedial action is required.

The
protect he environment for the last many years ear, from facts
oted. It is alienable responsibility and duty of th“o provide

chw’ronment to the citizens. Such duty cannot be lim‘“y other
. Nor i;rﬁction for such failure be justified on the'f_l:ound ilability
ey

3

wof budget of other commi ts. Pollution of water deprivés, thefcitizens
: L J L r )
ost css'é"‘r_ltial need af po watér. Failure to,i:ffovide ment to
. o
. Ry

cated sewage ‘and pollw in water
<

riminag;\o‘fl‘fpe ufder the law of,tke dand. ne permitting or
tot is liable. ' m|B

o
te wage “‘Qnd permitting

bodi

being y

In this regard, it mo refer to.the jM;nt of the Hon’ble Supreme

Court dealing with the issue of control of poliution in river Pallar in Tamil
Nadu. The Hon’ble Supreme Court, in Vellore Citizen’ Welfare Forum Vs.
Union of India, (1996) 5 SSC 647, observed:

“13. The Precautionary Principle and the Polluter Pays
Principle have been accepted as part of the law of the land.
Article 21 of the Constitution of India guarantees protection of
life and personal liberty. Articles 47, 48-A and 51-Afn} of the
Constitution are as under:“47. Duty of the State to raise the
level of nutrition and the standard of living and to improve
public health—The State shall regard the raising of the level
of nutrition and the standard of living of it people and the
improvement of public health as among its primary duties and,
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in particular, the State shall endeavour to bring about
prohibition of the consumption except for medicinal purposes
of intoxicating drinks and of drugs which are injurious to
health.

48-A. Protection and improvement of environment and
safeguarding of forests and wildlife—The State shall
endeavour to protect and improve the environment and fo
safeqguard the forests and wildlife of the country.

51-A. (g) to protect and improve the nafural environment
including forests, lakes, rivers and wildlife, and to have
compassion for living creatures.”

37. Again, in Tirupur Dyeing Factory Owners Association Vs. Noyyal River

39.

Ayacutdars Protection Association &Ors.,% directions were issued to check
pollution in river Noyyal in the State of Tamil Nadu. A Committee headed
by a former Judge of the High Court was appointed to assess the extent of

damag ard identify the victims. Based on them report, direction to

cove es and to stop pollution were issued High Court.

olding the said directions, it was observed that if thg_ pollution is not

d, the industrial activity has to be closed; cost for re ation has to

che
WOvcreq,from those responsible for the polhution. _.. “
o
2 o '
2 g
te of ctions in geveral JQ: ents, d1schar@f un sewage

d ustri fﬂuents in"riVer§ and water bod1es,§§' conn“at a large

€ Sscwage

S wage gféqtmcnt city™is, d1spr013"q'}t10n

o, ad
SEN RN ‘K
We have a ted“minadequacy of e latory mechanism

in general and need for its revamp for meaningful environment protection

and required the State machinery to be made accountable for its failure.8

(2009) 9 5CC 737

a. Aryavart Foundation vs. M/s. Vapi Green Enviro Ltd. &Ors O.A. No. 95/2018, order
dated 11.01.2019: wherein this Tribunal noted inadequate performa.nce of PCBs and
directed for their performance audit.

b. Compliance of Municipal Solid Waste Rules 2016, O.A, No. 606/2018, order dated
31.08.2018 — wherein this Tribunal has constituted State-wise Committees to ensure
effective 1mp1ementat10n of SWM Rules, 20016

c. Threat to life arising out of coal mining in south Caro Hills district Vs. State of
Meghalaya & Ors., O.A. No. 110 (tu¢)/2012, order dated 04.01.2019- wherein this
Tribunal laid down that state authorities colluding with polluters are equally liabie to

pay environmental compensation

12
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We have also noted unsatisfactory state of environment threatening lives

and causing deaths and diseases in India.”

The regulatory authorities created under the pollution laws are required to
take stringent measures against causing of pollution expeditiously and
wherever necessary, to prosecute the polluters and prohibit any polluting
activities. The polluters must be required to pay the cost of restoration of
the environment. For such failure, the authorities concerned may also be

responsible.

1t is a matter of serious concern that compliance of environment norms is

not sa 'sfa@ and the result is large scale d% d diseases and

ort, 351 river

serio ge to air, water and earth.® As per C
a%tcilrg,s in the country are polluted, 102 cities are classi as non-

e @ % . .
amnent cities in terms of ambient air quality, there are™ industrial

sttetches_afe now critically pglluted; CPCB®, 0.A. No. =673/20 r dated
‘?'-. 20.09.2018- wherein this Trib uted River Rejutgénatio ittees to
pare aqd Jexecute Action Pla polluted

ver stretches: wherein th -'- ;

in M.C Mchfa v. Uol (2004)-6 8CC 588 directing s}
&= Tribunal  again noting inactigf of concerned authgrities impg
nsat:on and d:rected preparationio cnon Plan mpliancé

— — —
d. News iteni*Bublished in The Hiz:;i’ hored by Shri. Jacob Koshy Titled “More river

4, order dated
iver Sutlej and
Punjab to pay a
e environmental

whll conmdenng t.he

accoun t: geated in W
crores fo EE

f. Courton s. State of Karnataka

06,12.2018: wherel Tribunal while ng

Bengaluru-Bellanduru and inaction 6fco

compensation for degradation to environment.

Ibid. (a) and (b) wherein this Tribunal has placed reliance of the following studies
to reﬂect the degradation of enwmnmcnt—
i data/fi

any acti

; ontammanon to water bodies at
ned authorities directed them to pay

: £- India ranks
120th in 122 countrles in Water Quality Index as per Niti Ayog Report,
hitps://www.thehindu.com/sci-tech/energy-and-environment/india-ranked-no- 1-in-poliution-

related- deaths-report/article19887858.ece- Most poliution-linked deaths occur in India,

https://www.hindustantimes.com/india- news/delhi-world-s-most-polluted-city-mumbal-worse-
than-__ beijing-who/sto AIFTO63r7x4Ti8ZbHEZmM, html- Delhi’s most polluted city, Mumbal

worsen than Beljing as per WHO;

http:/f un.org/waterforlifedecade/ndf/global_drinking water_guality_Index.pdf- WHO

Water Quality Index.

¥ As per some studies {the Lancet Commission Report on Pollution and Health) 2.51 million that took place In

india in 2015, ranking India No. 1 in pollution related deaths, Pollution has been responsible for the most
non-communicable disease deaths. In 2015, all forms of poliution combined were responsible for 21% of all
deaths from cardlovascular disease, 26% of deaths due to heart disease, 23% due to stroke, 51% to chronic
ohstructive pulmonary disease, and 43% due to lung cancer, Pollution was also responsible for these times

as many deaths as ADS, tuberculosis, and malaria combined. http: [[_v_vggw thehindu. rgm&ci-tgch[gngrgg—
7
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clusters, there is wide gap in compliance of statutory rules for waste
disposal, which issues are subject matter of proceedings before this
Tribunal.? Though rivers involved in the present case are not in the list of
351 polluted river stretches compiled by CPCB, the fact remains that the

same are polluted and action taken by the authorities is not adequate.

Stern approach is, thus, required against the polluters as well as statutory
authorities conniving or colluding with the polluters. The statutory
authorities are trustees of the people and if their failure results in harm to

the citizens or to the environment, the Court/Tribunal has to adopt strict

approach t?ke them accountable so that sucl’%on acts as deterrent
to pr t further harm. ;"

T, }Shold the Rule of Law and accountability of those who rustees of
environment, it is necessary that the state machinery equired to

comﬁcnsatc for their negligence and failure which may aci:': aa;-;.;ﬁeterrent

| S—

nme or co]ludec( th the ols'uters and lt-l viola This is
uifed no .(;ply as a partof ciple of ‘Polluter_@ys wHich applies not
se wha\%bllu

enablelpollution to Eé gﬁhge,d and ilso-fo{%he Mubhc duties,
ay be determined

Rl
sence of precise data is not a

agalist the officers who neg!ected their basic du _x) of p otectmg the

olluters or

actual poiluters but

adversel ing the citizens. While actua.l da

on the basis of obje data, if availab

P

a. Original Application No. 673/2018, News item published in “The Hindu' authored by ShriJacob  Koshy
Titled "More river stretches are now critically polluted: CPCB” dated 20.09.2018 : wherein the Tribunal
issued directions to prepare and implement Action Plans to rejuvenate and restore the 351 polluted river
stretches.

b. Original Application No. 681/2018, News ltem Published in “The Times of India’ Authored by
Shri Vishwa Mohan Titled “NCAP with Multiple timelines to Clear Air in 102 Cities to be
released around August 15" dated 08.10.2018

c. Original Application No. 1038/2018, News item published in “The Asian Ape” Authored by Sanjay Kaw
Titled “CPCB to rank industrial units on pallution levels” dated 13.12.2018: wherein the Tribunal directed
preparation of time hound Actian Plans te ensure that all Industrial clusters comply with the parameters
laid down in Afr (Prevention and Control of Poliution) Act, 1981 and the Water {Prevention and Contro! of
Pollution) Act, 1974.

d. Original Application No. 606/2018, Compliance of Municipal Solid Waste Management
Rules, 2016 dated 31.08.2018: wherein the Tribunal constituted Apex and Regional
Monitoring Committees for effective Implementation of MSW Rules, 2016.
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ground not to undertake the exercise of determining such damages based
on legal principles, including res ipsa loquitur, having regard to common
course of events etc. The environment is priceless. These principles are

settled in decisions of Hon'ble Supreme Court.!0

We have already noted that ‘Polluter Pays’ Principle can be applied by every
regulatory authority and compensation can be and must be recovered from
every polluter and the amount which is to be recovered spent for the
restoration of the environment.!! Mere passing of orders by the Tribunal is
of no value unless the same are faithfully executed. Execution is in the
hands of the hority. As executing court, it is nly the right but also
the g@y ﬁis Tribunal to take such measures may ensure
co pmrwlode of execution is laid down in CPC (séeﬁ*é%‘m , i.e., arrest

ention, appointment of a receiver or in such ma nature of

11

g
h)

~environmentis responsibility/of the Stéte, ~ P
 Indian Counleil for Enviro-Legal Aeti rs.v. Union of India& Ors. (1996)

ffect that

ite IndUstries {India) Ltd. v. Union of India (2013) 4 8CC 57511 47-
1 ude of the

pensation must be deterrent hawmg"'egard to paying capa and m
polluter. / |
T,Ni Godavarman Thirumulpad v.

Aol &Ors, (2006) 1 SCC 1; § 1- That pigtection of

467 and Vellore Citizens W, Forum v"UOI, (1996} 5 SE& 647: {411 to 13- Polluter
'ncipleﬁctcnds not only totompensate harm @he victifd, butifalso to the
ent.

88: | 100 Public
o be paid by polluSr as a mea
W.P (c) No. 1302 } rder dat
llfrlﬁqha es fari 'Qc%{t _

81: 1 99, 100- Principles of

public T
es can be punitive and

ctrine, ¥ 24
deterrence,
.2017, Supreme

MCD v, Upha agedy Victims Asseciation (2011) 14 S
Private Tort do not control failure of State functionari
exemplary. Cost to 16 ied i
Vadodra Municipal Corporation. v, Purshottam ¥ Murjani & Ors. (2014) 16 SCC 14: 1 17
- monetary liability can be fastened for failure of statutory duty.

M. C. Mehta & Anr. v. Union of Indid (1987) 1.8CC 395 : | 32 -measure of compensation
to be co-related to magnitude and capacity of enterprise, compensation must have
deterrent effect

Compliance of Municipal Solid Waste Management Rules, 2016 order dated 16.01.2018
in O.A. No, 606/2018.

Aryavart Foundation v. M/s Vapi Green Enviro Ltd. & Ors (O.A. No.95/2018) order
dated 11.01,2019- wherein this Tribunal reiterated that Poelluter Pays’ Principle is
ingrained in the environmental jurisprudence of the country as well as statutory
mandate under Section 20 of the NGT Act, 2010.

Threat to life arising out of coal mining in south Garo Hills district v. State of Meghalaya
& Ors (0.A No. 110 {THC)/2012) order dated 04.01,2019- wherein this Tribunal held
that it is necessary that the state machinery is required to compensate for their
negligence and failure which may act as deterrent against the officers who neglected
their basic duty of protecting the environment or colluded with the polluters and law
violators, This is required not only as a part of principle of ‘polluter pays’ which applies
not only to aciual polluters but also to those who collude with polluters or enable
pollution to be caused and also for the negligence of public duties, adversely affecting the
citizens.

15
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relief may require. There are provisions for prosecution, including of heads

of departments of the Government.

On Precautionary Principle, to ensure that statutory authority do not
continue to ignore their duties of taking action of protecting the
environment, this Tribunal instead of permitting pollution to continue can
require Performance Guarantee to be furnished. The present is a fit case

where such power must be exercised.

In view of consistent failure of the State so far, we are tentatively inclined to

require the State of Tamil Nadu to pay a sum of Rs. 100 Crores as

compe awor damage to the environment mh-xe Central Pollution

Cont rd (CPCB)} for the past failures in g damage to
" 1
ironment. The amount may be used for restoration of ghvironment.

er, before taking a final view, we constitute a joiit Committee

“ comp! 1smg of representatives of CPCB, Indian Instltut iences,
g

Bangalore, »Madras School of Ecoriornms NEERI ana' the State Pollution

ol Boeyi. The Co rmttee fhay agsess the causes an tum of
tot vnvironme;h—as 11 as further ste;a%qulreﬁestoratmn
I in the aclihn pla

mil Nadu

ol Bodrdﬁrqll, be the n\_odﬁ g&ncy e and comply
vV TRIBA
with the of the Tribunal. The Commxttee e its report within

three months. _
We further direct that'performgr‘fée. guérantee be furnished by the State of
Tamil Nadu to the satisfaction of CPCB within one month to complete the
restoration work within the specified time lines.

Our above order is consistent with earlier directions in similar matters. The
Tribunal dealt with the issue of 351 polluted river stretches in the country

and required action plans to be prepared to bring the water quality within
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the prescribed standards in a time bound manner.!? The Tribunal vide its
order dated 19.12.2018 directed that non-adherence to the timeline shall
make the States liable to pay environmental compensation at the rate of
Rs. 1 crore per month for Priority I and II stretches, Rs. 50 lacs per month
for Priority III stretches and Rs. 25 lacs per month each for Priority IV and
Priority V stretches.!?

In Threat to life arising out of coal mining in south Garo Hills district Vs.
State of Meghalaya & Ors., O.A. No. 110 (Tucy2012, this Tribunal held the
State of Meghalaya liable to pay a sum of Rs. 100 crores for damage to the
environment. In Sobha Singh & Ors. Vs. State of Punjab & Crs., O.A. No.

916/2018, ﬂher 0O.A No. 101/2014) orderw ;4 11.2018, this
g J%?Jd the State of Punjab liable to pay sumgef R,q 50 crores for

ﬁ to the environment. In Court on its own Monon ‘u. State of
a aka & Ors., 0.A. No. 125/2017, order dated 06. 12:.*16 State of

wtakaﬁmd the Bruhat Bengaluru Mahanagara Palike M.Aired to

pay Rs. 5'0 crores and 25 d;'orés respectlvely, aEIgt from ‘furmshmg

rmance_:guarantce apart froil ;equ}rmg transfe@'r Rs. Wre to an
u acco%; These aré-omy ome J6 of the instagl. T ap oach has
1 neceg m view o

s of enﬂ&nme t dation and

cons ilure of ﬁ@f{th?ﬁw\ﬁﬁ &os‘ihpbt i éﬂ

of Rs. 2 as been required to be pald earl

case, a sum
notice was issued
to show cause why ‘ﬁe’fformance guar&ﬁtée may not be required to be
furnished in the sum of-Rs= 10 crore. After comprehensive hearing today,
we are of the view that the magnitude of the damage to the environment is
huge and there has been a long history of consistent failures of the State of
Tamil Nadu and its authorities. The quantum of compensation to be
recovered for the past failure and the amount of performance guarantee to

be taken is required to the above extent to ensure compliance in future.

12
13

Order dated 23.9.2018 in 0.A No. 673/2018
Order dated 19.12.2018 0.A No. 673/2018
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51. The Chief Secretaries of all the States have been required to appear in
person before this Tribunal on specified dates to report the progress in the
said matter along with the progress on other significant issues of
environment protection including solid waste management, sewage
management, polluted air in cities and polluted industrial clusters.14

52. The Chief Secretary of Tamil Nadu has been required to remain present
before the Tribunal on 23.04.2019. We direct the Chief Secretary to be
ready with the progress in the present matter as well which is impacting
large number of inhabitants living in the catchments of these river

systems.

53. CPCB ay@ct holistic data for other stretches prellensively so that

er on to remedy pollution can be effectively ta@
direct that the Committee headed by Chief Secret@h met on

1.02.2019 may continue to meet fortnightly for a period, of géxt three

ths a_mI thereafter on mont basis to reviewi.he pr in the

W Qna:terly repor a‘ rnished to ['}:ﬁ:s Tri
ress 1n% matter by.e-m 1lmg@gma11

55. : uch{ may befftrnis on or b@re 31|i Mby e-mail

erail. c0§;‘: V R IB\ﬁ&%
’

Wsposed of.
Reports received ma; put up for consi&n as and when received.

on the

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

" Order dated 16.12.2018 in 0.A No. 606/2018
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Dr. Nagin Nanda, EM

February 13, 2019

Original Application No. 558/2018

(Earlier O.A. NO. 164/2015 (S2Z) and other connected matters)
AK
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ANKEXURE B

STATUS OF RIVER RESTORATION PROJECTS IN CHENNAI

Background:

As per the orders of the Hon'ble National Green Tribunal (NGT). Principal
Bench. New Delhi in its Order dated:13.02.2019 in Case No. O.A. 556 to 559 of 2018,
three review meetings were conducted by the Chief Secretary on 26.10.2024,
24.12.2024 and 14.03.2025. The minutes of the above threc meetings are aitached

herewith and filing of 23" quarterly report is submitted as below:

Restoration of Chennai’s major waterways is a top priority for the Government of
Tamil Nadu and towards that end, river restoration plans of both Cooum and Adyar
rivers have been drawn up and are currently under implementation by various line
departments such as Chennai Metropolitan Water Supply and Sewerage Board
(CMWSSB), Greater Chennai Corporation (GCC). Water Resources Department
(WRD). Directorate of Municipal Administration (DMA), Department of Rural
Development and Panchayat Raj (DRD) and Tamil Nadu Urban Habitat Development
Board. Chennai Rivers Restoration Trust is entrusted with coordinating and
monitoring the projects. The progress of restoration of the waterways over the last

quarter is detailed below:
L INTEGRATED COOUM RIVER ECO-RESTORATION PROJECT

Work on the sub-projects has been initiated by the concerned line departments and are

under various stages of progress as detailed below:
1) Water Resources Department (WRD):

WRD is entrusted with the implementation of 8 sub-projects viz.. desilting the
river to enhance free flow of water during monsoon and. formation of baby canal to

maintain minimum ecological {low during the non-monscon scason.

From Chainage 700 m to 9677 m and in northern arm desilting work is
completed. In the stretchfrom Chainage 9677 m to 27336 m, desilting and formation

of Baby canal have been completed.
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Within the CRZ stretch i.e.. from Cooum River mouth to Napier Bridge (Ch.Om - 700
m), for the continuous opening of river mouth and desilting of the river, CRZ

Clearance was obtained by WRD and works of construction of wall is completed.

2) Greater Chennai Corporation (GCC):

GCC is entrusted with the implementation of 4 sub-projects. The work component
consists of fencing for a length of 23.92 km on both the sides of the river. removal of
81,364 MT of construction and demolition waste and 23.527 MT of solid waste
alongside the river and installation of booms at 8 locations to collect the floating

wastes in the river. The status of the work progress is as follows:

i. Removal of Solid Waste:

The removal of accumulated solid waste from the banks of the Cooum River is
completed.

il Installation of Booms:

Trash boom systems have been deployed across the river at 8 locations viz., near C-in-
C bridge. Periyar Bridge, Choolaimedu. Metha Nagar. near Central Buckingham
Canal, behind Madras Medical College, Quaid-e-Millath Bridge and near Napier

Bridge and are functioning.
iii. Fencing:

Under this project, fencing work has been completed fully for an available work

front length of 20.54 km.
3) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

CMWSSB is entrusted with the implementation of 15 sub-projects. The work
components of 10 Interception and Diversion systems along the river and 3 Modular
Sewage Treatment Plants (STPs) at Chetpet. College Road and Maduravoyal. a 10
MLD Sewage Treatment Plant at Langs Garden and an Under Ground Sewerage
Scheme (UGSS) at Nerkundram. Out of 15 sub-projects one Interceptor at NSK Nagar
and One Modular STP at Maduravoyal have been dropped.
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Out of 13 packages. 12 packages have been completed fully and 1 package is in

progress and the details are as follows:

i Interceptor and Diversion pipelines: -

1. Package | (Chintadripet) - 100% works completed.
. Package I1 (Chetpet) - 100% works completed.
. Package 11l (Nungambakkam) — 100% works completed.
. Package 1V (Metha Nagar) — 100% of works completed.

. Package V (Anna Nagar) — 100% works completed.

2
3
4
5
6. Package VI (Langs Garden Road) - 100% of works completed.
7. Package VII (South Cooum River Road) — 100% works completed.
8. Package VIII (Aminjikarai) - 100% works completed.

9. Package IX (NSK Nagar) — Proposal Dropped.

10. Package X (Anna Nagar) — 100% works completed

ii. Modular Sewage Treatment Plants (STPs):-

For Modular STP (1.0 MLD) near College Road, Chetpet — 100 % works completed
and the STP is in operation.

For Modular STP (1.2 MLD) at Nungambakkam — 100% works completed and the
STP is in operation.

For Modular STP (0.6 MLD) at Maduravoyal - Proposal dropped as the
existing sewage pumping station, Mogappair east with decanting facility is
located within few hundred meters distance.

For a 10 MLD STP (TTUF) at Langs Garden. 100% of the works have been
completed. Also, tertiary treatment unit execution and installation of instrumentation

has been completed. The STP is in operation.
iii. Under Ground Sewerage System (UGSS): -

For UGSS Nerkundram, laying pipelines and construction of Scwage Pumping

Station works have been completed.
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Directorate of Municipal Administration (DMA):

DMA is entrusted with the implementation of 2 sub-projects. The work

components consist of removal of accumulated solid waste (1.648 MT) along the

banks of the river within Thiruverkadu Municipality jurisdictions and fencing for a

fength of 10.78 km.

1.648 MT accumulated solid waste along the banks of the river within Thiruverkadu
Municipality limits have been removed completely.

Fencing has been completed for a length of 8.075 km within Thiruverkadu
Municipality. Fencing in the encroached stretch for a length of 965 m will be taken
up after the relocation of habitations (i.e. Shanmuga Nagar and Perumal Koil Street,
Thiruverkadu) as the cases are pending before the Hon ble FHligh Court.

The case related to Perumal Koil Street, Thiruverkadu was disposed and necessary
action initiated in joint coordination with Thiruvalluvar District Administration,
WRD, TNUHDB and Thiruverkadu Municipality to relocate the families as per the
orders issued by the Honble Court.

In the River Stretch about 1.648 MT of accumulated quantity of solid waste has

been treated and removed.

5) Commissionerate of Rural Development and Panchayat Raj (CRD & PR):

6)

The accumulated solid waste (4,582 cu.m) have been removed from the banks of
the Cooum river within the DRD areas viz.. Senncerkuppam, Adayalampattu and
Vanagaram Village Panchayats within DRD limits.

Fencing works (1.92 km) have been completed in all 3 Village Panchayats viz.,
Senneerkuppam. Adayalampattu and Vanagaram within DRD limits,

Tamil Nadu Urban Habitat Development Board (TNUHDB):

A total of 14.257 Project Affected Families (PAFs) from 60 Habitations were
identified within the Cooum River boundary under this project. So far. TNUHDB
has allotted 13.484 tencments from 53 habitations and 773 (PAFs) from 7
habitations are to be resettled and allotment orders will be issued to resetile

remaining PAFs under this project.
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e Under I[CRERP. 773 tenements are ready for allotment to resettle the remaining

PAFs in Cooum River viz.,

o Thailavaram Phase I (Maraimalai Nagar) — 73 units,

o Moolakothalam Phase I (Tondiarpet) — 42 units,

o Moolakothalam Phase [l (Tondiarpet) — 60 units,

o Manali New Town Phase I1 — 598 units.

7. Plantation Works in Cooum River under [CRERP:

The status of riverine plantation works in Cooum River taken up under

ICRERP within GCC is detailed below:

" Plantation Stretch

limit

Total No. of
Status of Work
(Total Saplings) Plants Planted
 From Quaid—e-Mil@n Bridge to Col. Laws
) 14,500 Completed
Bridge (S.M. Nagar)
| From Napie; ‘Bridge to Quaid-e-Milleth
14,300 Completed
Bridge (Island Ground)
' From —Thaimoogambigai Dental College
5000 Completed
campus to Padikuppam Burial Ground
Mogappair Bridge (Rail Nagar) up o GCC | " "
S S . 5 16.000 Completed

I. ADYAR RIVER RESTORATION PROJECT FROM ORIGIN TO

MOUTH (ARRP)

Work on various sub-projects of the Adyar River Restoration Project was

initiated by all the line departments in 2018 and are under various stages of progress.
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1. Water Resources Department (WRD)

The Water Resource Department is entrusted with the implementation of 7 sub-

projects - desilting and widening the river for 16.18 km; construction of flood

protection walls for 1.76 km and river mouth opening and its maintenance. Out of this.

5 sub projects are completed; one project is under progress and another project viz. on

and for river mouth opening CRZ clearance is obtained. The work progress is detailed

below:

For the package 1, i.c.. desilting of River mouth to downstream of Thiru. V1. Ka
Bridge (1963 m), 100% of work is completed.

For package 2. i.e., from Thiru. Vi. Ka. bridge to Kotturpuram bridge (2,353 m) -
desilting work is completed.

For package 3. i.e., from Kotturpuram bridge to Saidapet road bridge (2,892 m) -
desilting work is completed.

For package 4. i.e., from Saidapet road bridge to Jaflerkhanpet road bridge (tlood
protection wall for a length of 650 m and desilting for a length of 2,498 m) -

Works are completed.

For package 5. i.e., from Jafferkhanpet Road bridge to Manapakkam Check dam
(desilting for a length of 3,334 m and flood protection wall for a length of 500 m)

- Works are completed.

For package 6. i.e.. from Thiruncermalai to Outer Ring Road (desilting for a length

of 3.000 m and [ood protection wall for a fength of 406 m) - Works are completed.

For package 7 (maintenance ol river mouth for 4 consecutive years) - CRZ
Clearancehas been received from MoEF&CC. As per the direction of MoEF&CC.
the work was commenced during June. 2024 and desilting work was completed
for this year.

2. Greater Chennai Corporation (GCC):

GCC is cntrusted with the implementation of 19 sub-projects. The work

components consist of boat jetties at two locations, fencing for a length of 24.67 km
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on both the sides of the river, beautification of bridges and plantations alongsidc the

river course.

e Under this project, out of 24.67 km, fencing work is completed for an available
work front of 14.18 km.Also. dedicated zonal wise special enforcement teams have
been formed to prevent dumping of wastes and for removing MSW and
construction & demolition (C & D) waste along the Cooum and Adyar River

Stretches.

e For the trash boom systems which are to be installed at 3 suitable locations across
the Adyar River, viz., Kotturpuram Bridge, Maraimalai Adigalar Bridge &

Jafferkhanpet Causeway has been completed.

e Regarding the work on beautification of bridges, works has been completed on all
the three bridges being maintained by GCC (South Buckingham Canal Bridge near
Kotturpuram Railway Station, Thiru. Vi. Ka Bridge and Alandur Bridge) and on
one bridge being maintained by State Highways Department i.e. Maraimalai
Adigalar Bridge (Saidapet Bridge). All the bridge beautification works have been

completed.
¢ Park near Kotturpuram - 100% work is completed.

e Formation of Playground and Urban dense forest at Canal Bank Road - 100%
works completed.

3. Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

CMWSSB is entrusted with Interception and Diversion Pipelines and Modular STPs.
All 10 packages entrusted under ARRP - CMWSRB was completed and the status of

works 15 as follows;

i. Interceptor and Diversion Pipelines:
1. Package I- Adyar & Kotturpuram — 100% works completed.

2. Package Il - Nandanam Extension. Turn Bulls Road & Radhakrishnapuram —
100% works completed.

3. Package IV — Mambalam Canal - 100% works completed.
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4. Package V - Guindy & Ekkattuthangal — 100% works complcted.

5. Package VI - Samiyar Thottam and Jafferkhanpet — 100% works completed.

6. Package VII - MGR Nagar SPS to Manapakkam SPS - 100% works
completed.

7. Package XI MGR Drain (Near Annai Sathya Nagar) - 100% works
completed.

ii. Modular STP:
1. Package VIIT - 100% works completed (4 ML.D Todhunter Nagar).
2. Package X — 100 % works completed (2 ML.D Kotturpuram).

3. Package XV — Modular STP. Kundrathur (0.8 MLD) Work commenced on
01.07.2022 and 100% of the work was completed.

4. Directorate of Municipal Administration (DMA):

DMA is entrusted with the implementation of sub-projects viz., solid waste removal

alongside the river, fencing for a length of 3.54 km; community toilet at 1 location and

plantation alongside the river.

» Under solid waste removal, 522 MT of garbage been removed and the work was

completed.

* The construction of community toilet in Anakaputhur Municipality was completed

and opened to public.
 In Anakaputhur Municipality, out of 1.52 km, work completed fully for 1.52 km.
¢ In Pammal Municipality, out of 5.132 km, fencing works completed.

¢ Regarding UGSS for Anakaputhur and Pammal Municipalities - So far 89% of
works have been completed on Pamimal Municipality. Thus far. 96% of civil works
have been completed in Anakaputhur Municipality and other EMI works will be
completed by the end of September 2024, The works are expected to be completed

by end of September, 2024.
e [n Kundrathur Municipality. out of the available work front for 1.2 km

fencing has been fully completed.
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¢ [n Tambaram Corporation (formerly Thiruneermalai Town Panchayat), out of the

available work front of 3.082 km, fencing has been fully completed.

¢ In Tambaram Corporation (formerly Perungalathur Town Panchayat), for 5.132 km

fencing work was fully completed and fixing of grill in progress - 1000 m will be

taken up afier relocation of PAFs.

S

Commissionerate of Rural Development and Panchayat Raj (CRD & PR)

CRD has been entrusted with the implementation of 4 sub projects - solid waste

removal alongside the river; fencing for a length of 35.1 km. community toilet and

plantation along the river bank.

Under solid waste removal, 8275 MT of accumulated solid waste along tﬁe

river banks has been removed and the work is completed.

In Kancheepuram District, out of the available work front of 18.13 km, fencing
work in the available work front 14.68 km was fully completed. In
Chengalpaitu District fencing work is proposed for a length of 11.07 km, out of

this, the available work front of 8.8 km, fencing has been completed.

Tamil Nadu Urban Habitat Development Board (T NUHDB):

Out of a total 9,539 Project Affected Families (PAFs) identified within the
Adyar River boundary. so far, 5,311 PAFs were resctiled in Tamil Nadu Urban
Habitat Development Board schemes and remaining tenements to resettle 4,228

PAFs will have to be provided.

In order to resettle the remaining PAFs. 4,228 tenements are ready for

allotments as detailed below:

TT Block. Vyasarpadi - 15 units. Thailavaram Ph I Maraimalai Nagar — 155
units & Ph 1. Maraimalai Nagar - 11 units, Navalur. Padapai Kanchecpuram -
104 units, Semmencherry - 2 units, Perumbakkam Ph VIII - 140 units, Ph 1X
105 units, Phase IV - 376 units, Phase VI — 251 units. Phase IIT 1311 units,
Phase X — 69, Phase X1 — 282, Kargil Nagar — 881 units and Manali New Town
P11 - 526 units.
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HI.  DETAILED FEASIBILITY REPORT FOR RESTORATION OF
ADYAR RIVER

During the review, the Principal Secretary, MA&WS Department has informed

that a Detailed Feasibility Report (DFR) for the restoration of Adyar River in PPP

mode by Integrating all restoration work components like river channel improvement,

sewage mitigation, solid waster removal etc., to be implemented in 30 months under

Hybrid Annuity Model (HAM) in Public - Private Partnership (PPP mode) of 42 km

stretch from Guduvanchery Regulator to Thiru. ViKa.Bridge was prepared for

effective restoration of Adyar river and emphasized the significance prerequisite to

complete the preparatory works before bidding for the project within a specific

timeline.

Thereafter, the preparatory works so far carried out in this regard have been presented

as detailed below:

® ‘The DFR for the restoration of Adyar River was submitted to Tamil Nadu

Infrastructure Development Board (TNIDB) for Project Structuring approval.
Subsequently, project structuring and bid documents were approved by TNIDB on
26.07.2023. Based on the in-principle approval given by the Government on
10.07.2023 and the approval of TNIDB on the project structure and bid document,
tender for fixing a Concessionaire was invited on 27.07.2023. indicating closing
date as 30.11.2023; pre-bid meeting was held on 01.09.2023. 19 bidders including
3 international companies participated. In continuation of pre-bid meeting, site
visit was held on 07.09.2023 and clarifications to 423 queries were uploaded in
tender Portal. Subsequently, 16 querics were raised by bidders and few of which
require amendments. The file for the same is under circulation by TNIDB for
approval from its Executive Committee. Financial Bids opened and evaluation of
bids completed. The Government has accorded administrative and financial
sanction for the project vide G.O Ms. No.50, dated 14.03.2024. Based on the G.O;

Letter of Award to Concessionaire was issued on 14.03.2024 and the same was

accepled by the Commissionaire.

10
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e Further the Government have issued orders on 03.11.2023 for formation of a SPV
Company namely M/s. Chennai Rivers Transformation Company Ltd. (CRTCL) as
per the order, the CRTCL completed Certificate of Incorporation was obtained on
08.07.2024 and 1* Board meeting was held on 03.08.2024. Agreement was signed
with Concessionaire SPV M/s. P &C Adyar Water Projects Pvt Ltd during January
2025.

e After signing the Concession Agreement, within 270 days all Conditions
Precedent have to be fulfilled by CRTCL and by the Concessionaire and handover
of essential land and existing WTPs/STPs from the WRD, CMWSSB, Tambaram
Corporation and other custody of assets other than STPS such as Pumping

Stations. Fencing, Plantations and other assets to the concessionaire.

IV RESTORATION OF BUCKINGHAM CANAL & ITS ASSOCIATED
DRAINS AND WATERWAYS THAT DRAINS INTO COOUM & ADYAR
RIVERS

The Government have accorded Administrative Sanction of Rs.1.281.88 cr. for
the Restoration of Buckingham Canal & its Drains and Cooum & Adyar Draims vide
G.O (D) No.419, Municipal Administration & Water Supply (MA&WS) Department,
dated: 03.12.2020.

The status of boundary demarcation and restoration of Buckingham canal is as

follows;

) WRD stated that the Boundary Demarcation of Buckingham Canal. Mapping of
boundary through Differential Global Positioning System (DGPS) and preparation
of map for 48 km were completed and fixing of boundary stones was completed

where the stretch is free from encroachment.

i) Further, WRD to submit a comprehensive proposal for restoration of Buckingham
Canal including Sewage Mitigation. Urban Waterfront Development/GCC side
property beyond Right of Way (RoW) and Resettlement & Rehabilitation

components.

11


36


37

iy CMWSSB and TWIC have finalised the outfalls list and the proposals for sewage
mitigation. There are 239 wet wells and 132 dry wells in the B-Canal. Out of
which. 2 outfalls have been plugged, and 112 outfalls are being plugged. 7
numbers of outfalls are treated sewage outfalls. Necessary action is to be initiated
to identify number of PAFs within RoW of the Buckingham Canal for taking up

the enumeration process under R&R.

v) Boundary Demarcation & DGPS survey — Drains falling into Adyar. Cooum and

‘B’ canal:

For laying boundary stones DGPS mapping has been completed in Adyar river
(43.20 Kms), Cooum River (29.50 Kms), North B-Canal (17.25 kins), Central B-
Canal { 7.20 Kms) and South B-Canal (23.90 Kms).

Along the above rivers/ canal stretches 7.827 numbers of boundary stoncs are are

to be fixed; out of which 5.681 stones have been fixed and the balance works are

under progress.

v) On completion of boundary survey, Joint bio-metric enumeration of Project
Affected Families (PAFs) within the Right of Way is to be carried out by WRD and
GCC in coordination with Revenue and TNUHDB.

In compliance with the directions of the Hon'ble National Green Tribunal
(NGT). Principal Bench, New Delhi vide Order dated 13.02.2019, the Chief Secretary
will continue to conduct meetings to review the progress of the river restoration works
and to ensure that Chennai’s waterways are restored. in keeping with the stated

commitment of the Government of Tamil Nadu.

Sd/- Sd/- Sd/-
Additional Chief Secretary/ Principal Secretary Chief Secretary to
Member Secretary, to Government, Government
CRRT MA&WS Department
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38 ANNEXURE C

CHENNAI RIVERS RESTORATION TRUST

Minutes of the Monthly Review Meeting held on 26.10.2024 at 03.00 PM with line
departments under the Chairmanship of the Chief Secretary, Government of
Tamil Nadu to review the progress of Integrated Cooum River Eco-Restoration Project,
Adyar River Restoration Project and Restoration of Buckingham Canal & Associated
Drains as per the orders of the Hon’ble National Green Tribunal (NGT), Principal Bench,
New Delhi.

In Chair: Thiru. N. Muruganandam, 1.A.S., Chief Secretary to Government

Officers Present:

Dr. S. Vijayakumar, |.A.S.,

Additional Chief Secretary / Member Secretary,

Chennai Rivers Restoration Trust & Officer on Special Duty (OSD),
Adyar- Cooum Comprehensive Rejuvenation Project

Dr. K. Manivasan, .LA.S.,

2. | Additional Chief Secretary to Government,
Water Resources Department

Tmt. P. Amutha, LLA.S.,

3. | Principal Secretary to Government,

Revenue and Disaster Management Department
Dr. P. Senthil Kumar, LA.S.,

4. |Principal Secretary to Government,
Environment, Climate Change and Forests Department
Thiru. J. Kumaragurubaran, I.A.S.,

5. | Commissioner,

Greater Chennai Corporation,

Dr. K.S. Palanisamy I.LA.S.,

6. | Commissioner,

Commissionerate of Land Administration

Thiru. Prashant M. Wadnere, I.A.S.,

7. | Special Secretary to Government,

Finance Department

Dr. T. G. Vinay, L.A.S.,

8. | Managing Director,

Chennai Metropolitan Water Supply & Sewerage Board
Dr. K. Vijayakarthikeyan, I.A.S.,

9. [Joint Managing Director,

Tamil Nadu Urban Habitat Development Board



ANNEXURE C


39

10.

Thiru. V. Sivakrishnamurthy, 1.A.S.,
Deputy Commissioner (Works),
Greater Chennai Corporation

11.

Tmt. Rashmi Siddarth Zagade, I.A.S.,
District Collector,
Chennai District

12.

Thiru. S. Balachander, I.A.S.,
Commissioner,
Tambaram City Municipal Corporation

13.

Dr. T. Prabhushankar, I1.A.S., (Video Conferencing)
District Collector,
Thiruvallur District

14.

Tmt. Kalaiselvi Mohan, I.A.S., (Video Conferencing)
District Collector,
Kanchipuram District

15.

Tmt. S. Priyanka, I.A.S.,
Additional Director,
Rural Development & Panchayat Raj

16.

Thiru. S. Kandasamy, I.A.S.,
Commissioner,
Avadi City Municipal Corporation

17.

Dr. Srinivas R. Reddy, I.F.S.,
Principal Chief Conservator of Forests,
(Head of Forest Force), Chennai

18.

Tmt. P. Suba Nandhini, (Video Conferencing)
District Revenue Officer
Chengalpattu District

19.

Thiru. V. Subbiah, I.F.S.,
District Forest Officer
Tiruvallur District

20.

Tmt. Maithily,
Joint Commissioner,
Commissionerate of Land Administration

In Attendance:

1. Thiru. M. JaikarJesudos,
Engineering Director,
Chennai Metropolitan Water Supply & Sewerage Board

Thiru. A.G. Sethuraman,
Chief Engineer,
Rural Development and Panchayat Raj

2.
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Thiru. R. Sivamurugan,
Chief Engineer (O&M),
Chennai Metropolitan Water Supply & Sewerage Board

Tmt. M.Janaki,
Chief Engineer, Chennai Region,
Water Resources Department

Thiru. S.Sakthimanikandan,
Chief Engineer,
SWD, Greater Chennai Corporation

Thiru.R.Kannan,
Member Secretary,
Tamil Nadu Pollution Control Board

Thiru. S.Janakumaran,
Project Director,
National Highways Authority of India

Thiru. Shankara Subramanian
Deputy Director,
Tamil Nadu Pollution Control Board

Dr. C. Muthukani,
Joint Chief Engineer,
Tamil Nadu Pollution Control Board

Thiru. C. PodupaniThilagam,
Joint Chief Engineer, Palar Basin,
Chennai Region, Water Resources Department

Tmt. R. Vijayalakshmi,
Superintending Engineer, Parks & CRRT Projects,
Greater Chennai Corporation

Tmt. Joyce Sumathi,
Superintending Engineer,
Chennai Metropolitan Water Supply & Sewerage Board

Thiru. Selvakumar,
Executive Engineer,
Water Resources Department

Thiru. 1. Sajid Hussain
Chief Operating Officer,
Tamil Nadu Water Investment Company (TWIC)
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16.
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18.

19.

20.

21.

22.

23.

24.

25.

26.
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Thiru. J. A. Nirmalraj,
Chief Community Development Officer,
Tamil Nadu Urban Habitat Development Board

Thiru. T. Gnanavel,
Executive Engineer,
Tambaram City Municipal Corporation

Thiru. M. R. Jaishankar,
Executive Engineer, STPs
Chennai Metropolitan Water Supply & Sewerage Board

Thiru. V. Thangadurai,
Assistant Executive Engineer,
Tambaram City Municipal Corporation

Thiru. Dr. R. L. Narendran,
Environmental Scientist,
Tamil Nadu Pollution Control Board

Thiru. G. Mohan,
Assistant Director of Survey,
Chennai District

Thiru. S. Ramamoorthy,
Project Director,
Chennai Rivers Restoration Trust

Thiru. P. Santhosh Kumar,

Water Resources Specialist,
Chennai Rivers Restoration Trust

Thiru. J. Jayanth,

Social Expert cum Information and Communications Specialist,

Chennai Rivers Restoration Trust

Thiru. S. Sivakumar,

Biodiversity Management Specialist
Chennai Rivers Restoration Trust

Thiru. P. Mariappan,
Infrastructure Specialist,
Chennai Rivers Restoration Trust

Tmt. N. Gomathi,

Interpretation Executive,
Chennai Rivers Restoration Trust

*kkkhkkkkikhkikkiikk
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At the outset, the Additional Chief Secretary / Member Secretary, CRRT & Officer on
Special Duty (OSD), Adyar-Cooum Comprehensive Rejuvenation Project welcomed the Chief
Secretary and all officials present in the review meeting and informed that the Hon’ble National
Green Tribunal (NGT), Principal Bench, New Delhi in its Order dated 13.02.2019, in the Case
No. O.A.556 to 559 of 2018 had directed that the Committee headed by the Chief Secretary
should meet on a monthly basis to review the progress of ongoing river restoration activities.
In compliance with the above orders, so far twenty two quarterly reports have been filed.
The 22" quarterly report was filed in August, 2024 and the next quarterly report is due in
November, 2024.

Furthermore, the Additional Chief Secretary / Member Secretary, CRRT informed that
under these river restoration projects, funds have been disbursed by CRRT to line departments
based on the work progress. Since last review meeting, funds amounting to Rs.7.61 cr. under
ARRP, Rs.56.00 Lakh under ICRERP and Rs.2.75 cr. for Eco-Restoration of Ennore Creek
have been disbursed to implementing agencies by CRRT.

Thereafter, the line departments were requested to present the progress of works being
implemented under the Integrated Cooum River Eco-Restoration Project (ICRERP), Adyar
River Restoration Project (ARRP) and Restoration of Buckingham Canal and Major Associated
Drains Project. The progress of on-going river restoration projects was reviewed in detail by
the Chief Secretary, Government of Tamil Nadu as detailed below:

RESTORATION OF ADYAR RIVER THROUGH PPP MODE UNDER HAM

The Additional Chief Secretary / Member Secretary, CRRT informed that a Detailed
Feasibility Report (DFR) for the restoration of Adyar River was prepared to effectively restore
the Adyar River and emphasized the significance to complete the preparatory works before

bidding for the project within a specific timeline.

Thereafter, the preparatory works so far carried out in this regard have been
presented as detailed below:

= The DFR for the restoration of Adyar River was submitted to Tamil Nadu Infrastructure
Development Board (TNIDB) for Project Structuring approval. Subsequently, project
structuring and the bid documents were approved by TNIDB on 26.07.2023. Based on the
in-principle approval given by the Government on 10.07.2023 and the approval of TNIDB
on the project structure and bid document, Tender for fixing the Concessionaire was invited
on 27.07.2023, indicating the closing date as 30.11.2023; pre-bid meeting was held on
01.09.2023. 19 bidders including 3 international companies participated. In continuation to

5
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the pre-bid meeting, site visit for bidders was held on 07.09.2023. Clarifications to 439

bidders queries were uploaded in the tender portal after obtaining TNIDB approval.

= Furthermore, the Additional Chief Secretary / Member Secretary, CRRT informed that Two
Bids received on 19.01.2024 were evaluated. Upon evaluation and approval from the
CMWSS Board, the proposal was submitted to Government for Administrative sanction.
Accordingly, Administrative and Financial Sanctions for the Restoration of Adyar River
under Hybrid Annuity Model (HAM) was accorded by the Government on 14.03.2024.
Subsequently, Letter of Award (LoA) was issued by CMWSSB to the Concessionaire on
14.03.2024 and the same was accepted by the Concessionaire. The CRTCL is ready to

sign the Concession Agreement.

= Further, the Government have issued orders on 03.11.2023 for formation of new company
(Chennai Rivers Transformation Company Ltd.) and the formation of the Company as per
the orders is under progress. Later, the Government have issued orders for Staff Structure
and Operating Expenses of the SPV on 16.02.2024 and the order has mentioned that the
Chairman and Managing Director, TNUIFSL & OSD, Adyar-Cooum Comprehensive
Rejuvenation Project will be the overall in charge of the newly created SPV as the
Managing Director, CRTCL.

Further, the Additional Chief Secretary/Member Secretary, CRRT informed the
following:

a) Formation of Government SPV Company M/s. Chennai Rivers Transformation
Company Ltd. (CRTCL) completed and Certificate of Incorporation was obtained on
08.07.2024.

b) 1% Board meeting of CRTCL was held on 03.08.2024 and the draft agreement is ready
for signing with Concessionaire SPV M/s.P&C Adyar Water Projects Pvt. Ltd.

c) After signing the Concession agreement, within 270 days all condition precedent has to
be fulfilled by CRTCL and 180 days by Concessionaire

d) Recruitment of manpower for the SPV and CVs by CMWSSB is under progress.

e) After signing the Concession agreement, within 270 days all Condition Precedents will

have to be fulfilled by CRTCL / Government and 180 days by the Concessionaire.
f) Appointing an Independent Engineer process is underway by CMWSSB.
g) Setting up of office space for the SPV (CRTCL) is finalized and being established.

6
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Thereafter, the Additional Chief Secretary / Member Secretary, CRRT informed that
joint meetings were conducted with line departments concerned along with the Selected
Bidder regrading Condition Precedents (CPs) to be fulfilled by the Bidder & the SPV
(CRTCL) and action being taken to complete these activities as per the action plan with
timelines as indicated below:

A) Condition Precedents to be fulfilled by the CRTCL.:
1) Handover of Essential Land & Existing STPs — 270 days from date of submission of

Performance Security by Concessionaire by WRD, CMWSSB and Tambaram
Corporation.

i) DPR- Review & certification by the IE & Approval of DPR by CRTCL.

iii) Execution of escrow agreement jointly with the Concessionaire by CRTCL.

iv) Execution of substitution agreement jointly with the Concessionaire and Senior Lender
of the Concessionaire by CRTCL.

v) Custody of other Assets (other than STPs such as PS, Fencing, Plantations, etc. which
does not require rehabilitation) to be Handed Over to the Concessionaire by GCC,
Tambaram Corporation, Kundrathur Municipality and DRD.

vi) One-time Solid Waste Removal within RowW by ULBs (GCC, Tambaram Corporation
and Kundrathur Municipality) and DRD.

vii) Industrial Pollution (Pammal and Guindy industrial area) by TNPCB and SIDCO.

viii)  Consent To Operate (CTO) for existing Modular STPs by TNPCB.

ix) NOC by WRD for all the existing Trunk Sewer and STPs in Adyar River.

X) CRZ Clearance (Concessionaire may utilize the services of NABET accredited
consultant appointed by CMWSSB).

B) Condition Precedents to be fulfilled by the Concessionaire:

i) Formation of Concessionaire SPVV Company by the Bidder - 45 days from Letter of
Award (LOA).

i) Submission of performance security for a value of Rs 70.30 cr.

iil) Preparation of DPR by the Concessionaire, review & certification by the Independent
Engineer and Approval of DPR by the CRTCL

iv) Procuring approvals and permits by the Concessionaire including CRZ.
v) Financial closure (Debt & Equity) for 50% of the Bid Project Cost.
vi) Execution of escrow agreement jointly with the CRTCL.

vii) Executing of substitution agreement jointly with CRTCL & Senior Lender of the
Concessionaire.
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Further, the Additional Chief Secretary / Member Secretary, CRRT also informed that
CMWSSB obtained Consent To Operate (CTO) from TNPCB for all 10 STPs constructed
on the banks of Adyar River.

After detailed review, the Chief Secretary instructed the following:

1) All Condition Precedents indicated in the DFR / Tender condition must be
completed immediately as per the stipulated timeline.

i) All line departments concerned to give top priority to the preparatory works that
are necessary to be completed in a timely manner before implementing the proposed
project. Specifically, the Resettlement & Rehabilitation (R&R) of remaining PAFs
and Land acquisition process in Adyar River to be completed with specific timeline.

iii) Regarding the Resettlement & Rehabilitation (R&R) of remaining PAFs in Adyar
River, TNUHDB to initiate necessary action for the construction of around 1800

tenements in the identified locations to resettle PAFs.

iv) Existing STPs which is under construction in Anakaputhur by Tambaram
Corporation and other STPs should be ready for handing over it to the
Concessionaire of Adyar River HAM project.

V)TNPCB to ensure that stern action is taken to prevent pollution from Guindy
Industrial Estate to Adyar River and effective functioning of the STP to mitigate
the effluent from Pammal and Pallavaram Tanneries.

Vi) Consent To Operate (CTO) for existing Modular STPs sought by CMWSSB
and DMA has to be given by TNPCB as per the stipulated procedures.

vii) WRD to issue NOC to all infrastructure created for pollution mitigation works
including all existing Trunk Sewer and STPs in Adyar River by 30.11.2024. In this
regard, Joint Inspection to be carried out by WRD and CMWSSB by 10.11.2024.

viii)  Trunk Sewer proposed as part of the project should be laid in the available
space between fencing and bund and the existing plantations carried out under
ARRP should not be disturbed as far as possible.
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ADYAR RIVER RESTORATION PROJECT (ARRP)

1) Water Resources Department (WRD):

The WRD official informed that out of 7 sub- projects, 6 sub-projects are completed,

one project is being carried out as detailed below:

S. Descrivtion of Work Status as per last Incremental Eé(steecéid
No. P CS meeting Progress completion
Desilting from Adyar | Desilting & Conveyance - 100% Completed
1 River mouth to (Sectioning and bund formation from 30.11.2024
" | downstream of Thiru- | Thiru.Vi. Ka Bridge to Phase Il of Tholkappia o
Vi-Ka Bridge Poonga on the left bank is being carried out)

With regard to the proposal for land acquisition in Adyar River, the Additional Chief
Secretary / Member Secretary, CRRT informed that there are two land related issues namely:-

i) Proposal for land acquisition involving 212 Pattadars in Kancheepuram District for
which the Government had already sanctioned Rs.231.46 crore. Kancheepuram District
Administration along with WRD to expedite the LA process in Adyar River within
Kancheepuram District.

if) Proposal for land acquisition involving 47 Pattadhars for Rs.215.82 cr. in Chengalpattu
District, CLA has sent the proposal to Government on 12.07.2024 and it is under the
consideration of Government. These lands to be acquired are along the river stretches

which are to be taken up for widening the Adyar River in the upstream areas by WRD.

Further, it was informed that the funds sanctioned involving LA for 212 Pattadars in
Kancheepuram District will be made available in the financial year (i.e. 2024-2025) to WRD

to complete the L.A. process.

With regard to the Resettlement & Rehabilitation (R&R) in Anakaputhur, the Additional
Chief Secretary / Member Secretary, CRRT informed that the Anakaputhur habitation in Adyar
River with 676 PAFs need to be relocated on priority since all pending cases have been
disposed off by the Hon’ble Madras High Court. Out of 676 PAFs identified in Anakaputhur
habitation, 82 PAFs have thus far been resettled at Annai Anjugam Nagar TNUHDB Scheme,
Old Perungalathur and Thailavaram Phase Il TNUHDB Scheme, Maraimalai Nagar. WRD

demolished all the 82 nos of evicted structures at Anakaputhur.
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Further, joint exercise is being carried out by Tambaram Corporation, WRD and TNUHDB

for the relocation of remaining 594 PAFs from Anakaputhur under ARRP. Besides, Joint Bio-

metric Enumeration of PAFs is being carried out for relocation and tenements are kept in
readiness by TNUHDB to resettle these PAFs under ARRP.

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
the details of all vacant / Govt. /OSR lands along the entire Adyar River / Cooum River /

Buckingham Canal stretch within 500m from either side of the banks, the District Collector,

Chennai, Tiruvallur, Chengalpattu District and Kancheepuram District have submitted the

details. The possibilities of using such lands for developing various infrastructure relating

to the concerned rivers are being explored.

In the meeting, WRD presented the status of Boundary stones fixing in Adyar, Cooum
and Buckingham Canal as given in the following table:

Name of the River / Adyar Cooum North Central South
Canal River River B’Canal B’Canal B’Canal
Total Length 43.20 km 29.5 km 17.25 km 7.20 km 23.90 km
DGPS Mapping -
Completed 43.20 km 29.5 km 17.25 km 7.20 km 23.90 km
Balance - - - - -
Exp. Date of Completion | Completed Completed Completed Completed Completed
Revenue survey for verification of DGPS points
Total 43.2 km 29.5 km 17.25 km 7.20 km 23.90 km
Completed 43.2 km 29.5 km 17.25km 7.20 km 23.90 km
Balance - - - - -
Exp. Date of Completion | Completed Completed Completed Completed Completed
Fixing of Boundary Stones
Total 1,335 Nos 745 Nos 2,532 Nos 320 Nos 2,895 Nos
Completed 1,035 Nos 294 Nos 2,057 Nos - 2,295 Nos
Balance 300 Nos 451 Nos 475 Nos 320 Nos 600 Nos
Exp. Date of Completion | 30.11.2024 | 30.11.2024 | 30.11.2024 | 30.11.2024 | 30.11.2024

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed

WRD to complete the fixing of Boundary stones along Adyar River within the committed

timeline.
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After detailed review, the Chief Secretary issued following directions:

i) Regarding the Land Acquisition (LA) proposals in Adyar River, Water Resources
Department (WRD) to issue G.O. for Land Acquisition proposal (47 Pattadars) in
Chengalpattu District as recommended by CLA. As far as the LA in
Kancheepuram District, the District Collector to complete the process of LA for
212 Pattadars. These lands to be acquired are along the river stretches which are

to be taken up for widening the Adyar River in the upstream areas by WRD.

i) WRD to fix the boundary stone in Adyar & Cooum Rivers for the entire stretch
by 30.11.2024 and Buckingham Canal to be completed within the committed
timeline. All District Collectors concerned (Tiruvallur, Kancheepuram,
Chengalpattu & Chennai Districts) to provide necessary cooperation to WRD to
complete the Boundary Stone fixing works in Cooum & Adyar Rivers and

Buckingham Canal.

i) Under ARRP, WRD should forward the Utilization Certificate (UC) and
Completion Report (CR) for the works (viz., River mouth) so far completed to
CRRT.

iv) WRD to expedite the monsoon preparedness works in city waterways and

complete them before the onset of the forthcoming monsoon.

i) Greater Chennai Corporation (GCC):

The Commissioner, GCC informed that fencing has been fully completed for 14.18 km
available work front in Adyar River. Further, it was informed that in pursuance of the
instructions issued by the Chief Secretary, GCC has formed a dedicated zonal wise special
enforcement team for the prevention and removal of Solid Waste and Construction &
Demolition waste (C&D) along the Adyar and Cooum Rivers.

Furthermore, it was informed that stringent action is being taken for removal of Garbage
and C&D waste in Adyar & Cooum rivers and Buckingham Canal. A total penalty amount of
Rs.75,000/- has been levied by GCC against the polluters in these water bodies, 12 cases were
booked. 62 nos of CCTV cameras at identified hotspots have been installed along these
waterways and 11 squads were formed. Moreover, Solid Waste and of Construction &
Demolition waste (C&D) have been continuously removed in these water bodies by GCC.
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In the meeting the Additional Chief Secretary / Member Secretary, CRRT emphasized
that the Resettlement & Rehabilitation (R&R) of Project Affected Families (PAFs) from
remaining habitations in Adyar River under ARRP is a most critical activity to be completed
within a definite timeline by departments concerned and wherever the relocation is completed,
the site has to be secured immediately with chain link fencing to protect the relocated sites
from any further encroachment.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that out
of a total 9,539 Project Affected Families identified within the Adyar River boundary, so far,
5,172 PAFs have been resettled and remaining 4,367 PAFs will have to be resettled. So far
371 PAFs from Kanu Nagar out of 455 PAFs within GCC limits have been resettled in
Perumbakkam Phase V Scheme, Semmencherry and Perumbakkam Phase 1X Schemes.
Relocation of the remaining PAFs from Kanu Nagar is in progress. In this regard, the
Commissioner, GCC informed that the relocation of remaining PAFs from Kanu Nagar would
be completed in November, 2024 in coordination with WRD and TNUHDB.

After detailed review, the Chief Secretary issued the following directions:

i) Coordinated efforts shall be taken by GCC, WRD, TNUHDB and Revenue,
Chennai District Administration to complete the relocation of remaining PAFs in
Adyar River under ARRP, because it will be required for the establishment of
trunk sewer lines, STPs, parks and other public utilities by HAM Concessionaire.

ii) Joint bio-metric enumeration of PAFs in remaining habitations within GCC limits
along the Adyar River banks to be completed as per the committed timeline by
GCC in coordination with WRD and TNUHDB.

iii) After relocation of PAFs, vacated structures are to be immediately demolished and
the river stretch to be secured with adequate fencing (Chain link) to prevent any

further encroachments.

iv) GCC to continuously take rigorous action by seizing / impounding of vehicles as

per the available provisions and impose heavy penalty against polluters / violators

who indiscriminately dump solid waste and dispose sewage in city waterways

especially Adyar & Cooum Rivers and Buckingham Canal. Further, GCC to

ensure that effective enforcement by deploying dedicated squads and surveillance
are in place to prevent pollution in city waterways.

12



50

v) GCC to ensure that the C&D waste is _disposed only in the sites already been
identified / earmarked by GCC across 15 Zones within GCC limits and C&D waste
should not be dumped in anywhere else. Further, GCC to expedite the tendering

process for engaging agency for processing C&D waste.

i) Tamil Nadu Urban Habitat Development Board (TNHUDB):

The Joint Managing Director, TNUHDB presented the status of tenements under ARRP:

= Qut of a total 9,539 Project Affected Families (PAFs) identified within the Adyar River
boundary, so far, 5,172 PAFs were resettled in Tamil Nadu Urban Habitat Development
Board (TNUHDB) schemes and remaining tenements to resettle 4,367 PAFs will have to
be provided.

o Inorder to resettle the remaining PAFs, 4,367 tenements are ready for allotments as detailed
below:

e TT Block, Vyasarpadi - 18 units, Thailavaram Ph | Maraimalai Nagar — 160 units & Ph
I, Maraimalai Nagar - 44 units, Navalur, Padapai Kancheepuram - 104 units,
Perumbakkam EPIL — 260 units, Semmencherry - 2 units, Perumbakkam Ph VIII — 144
units, Ph IX — 147 units, Phase IV — 384 units, Phase VI — 256 units and Phase 11 -513
units, Kargil Nagar — 1132 units and Manali New Town P Il — 1,203 units.

= Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
required number of tenements to relocate remaining PAFs from Adyar River under ARRP
and Allotment orders will be issued by TNUHDB as and when the list of beneficiaries is
received from GCC/DMA.

= In the meeting, it was informed that joint coordination meetings with TNUHDB,
TANGEDCO, GCC and CMWSSB officials are periodically conducted by CRRT
regarding the inter-departmental coordination issues viz., Electricity service connection,
Water supply and Sewerage facilities for tenements constructed by TNUHDB and ensure
that tenements are ready in complete manner in all aspects to resettle PAFs from Adyar and
Cooum Rivers.

= Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
Special Camps are being conducted for resettled PAFs in various TNUHDB Schemes for
address change in EPIC/Voter ID, Aadhaar Card & Family Card (PDS), Chief Minister's
Comprehensive Health Insurance Scheme (CMCHIS), OAP, Widow pension,
Maintenance Allowance to Physically Challenged Persons, etc.
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Further, the Additional Chief Secretary / Member Secretary, CRRT highlighted that

all the tenements are completed and kept in readiness to resettle remaining 4,367 PAFs

in Adyar River under ARRP. As it was suqgested to resettle a portion of PAFs in the

vicinity of the existing habitations, a decision to be taken by TNUHDB regarding the

tenements which are ready for allotment under ARRP in consultation with TNUHDB.

The Additional Chief Secretary / Member Secretary, CRRT also highlighted that the
following actions are required from departments for the timely completion of tenements
by TNUHDB as indicated below:

)

b)

TANGEDO to complete the internal electricity connection to TNUHDB Schemes viz.,
Manali New Town Phase Il and Kargil Nagar.

CMWSSB to complete the work for Dedicated Water Supply Main for Perumbakkam
Schemes (Rs.8.16 cr.).

CMWSSB to expedite the work for dedicated water line for Kargil Nagar Scheme.
CMWSSB to complete STP works in Kargil Nagar (0.75 MLD) and Manali New Town
(2 MLD) Schemes.

After detailed review, the Chief Secretary issued following directions:

i)

TNUHDB to ensure that all tenements are ready in all aspects viz., adequate
water supply, sewage disposal, electricity supply, lifts, etc. to resettle remaining

Project Affected Families (PAFs) from Adyar and Cooum Rivers.

Regarding the Resettlement & Rehabilitation (R&R) of remaining PAFs in

Adyar River, TNUHDB to initiate necessary action for the construction of around

1800 tenements in the identified locations to resettle PAFs.

iii) TANGEDCO to complete electricity service connection to above TNUHDB

Schemes immediately.

iv) TNUHDB to ensure that the necessary arrangements are made for watch and

v)

ward in the Scheme areas to avoid damages / misuse of the tenements that are
completed and kept ready for allotment under ARRP and ICRERP.

CMWSSB to ensure that necessary temporary arrangements to be made for
sewer disposal / connection in Kargil Nagar & Manali New Town Schemes until

the STPs works are fully completed.
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vi) TNUHDB to expedite the works sanctioned for providing recreational / sports
facilities for families in four TNUHDB Scheme areas and complete them within
the stipulated timeline.

iv) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

The Managing Director, CMWSSB informed that all 10 packages have been completed.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
pursuant to the directions of the Chief Secretary, a study was taken up on the Performance
Assessment of STPs & 1&D works carried out by CMWSSB in Cooum and Adyar Rivers and
the Final report is prepared. In this regard, a detailed presentation would be made by CRRT in
the next review meeting. Further, a joint exercise is taken up to identify the total number of
outfalls in Adyar River, Cooum River, Buckingham Canal and Drains of Adyar River, Cooum
River & B’canal) within CMWSSB, DMA and DRD limits to have an overall comprehensive
picture of the sewage outfalls in city waterways.

Further, TNPCB official informed that, in pursuance of the instructions issued by the Chief
Secretary, TNPCB taken periodical water samples in Cooum and Adyar Rivers on the
assessment of the operational efficiency of Modular STPs installed in Adyar River and Cooum
River under the ICRERP and ARRP and highlighted the key inferences of the analysis. Further,
CMWSSB presented the data of the quality of outlet from STPs installed under ICRERP and
ARRP.

In the meeting, the Managing Director, CMWSSB informed that in pursuance of the
instructions issued by the Chief Secretary, CMWSSB has formed 9 dedicated squads to monitor
and prevent the illegal dumping decanting along the city waterways. A total penalty amount of
Rs.4,95,000/- has been levied by CMWSSB against the polluters in these water bodies, 17 cases
were booked. 6 vehicles seized; 5 nos of CCTV cameras installed at identified hotspots along
these waterways.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
CMWSSB was entrusted with 10 packages costing Rs.60.83 cr. under ARRP. Further, the
Managing Director, CMWSSB also informed that, apart from the above
10 packages, 9 new works have also been taken up under ARRP to mitigate the sewage

pollution into the Adyar River and the status of these 9 packages are given below:

15



53

Work
S. parlggreess Incremental Exp. dt. of
No Description of work Iagt Progress comp.
meeting
L Enlarg(.ement of pumping main and allied 61% Work 54.00.2025
works in Area X & XIII temporarily
Strengthening of existing 400mm dia stopped due
2. | PSC pumping main from Saidapet SPS to|  63% | to Roadcut | 31 932025
Jafferkhanpet SPS in Area 13 ban for
North East
3 Enlargement of sewer mains at various .y Monsoon 01.04.2025
" | locations136,140,141,142, in Area X ° 2024 s
Revised Name of the Work: Interception
and diversion of sewage flow along Dr.
Nair road by providing 2 no. of lift station
4 at  Jagadhammal  street  junction, Price bid opened on 25.10.24 — Tender
" | rajamannar street and Dr.Nair road jn under evaluation
Venkatraman street with pumping main
and allied machineries to T Nagar SPS in
Depot — 136, Area -X

After detailed review, the Chief Secretary issued the following directions:
i) CMWSSB to expedite the ongoing additional sewage mitigation works in Adyar River

under ARRP and complete them within the committed timeline.

i) Regarding the additional sewage mitigation works entrusted to CMWSSB in Adyar
River under ARRP, the tendering process to be completed for work mentioned in
S.no.8 of the above table and commence the work immediately.

i) CMWSSB to take rigorous action by seizing / impounding of vehicles as per the

available provisions and impose heavy penalty against polluters / violators who

indiscriminately dispose / decant sewage in city waterways especially Adyar & Cooum

Rivers and Buckingham Canal.

iv) TNPCB to take samples in Adyar and Cooum River at appropriate locations to

monitor the water guality with stipulated parameters.

v) CMWSSB to continue recording the impact assessment of the sewage mitigation

works (i.e. Modular STPs & 1&D works) completed under ICRERP and ARRP in
16
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terms of no. of outfalls plugged, improvement in the quality of the river water,
capacity of the STPs / Modular STPs, scope for reuse based on the quality, utilizing
the treated water for watering the plantation carried out in Adyar River, etc.

vi) TNPCB and CMWSSB to jointly take water samples in Adyar and Cooum rivers at
appropriate locations. In case of any shortcomings found, CMWSSB to take suitable

measures to ensure the quality of treated outflow into these waterways.

vii) Comparative Data of the outlet quality of the STPs established in Adyar and Cooum
Rivers under ARRP and ICRERP captured by TNPCB and CMWSSB has continued
to be presented in the monthly review meeting.

viii)  The outfalls identified in the city waterways need to suitably addressed by
departments concerned (CMWSSB / DMA / DRD) to effectively mitigate sewage

pollution in the waterways._In this regard, a detailed presentation to be made by

CMWSSB separately in which the Principal Secretary, Finance should also be
present.

ix) With regard to the Road cut permission from Police (Traffic) for executing the
CMWSSB works like laying pipelines on the roads, a Single Window System through
Online approval shall be established. In this regard, the G.O may be issued by the

MA&WS Department in consultation with the Home Department for establishing an

Online Single Window System for Road Cut Permission including Police (T raffic).

x) CMWSSB to obtain Consent To Operate (CTO) for all existing Modular STPs from
TNPCB as per the stipulated procedures. TNPCB to ensure that the necessary
permissions are given within the stipulated timeline.

xi) CMWSSB to forward the Utilization Certificate (UC) and Completion Report (CR)
to CRRT for the works so far completed under ARRP.

v) Directorate of Municipal Administration (DMA):

The Director of Municipal Administration (DMA) officials informed that Solid waste
removal, construction of community toilet and Fencing in Pammal has been completed under
ARRP. Further, the Commissioner, TCMC presented the status of ongoing combined UGSS in
Anakaputhur and Pammal as tabled below:
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UGSS Anakaputhur Pammal
Keyam Infra Project Pvt. Limited VVV Constructions Pvt Ltd
Description Incre Progres Incre-
of work Total Progress asper | o Bala Date o_f Total | Sasper mental Balance Date pf
last meeting nce completion last Progres completion
Progress h
meeting S
Purchase of All Purchase
DWC Pipes | 42.45 42.45 0.000 0.000 89.422 | 82.108 2.018 5.296 05.11.2024
. Completed
(in km)
Purchase of
ClPipes | g 621 5.631 0000 | 0000 | AllPurchase 1 gqo7 | 7506 | 0523 0.838 05.11.2024
(in km) Completed
(Gravity)
Purchase of
CIPipes(in | 4 5 4.22 0000 | 0000 | AllPurchase 1 ga5 | 4735 | 0.010 1,610 05.11.2024
km) Completed
(pumping)
Balan
Construction ce-31 Precast - 40 - Balance
of Machine Preca 15.09.24 619
holes (in 2212 2142 39 st-21 Insity - 30 - 4061 3253 189 Precast- 400 20.11.2024
Nos) Insitu 27.09.24 Insitu - 219
-10
3 Civil
and EMI
L works 2 EMI .
1 EMI & Civil comol works 1 Civil
plete h
work completed d 1 complet | work in
. 2 EMI works i EMI . ed progress 1 Civil work 1 Civil & EMI
1 Civil
Construct_lon are in progress K work 3 EMI works will 1 Civil | and EMI | and EMIwork | work will be
of SPS (in 4 1 Civil K wor b be completed by 3 ks i K b leted b
No) ivil wor complete to be 25.09.24 works in | work to to be completed by
completed & dand carrie R progress be completed 20.11.2024
EMI work to be EMI d out , pump carried
carried out work to set out
be procured
carried
1 Civil
work
complet
ed, EMI
L Work is
2 Civil works 2 EMI in
completed
Purchase order works progress
arein 2EM (Kiosk
Construction placed fo_r progress | work . under EMI
. motors & Kiosk 2 EMI works will
of Lifting sto manufac work
S 2 under be completed by 1 . - -
Station (in manufacturin Pump be 15.11.24 turing) | complet
No) 9 sets carrie o 1EMI ed
2 EMI works procured d out Wo_rk is
. for Lift in
are to be carried -
out station progress
(2 Nos.
Pump
set
procured
)

18




56

. 4.665 km by
Laying of 05.11.2024
DWC Pipes | 42.45 41.756 0.694 0.000 Completed 89.422 | 68.251 6.506 14.665 Bal ' '10 K
(in km) alance m
by 30.11.2024
Laying of CI
Plpkﬁ)(m 5.63 4.433 0.848 0.349 15.11.2024 8.957 3.445 0.879 4.633 20.11.2024
(Gravity)
Laying of CI
P'pkif])('” 4.22 3.118 0326 | 0.776 15.11.2024 6.355 | 4313 | 0155 1.887 15.11.2024
(Pumping)
House
Service
Connection
(outside 6914 6819 95 0 Completed 16244 12974 2297 973 15.11.2024
property
boundary)
(in Nos)
Internal
6914 6571 343 0 Completed 16244 11238 2804 2202 15.11.2024
Chamber
Internal
Plumbing
(HSCwithin | g4, 6571 343 0 Completed 16244 | 11309 | 2780 2065 15.11.2024
property
boundary)
(in Nos)
Sewage
Treatment Civil work
Plant-Civil | 1 97.0% LO0% | 20% | ompleted - 98% - - - - -
work
For EMI works —
Mechanical and
Sewage electrical item as
Treatment 200 and when received
Plant - 1 56.0% 24.0% (y' are getting fixed - - - - - -
Mechanical 0 Trial and
work commissioning of
STP by
November, 2024
The details of fencing works by DMA are detailed below:
Description of Work Total Status
Fencing in Tambaram Corporation (Perungalathur) 5132 km Completed

In this meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that

the progress of the ongoing UGSS in Anakaputhur and Pammal by Tambaram City

Municipal Corporation under ARRP is being reviewed fortnightly by CRRT with TCMC,

Contractors and PMC engaged for the work and substantial progress is being made.
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Further, the Additional Chief Secretary / Member Secretary, CRRT informed that all
pending cases relating to Anakaputhur, Adyar River have now been disposed of by the
Hon’ble Madras High Court. Out of 676 PAFs identified in Anakaputhur habitation, 82

PAFs have thus far been resettled and efforts are being taken to relocate remaining PAFs.

Further, it was informed that chain-link fencing to protect the Right of way in the
encroached stretches of Anakaputhur (1,726 m) and in Perungalathur (1,000 m) will be
taken up after relocation of PAFs/removal of encroachments.

In the meeting, the District Revenue Officer (DRO), Chengalpattu District informed that
the case regarding the encroachment of “Tharisu land” in Sasivardhan Nagar, Perungalathur
was disposed by the Hon’ble Madras High Court and action being initiated to evict these

families by the Revenue, Chengalpattu District.

In the meeting, the Commissioner, Tambaram City Municipal Corporation informed that

pursuance to the instructions issued by the Chief Secretary, TCMC has formed a Monitoring

Committee to prevent pollution in Adyar River as well as it takes up regular surprise inspections

of 3-4 times a week. So far Rs.57,750/- penalty has been imposed against the polluters, CCTV

cameras have been installed at 6 locations to monitor illegal dumping.

After detailed review, the Chief Secretary instructed following:

i) DMA and the Commissioner, TCMC to closely monitor and expedite the ongoing
UGSS works in Anakaputhur and Pammal in Tambaram Corporation under

ARRP and complete them within the committed timeline.

i) The Commissioner, TCMC to ensure that the adequate manpower is deployed to
expeditiously execute the works and complete them within the committed timeline.
Further, TCMC to initiate necessary action and levy penalty as per the contract
agreement on the contractor who has not complete the entrusted works within the

stipulated timeline by mobilizing sufficient manpower.

iii) TCMC to take rigorous action by seizing / impounding of vehicles as per the

available provisions and impose heavy penalty against polluters / violators who

indiscriminately dump solid waste and dispose sewage in Adyar River.
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vi) Directorate of Rural Development & Panchayat Raj (DRD & PR):

The Chief Engineer, DRD presented the following status under ARRP:

= |n Kancheepuram District, out of available work front of 18.13 km, fencing has been fully
completed and could not be taken up for 345 m due to Encroachments in Indira Nagar. In
Chengalpattu District, out of available work front of 8.8 km, fencing has been fully
completed.

= With regard to the encroachments for 345m (Indira Nagar), the Additional Chief Secretary
/ Member Secretary, CRRT informed that Kancheepuram District Administration had
identified 33 families in Indira Nagar (Kolapakkam & Gerugambakkam Villages,
Kundrathur Taluk) and TNUHDB had issued Allotment Orders for Thailavaram Phase |1
Scheme. Relocation of families from Indira Nagar to be taken up by Kancheepuram
District Admn.in coordination with WRD and TNUHDB by 30.11.2024.

= Further, the Additional Chief Secretary / Member Secretary, CRRT informed one-time
solid waste removal was completed in Adyar River under ARRP. Further, it was informed
that dedicated squad have been formed by the Greater Chennai Corporation (GCC),
Kundathur & Thiruverkadu Municipalities & Tambaram Corporation and DRD to monitor
dumping of solid waste, C&D waste and sewage disposal into the river.

In this meeting, the Additional Chief Secretary / Member Secretary, CRRT
informed that in pursuance of the instructions issued by the Chief Secretary, a detailed
format was prepared by CRRT capturing the details of action taken by respective
agencies regarding the action taken against the violators / polluters by imposing penalty
for dumping of solid waste & C&D waste, compounding the vehicles decanting sewage in
waterways as per the provisions given in the law by appropriate authority, continuous
surveillance through installing CCTV cameras, field surveillance through patrolling by
squads, etc., and the same was presented in detail by the agencies concerned as below:

Total Sewag
,\clgéeosf No. of No. of ?er!agt)// ° qtyl SW o of No of
Agency / : : evie control | gqump Hot | No.of Squad
ULBs Type Water- 1 oked 1st No .of 3rd collecte | Noof led control CCT | formed for
IPRIs way | rttp | Ume | 2ndtime | time | dwrt | vehicles | from | oy, | SPOS TG paiglling
no of viola- | violators | violato no of seized decant MT identif install day (no. of
vehicles | 'S rs vehicles ing in y-ed -ed persons)
in Rs) KL
Adyar 4 0 0 | 19000 - - - - 16 3
Solid
Waste - - - - -
ace aste | Cooum 4 4 0 16500 46 4
C&D
Brcanal 4 2 0 | 39500 4
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Adyar 1 1 - - 29500 1
Cooum 2 2 - - 59000 2 20 - 1 2 2
CMWSSB | Sewage
B’canal 14 13 1 0 406500 3 294 3 4 3 7
Solid
DMA W(z;ste Adyar
C&D Cooum
Solig | AdA
PRD ngte . 40 - - 57750 - - 8.50 6 6 3
c&D Cooum |
4 Trips /
B’canal 9 oS

After detailed review, the Chief Secretary issued following directions:

)

i)

Dedicated squads formed by GCC, DMA and DRD for prevention and removal of
solid waste, C&D waste and sewage in waterways have to take stringent action against
polluters / violators who dump solid waste and dispose sewage in the waterbodies.
Further, continuous surveillance through installing CCTV cameras, field surveillance
through patrolling by squads.

GCC, CMWSSB, DMA & DRD to ensure that stern action is taken against the
violators by seizing / impounding of vehicles as per the available provisions and

impose heavy penalty against polluters / violators who indiscriminately dump solid

waste and dispose sewage in city waterways especially Adyar & Cooum Rivers and

Buckingham Canal.

Transport Department shall be consulted regarding seizing / impounding the vehicles
polluting waterways and take stern action as per the provisions available in law like
cancellation of RC for such vehicles indulging in repeated violation. If required,
suitable amendments may be proposed in the Public Health Act / ULBs Act.

GCC, DMA & DRD should ensure that the Adyar and Cooum River banks are
secured with adequate fencing to prevent fresh dumping of solid waste & C&D waste
within their limits.

The District Collector, Kancheepuram District to relocate 33 families from Indira

Nagar, Kundrathur by 30.11.2024 and evict the encroachments within the river

boundary in coordination with WRD and TNUHDB and to adequately secure the

river stretch with fencing under ARRP.
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INTEGRATED COOUM RIVER ECO-RESTORATION PROJECT
1) Water Resources Department (WRD):

The WRD official informed that all 8 Sub-projects are completed under ICRERP. During the
review, the Additional Chief Secretary / Member Secretary, CRRT informed that regarding the
pending court cases pertaining to encroachments in Cooum and Adyar River before the Hon’ble
High Court of Madras, so far 4 cases (Adyar - 2 Nos. and Cooum - 2 Nos) have been disposed
by the Hon’ble Court. In this regard, departments concerned have handed over all case related
materials / documents to State Legal Counsel (AAG-1X) to defend these cases effectively. The
Registry, Hon’ble Madras High Court was requested to list these cases for early hearing. Further,
the Additional Advocate General - IX of Tamil Nadu mentioned on 03.06.2024 in the Hon’ble
First Bench of Hon’ble Madras High Court for listing of cases for hearing and are expected to
be listed shortly.

During the review, the Additional Chief Secretary / Member Secretary, CRRT
informed that NHAI has sought permission for dismantling the existing Compound wall
along the Cooum River under ICRERP for facilitating the construction of entry & exist

ramps for the NHAI Project.

Further, the Project Director, NHAI informed that under the ongoing New Double
Tier 4-lane Elevated Corridor from Chennai Port to Maduravoyal, 13 ramps are
provided along the Elevated corridor from Tier - 1 at various locations for the city traffic.
To facilitate the ramp construction, it is necessary to remove the existing boundary wall
along the Cooum River and Permission was sought from the CRRT, assuring to rebuilt

the wall as per post construction requirements.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT also
informed Under ICRERP, All Infrastructure (Assets) created viz., Compound wall, STPs,
1&Ds, etc. will have to be maintained by implementing agencies / line departments
concerned (GCC, CMWSSB, DMA, DRD, WRD, etc.) from their own funds.

After detailed review, the Chief Secretary issued following directions:

» In the light of the ongoing Chennai Port - Maduravoyal Elevated Road Project by
NHAI along the Cooum River, the Joint Coordination Committee formed by the
Principal Secretary, MA&WS Department, Secretary, Highways & Minor Ports
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Department with officials from Water Resources Department (WRD), National
Highways Authority of India (NHAI), State Highways Department and Greater
Chennai Corporation (GCC) should continue to meet regularly to ensure seamless

flow of water in Cooum river while executing the works by NHAL.

While executing the works for Chennai Port - Maduravoyal Elevated Road Project,
NHAI to ensure that necessary measures and Flood Mitigation Plan are in place to

ensure the seamless water flow in the river during monsoon season.

With regard to the request of NHAI for dismantling the compound wall along the

Cooum River for facilitating the construction of entry & exist ramps for the NHAI

Project, Respective agency (i.e. GCC) may provide permission after the Monsoon (i.e.
January, 2025).

As indicated by the Additional Chief Secretary / Member Secretary, CRRT, All
Infrastructure (Assets) created viz., Compound wall, STPs, 1&Ds, etc. under ICRERP

shall be maintained by implementing agencies / line departments concerned (GCC,
CMWSSB, DMA, DRD, WRD, etc.) from their own funds.

All necessary efforts shall be taken for early listing and disposal of pending court cases
pertaining to encroachments in Cooum and Adyar River before the Hon’ble High
Court of Madras and suitable action to be initiated by respective departments for the

removal of encroachments as per the orders of the Hon’ble Court.

Greater Chennai Corporation (GCC):

The Commissioner, GCC informed that all 4 sub-projects envisaged under this project

are completed. Further, it was informed that fencing works have been taken up in the stretches

wherever the work front is available (20.54 km) and it is fully completed.

Further, it was informed that under ICRERP, out of 14,257 PAFs totally identified, so far

13,484 PAFs within the Cooum River boundary have thus far been relocated from 53

habitations and remaining 773 PAFs from 7 habitations will have to be relocated.

Regarding the relocation of remaining PAFs, Additional Chief Secretary / Commissioner,

GCC informed that coordinated efforts are being taken to relocate the remaining PAFs in Adyar
& Cooum Rivers by GCC in coordination with WRD, TNUHDB & Revenue, Chennai District.
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After detailed review, the Chief Secretary instructed the following:

i) Necessary efforts shall be taken by GCC to sensitize the elected representatives to
get their support in smooth relocation of habitations that are resisting relocation
under these projects.

i) Joint efforts to be taken by GCC to relocate the remaining PAFs in Cooum River
in coordination with WRD, TNUHDB and Chennai District Administration.

iif) Coordinated efforts shall be taken by GCC, TNUHDB and WRD to sensitize the
PAFs who are resisting relocation on the facilities and services made available in
the TNUHDB Resettlement Scheme areas.

iv) While issuing Building and Demolition Permission, GCC should ensure that C&D
Waste disposal plan is in place and the same is strictly adhered by the
Builder/Contractor during the construction of the building.

v) GCC shall ensure that continuous surveillance and control mechanism are
effectively put in place to prevent the indiscriminate and illegal disposal of solid
waste and C&D waste along the city waterways. In this regard, GCC to

immediately issue notice to polluters/violators.

Tamil Nadu Urban Habitat Development Board (TNUHDB):
The Joint Managing Director, TNUHDB presented the following status under ICRERP:

A total of 14,257 Project Affected Families (PAFs) were identified within the Cooum River
boundary under this project. So far, TNUHDB has allotted 13,484 tenements and allotment
orders will be issued to resettle remaining PAFs under this project.

Under ICRERP, 773 tenements are now ready for allotment to resettle the remaining PAFs
in Cooum River:
o Perumbakkam EPIL — 8 units,

o Thailavaram Phase Il (Maraimalai Nagar) — 73 units,
o Moolakothalam Phase I (Tondiarpet) — 117 units,
o Moolakothalam Phase Il (Tondiarpet) — 195 units,

o Manali New Town Phase Il — 380 units.
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Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
tenements earmarked to resettle PAFs under these river restoration projects are kept in
readiness by TNUHDB. Remaining PAFs will be relocated on disposal of pending court cases
and allotment orders would be obtained from TNUHDB by GCC / DMA for relocation.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT highlighted
the various community development activities and special camps for Social Security Schemes
(SSS) conducted for PAFs resettled in various TNUHDB schemes (i.e. Perumbakkam,
Athipattu Phase 111, KP Park Phase Il and Gudapakkam) under ICRERP.

After detailed review, the Chief Secretary directed TNUHDB:

1) TNUHDB to ensure that all amenities are ready in Schemes to resettle the PAFs
from Cooum and Adyar River.

i) TNUHDB to conduct Community Development Activities to cover all resettled
families in TNUHDB Scheme area viz., Income Generation Activities, Livelihood
Programmes, Formation of SHGs, Enrollment in Schools, ITIs, etc. A separate
meeting would be conducted to review these works with TNUHDB.

4) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

The Managing Director, CMWSSB informed that out of 13 packages, 12 packages have
been completed and 1 package is in progress as detailed below:

Progress as per Incremental Expected dt.
Description of Work last rgneetin F2%) Progress (%) of
9 g Completion
Package-15 UGSS Nerkundram 99 1 15.11.2024

= Regarding Nerkundram UGSS works, the work for providing sewer collection system for
650m along Cooum river bund and 623m out of 900m along Poonamallee High Road
(NHAI portion) is completed. The balance works are under progress and are expected to
be completed by 30.09.2024.

The Managing Director, CMWSSB has also informed that, total 10 packages were taken
up under ICRERP, of which 9 works are completed and 1 work is in progress i.e. Nerkundram
UGSS and the same would be completed by 30.09.2024. In addition to the outfalls identified
and being mitigated under ICRERP, new outfalls (23 nos) was cropped up in the recent times
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and these outfalls need to be addressed. Hence, to plug these 23 outfalls, the following 14

proposals were prepared to plug these new sewage outfalls in Cooum River for Rs. 50.00 cr.

for which the Government have accorded administrative sanction to CMWSSB and their status

are given in the following table:

Work

Progress
as per last
meeting

Increme
-ntal
Progress

Expected
date of
completion

Enhancement of the pump capacity in Mogappair
(East) HT SPS in Area-VII

100%

Work
Completed

Providing laying, jointing and testing of pumping
main, construction of Sewage pumping / Lift
Station and providing electrical machineries and
allied works in Depot-106 in Area VIII

46%

8%

13.03.2025

Providing, laying, jointing, testing and
commissioning of Sewage collection system
including house service connection in Depot 102 &
106 in Area VIII

45%

ks

04.02.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal In Depot 109,
Area IX (Eastern Side)

41%

kk

31.05.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal In Depot 109,
Area IX (Western side)

46%

kK

31.05.2025

Laying of Interceptor and Diversion For Plugging
Of Sewage Outfalls In Nungambakkam Drain
From Ch-1000 To Greams Road Pumping Station
in Area-IX-D-111

100%

Completed

Enlargement of Sewer system to plug the sewer
outfalls along the Trustpuram canal in Area-I1X

42%

koK

31.01.2025

Construction of sewage pumping station at
Trustpuram and laying of CI pumping main to
Kodambakkam A SPS for plugging of Sewage
outfalls along the Trustpuram canal in Depot-112 in
Area-IX

75%

*%

31.03.2025

Construction of lift station at Thiruvalluvarpuram
and laying CI pumping main to Kodambakkam A
SPS for plugging of Sewage outfalls along the
Trustpuram canal in Depot-109

62%

4%

31.01.2025
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Progress | Increme | Expected
Work as per last -ntal date of
meeting Progress | completion

Providing sewer Collection System with lift station
10. | and pumping main to Perumal Koil Street & 50% 5% 30.09.2024
Ambedkhar Nagar, Depot-144 & 146, Area-XI

Relaying of 600mm dia CI sewer pumping main
11. | from LAW College Pumping Station at NSC Bose 76% *x 14.09.2024
Road in depot-59, Area-V

Interception and Diversion of sewage outfall by
laying Gravity main and Lift station at West Cooum
12. | Road, Chindatripet and pumping to Navalar Nagar
SPS in Depot-62 in Area-V

55% 37% 10.09.2024

Enlargement and rerouting of sewer pumping main
13. | from 150mm dia to 200mm dia from Navalar Nagar 38% 6% 15.09.2024
SPS to Napier Park SPS in Depot-62 in Area-V

Work commenced on 05.09.2024
and expected date of completion
31.03.2025

Rerouting of Existing 700mm dia CI Gravity Sewer

14. L
main for length of 200m at Ritchie Street — Area V

~ Work temporarily stopped due to Road cut ban for NE Monsoon 2024

After detailed review, the Chief Secretary issued following instructions:

i) CMWSSB to expedite the ongoing additional sewage mitigation works in Cooum
River and substantial incremental progress in the next review meeting. Further,
these works have to be closely reviewed by CMWSSB for its early completion
before the scheduled timeline. The progress of these works shall be reviewed as

part of the monthly review meeting.

i) Regarding Nerkundram UGSS works, necessary efforts shall be taken by
CMWSSB to complete the works within the stipulated timeline.

i) CMWSSB to forward the Utilization Certificate (UC) and Completion Report
(CR) to CRRT for the works so far completed under ICRERP.

5) Directorate of Municipal Administration (DMA):

The DMA informed that under ICRERP, solid waste removal (1,648 MT) and fencing
works (8.075 km) along the Cooum River have been completed within Thiruverkadu
Municipality limits.

It was also informed that fencing in the encroached stretch for a length of 965 m will

be taken up after the relocation of habitations (i.e. Shanmuga Nagar and Perumal Koil Street,
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Thiruverkadu). In this regard, the court cases related to Perumal Koil Street, Thiruverkadu was
disposed of and necessary action is being initiated to relocate the families as per the orders
issued by the Hon’ble Court.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that the court case relating to Perumal Koil Street, Thiruverkadu within Cooum River was
disposed of and efforts are being taken in joint coordination with Tiruvallur District
Administration, WRD, TNUHDB and Thiruverkadu Municipality. Further, necessary action is

taken for early disposal of the pending cases pertaining to Shanmuga Nagar, Thiruverkadu.

In the meeting, the District Collector, Tiruvallur District informed that all encroached
structures (160 Nos) with Cooum River boundary at Perumal Koil Street, Thiruverkadu were
marked by the Revenue, WRD, TNUHDB and Thiruverkadu Municipality. Subsequently, Joint
Enumeration (Form-2) and Bio-metric Survey (Form-2A) of PAFs who were willing to relocate
was captured. Meanwhile, WRD has issued Notice (Form-3) on 29.07.2024 with 7 days notice
period to all encroached structures and joint action to relocate the PAFs would be initiated

accordingly.

After detailed review, the Chief Secretary instructed the following:
i) The District Collector, Tiruvallur District and WRD to take suitable action for

early listing and disposal of pending cases pertaining to encroachments in

Shanmuga Nagar, Thiruverkadu.

i) Necessary coordinated action should be taken to relocate the Perumal Koil Street
Habitation, Thiruverkadu in Cooum River by Tiruvallur District Administration,
WRD, DMA and TNUHDB should quickly and to adequately secure the river
stretches after the relocation. A consultative meeting has to be conducted with the

residents and the plan should be discussed with the Chief Secretary.

ii) TNUHDB to provide required number of tenements to resettle from Perumal Kaoil
Street, Thiruverkadu under ICRERP.
6) Directorate of Rural Development & Panchayat Raj (DRD & PR):

The Chief Engineer, DRD informed that under ICRERP, the solid waste removal (4,582
cu.m) and fencing work (1.92km) along the Cooum River have been completed in
Adayalampattu, Sennerkuppam and Vanagaram Village Panchayats within DRD limits.
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RESTORATION OF BUCKINGHAM CANAL AND ITS ASSOCIATED DRAINS AND
DRAINS OF ADYAR & COOUM RIVERS:

The Additional Chief Secretary / Member Secretary, CRRT informed that the
Government have accorded administrative sanction of Rs.1,281.88 cr. for the Restoration of
Buckingham Canal & its associated Drains and Drains of Cooum & Adyar River.

In this regard, during the monthly review meeting conducted by the Chief Secretary
held on 28.12.2023, it was instructed that, “considering the recent floods in the first week of
December, 2023 and the recommendations of the Advisory Committee on Mitigation and
Management of Flood Risk in Chennai Metro, it has been decided to review the detailed
project reports and consequently keep these works on hold. On detailed review, works
will be taken up depending on fund availability and accordingly G.O. (D) No.419,
MA&WS (MC.I) Dept., dated: 03.12.2020 needs to be suitably modified”.

Subsequently, in pursuance of the instructions issued by the Chief Secretary on
28.03.2024, a Joint Committee comprising the officials from WRD and GCC inspected the
works so far carried out by WRD in 4 drains (i.e. Malaipattu Somangalam, Thirumudivakkam,
Meenambakkam and Velacherry Drains).

In this regard, the Chief Secretary has reviewed the status of ongoing Restoration
projects on 30.04.2024 and instructed that “Based on the inspection carried out by the Joint
Committee comprising the officials from WRD and GCC on the works so far carried out by
WRD in the 4 drains (i.e. Malaipattu-Somangalam, Thirumudivakkam, Meenambakkam &
Velacherry Drains) under this project, the funds required for the above drains to complete the
works in full shape has to be indicated by the WRD. Accordingly, on receipt of the above
proposals, a subject was placed in the CRRT Board meeting separately indicating the fund
requirement for the above 4 drains along with the restoration of Keezhkattalai Drain”.

Accordingly, the Committee after inspection reported as given in the table below:

Estimate Value of work | Expenditure to be incurred Total
Name of the Drain Amount done so far to complete the partially Rs. in C
(RsinCr.) (RsinCr.) complete works (Rs in Cr.) (Rs.inCr)
Malaipatty 46.10 29.19 15.48 44.67
Somangalam

Thirumudivakkam 13.19 4.41 4.77 9.18

Meenambakkam 1.98 0.34 0.62 0.96
Velacherry Minor works are carried out — will be met from Dept. funds

Total 61.27 33.94 20.87 54.81
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Further, as instructed by the Chief Secretary, WRD also submitted the proposals for
Keelkattalai (reach I & Il) for an amount of Rs.59.12 cr.

Accordingly, the above proposals of WRD were placed in the 50th Meeting of the
Board of Trustees of CRRT held on 17.05.2024 for consideration. After detailed review, the
Board has resolved to approve the total cost of Rs.120.39 cr. (Rs.61.27cr. for 3 drains
Malaipattu Somangalam, Thirumudivakkam & Meenambakkam Drains and Rs.59.12 cr. for
Keelkattalai Surplus drain) and CRRT to submit a proposal to Government for obtaining
Revised Administrative Sanction under the G.O. (D) No.419, MA&WS (MC.I) Department,
dated: 03.12.2020.

In the review meeting, WRD informed that, the Chief Secretary carried out an
inspection to review the status of ongoing flood mitigation works in Chennai on 25.05.2024.
During the inspection, the significance of taking up of the restoration work at Okkiyam Maduvu
Drain (Pallikaranai Marsh Drain) was explained in detail and these works need to be completed
before the onset of forthcoming monsoon to mitigate floods and requested to accord permission
to take up the restoration of Okkiyam Maduvu Drain (Pallikaranai Marsh Drain) under the

CRRT funds at an estimated cost Rs.24.95 cr. for which the estimate is prepared.

In this regard, the Chief Secretary instructed WRD to submit the cost estimate to CRRT
for restoration of Okkiyam Maduvu Drain (Pallikaranai Marsh Drain) and informed CRRT to
include this proposal along with the proposals for restoration of 4 drains which had already
been approved in 50th Meeting of the Board of Trustees of CRRT. Accordingly, CRRT to
submit the proposal to Government for the restoration of 5 drains (i.e. Malaipattu Somangalam,
Thirumudivakkam & Meenambakkam Drains, Keelkattalai Surplus drain and Okkiyam
Maduvu Drain at a cost of Rs.145.34 cr. by WRD.

In the meeting, the WRD officials informed that works pertaining to Rs.33.94 cr. was
completed till December, 2023 as given in the above table under this project and an amount of
Rs.25.76 cr. was so far released by CRRT towards these drains. As instructed by the Board,
WRD has commenced the works on all the three drains and along with the Keelkattalai drain
to complete the works before the forthcoming monsoon. In this regard, WRD requested that
the balance amount of Rs.8.18cr. (Rs.33.94 cr. — Rs.25.76 cr.) may be released to WRD as
mentioned in the Committee report and approved in the Board of Trustees of CRRT. After
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detailed review, the Chief Secretary instructed that the funds requested by WRD for the above
works (i.e. Rs.8.18 cr.) to be released by CRRT under this project. It was informed that WRD
to sent proposal to Government for the restoration of Malaipattu Somangalam,

Thirumudivakkam & Meenambakkam Drains, Keelkattalai Surplus drain.

During the review, WRD official requested to release Rs.20.34 Lakh incurred towards
DGPS survey and demarcation of boundary for Siruseri, Tharapakkam and Kundrathur
Drains as this amount was not included in the proposal submitted to Government for

approval. In this regard, the Special Secretary, Finance Department has informed WRD

to send a separate proposal to Government for the above work.

Restoration of Buckingham Canal:

In the meeting, WRD stated that the Boundary Demarcation of Buckingham Canal,
Mapping of boundary through Differential Global Positioning System (DGPS) and preparation
of map for 48km were completed and fixing of Boundary stones in progress and will be
completed by 30.11.2024 where the stretch is free from encroachment.

Further, WRD to submit a comprehensive proposal for Restoration of Buckingham Canal
including Sewage Mitigation, Urban Waterfront Development / GCC side property beyond
RoW and Resettlement & Rehabilitation components. Now, CMWSSB and TWIC are in the
process of finalizing the outfalls list and the proposals for sewage mitigation. Subsequently,
necessary action to be initiated to identify number of Project Affected Families (PAFs) within
the Right of Way (RoW) of the Buckingham Canal to take up enumeration process for
Resettlement & Rehabilitation (R&R).

MITIGATION OF SEWAGE OUTFALLS INADYAR & COOUM AND BUCKINGHAM CANAL

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that, a joint
exercise was taken up to identify the total number of outfalls in Adyar River, Cooum River,
Buckingham Canal and Drains of Adyar River, Cooum River & B’canal) within CMWSSB, DMA
and DRD limits to have an overall comprehensive picture of the sewage outfalls in city waterways.
The joint exercise was completed for Adyar River, Cooum River and B’Canal. The outfalls
identified by TWIC were verified and validated by CMWSSB, DMA & DRD as detailed below:
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Outfalls Being Fundin Proposals | Proposals |Proposals to
Total D W plugged | plugged ilabl 9 '? bl dp b PO Treated sub |
Waterway| Dept | no.of ry et under under | 2vallable-javarable - ) underway | Dbe given - Sewage ub-tota
-_1..[Outfalls|Outfalls - - Work to |Funding to |(DPR under| Funding to (Wet)
outfalls various | various | oo ool maned rep) be manped outfalls
Projects | schemes PP prep pp
A | B | (© (D) (E) (F) (G) (H) (1 () (K)
Adyar DMA 88 34 54 9 33 0 11 - 1 - 54
DRD 135 79 56 12 44 - - - - - 56
CMWSSB| 146 96 50 - 25 4 - 11 2* 8 50
S“b('it)"ta' 369 | 209 | 160 21 102 4 11 11 3 8 160
Cooum DMA 108 23 85 1 - - - 84 - - 85
DRD 16 12 4 - 4 - - - - - 4
CMWSSB| 201 117 82 - 50 - 5 17 8** 2 82
Sui;it)ota' 325 | 152 | 171 1 54 0 5 101 8 2 171
B Canal DMA 0 0 - - - - - - - 0
DRD 6 3 3 2 1 - - - - - 3
CMWSSB| 365 129 236 - 111 8 10 20 80*** 7 236
S“k(’i'iti;’ta' 371 | 132 | 239 2 112 8 10 20 80 7 239
Total 1065 491 570 24 268 12 26 132 91 17 570
In the meeting, Managing Director, CMWSSB has presented the details of wet outfalls and
presented the action taken for each category under their jurisdiction as tabled below:
Waterway Wet Outfalls Being Funding available - Work to Proposals Proposals under way (DPR under Proposals to be others- Sub-
Outfalls plugged plugged commence available - prep) given - Funding to Treated total
under under Funding to be mapped water (Wet)
various various be mapped
Projects schemes
A (B) ) (D) (E) (F) @ (H) U]
Adyar 50 25 04 0 11 02 08 50
Action taken: 1. Work commenced on : Exp. Dt. Of Completion of DPR Encroachment : 2
01.10.2024 6 Nos -January2025 Nos.
Period of comp : (Core City)
31.10.2024 4 Nos - 5 Months from the deposit
2. 3 Nos of Outfalls will be date
taken up under HAM Project (Cantonment Board)
1 Nos-October 2024(TWIC)
Cooum 82 50 05 17 08 02 82
Action taken: Fund Exp. Dt. Of Completion of DPR Let out from
required : 16 Nos -January2025(Core City) SWD(GCC) :
Rs. 4.72Cr 1 Nos- 4 Nos
October 2024(TWIC) Source from
Vangaram
Panchayat:
1 No.
Encroachment:
3Nos
B Canal 236 111 08 10 20 80 07 236
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Action taken: VCVT: Fund Exp. Dt. Of Completion of DPR Encroachment: 78
Exp dt. Of commencement: required : 5 Nos - August -2025 Nos
Jan 2025 Rs. 49.54 (Left Out streets) Kodungaiyur Nalla:
Period of comp : Cr. 15 Nos- October 2024 (TWIC) 2Nos
12 months Period of
comp :
24 months
Total | 368 | 186 12 15 48 90 17 368
The DMA has presented the details of outfalls and presented the action taken for each
category under DMA jurisdiction as tabled below:
Wet Outfalls plugged Being plugged Funding Proposals available - Proposals under Proposals to be Sub-
Waterway | Outfalls under under available - Work Funding to be mapped way given - total
various Projects various to commence (DPR under prep) Funding to be (Wet)
schemes mapped
(A) (B) ] (D) (E) ® @) (H)
Adyar 54 9 33 - 11 - 1 54
Action taken: - Exp dt. of - Fund -
completion - required: Proposal u.nderway.
5 Months Rs.606.55Cr Period
Period of comp: of
24 months Comp:
24
months
Cooum 85 1 - - - 84 - 85
Action taken: - - - - -
Exp dt. of comp
of DPR:
August,
2024
B Canal - - - - - - R
Action taken: - - - - - -
Total ‘ 139 10 33 0 11 84 1 139
The Chief Engineer, Directorate of Rural Development and Panchayat Raj Dept.
presented the details of outfalls and presented the action taken for each category under DRD
jurisdiction as tabled below:
Waterway
Wet Outfalls Being plugged under Funding Proposals Proposals Proposals Sub-

Outfalls plugged various schemes available - available - under to be total
under Work to Funding to way given - (Wet)
various commence be (DPR Funding
Projects mapped under to be

prep) mapped
(4) (B) Q@ (D) (E) (F) @) (H)
Adyar 56 12 44 - 56
Action taken: 9 Completed - -
Exp dt. of comp.:
30.10.2024
Cooum 4 - 4 - 4
Action taken: Exp dt. of omp: -
30.10.2024 -
B Canal 3 2 1 - 3
Action taken: - Exp dt. of comp: -
30.10.2024
14 49 - 63
Total 63
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In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that similar
exercise is being undertaken for Drains of Cooum, Adyar and B Canal by TWIC and in coordination
with CMWSSB, DMA & DRD.

After detailed presentation, the Chief Secretary issued following directions:

i) The outfalls identified by CMWSSB / DMA / DRD in these waterways need to suitably
addressed by departments concerned and to tie up under the ongoing schemes or
future schemes to effectively mitigate sewage pollution in these waterways.

i) Wherever the accumulated Solid Waste / Debris removed from Cooum & Adyar River
and Buckingham Canal, GCC, DMA & DRD to ensure that no fresh dumping takes
place and suitable control & monitoring mechanism shall be put in place.

SOLID WASTE REMOVAL ALONG THE WATER EDGES OF SRINIVASAPURAM
STRETCH ALONG ADYAR CREEK & ESTUARY AREA BY GCC

During the review on the ongoing river restoration projects, the Additional Chief
Secretary / Member Secretary, CRR informed that solid waste clearing drive was carried out
by Greater Chennai Corporation (GCC) along the water edges of Srinivasapuram Stretch along
Adyar Creek & Estuary Area once in fortnight and so far 5 MT of debris and 34.30 MT of
garbage have been cleared by GCC.

After detailed review, the Chief Secretary instructed the following:

i) Coordinated efforts will have to be continued to prevent dumping of solid waste,
construction debris along the Adyar creek and estuary side and regular solid waste
removal mechanism to be put in place for effective pollution mitigation of the creek
and estuarine area. In this regard, GCC to involve the local community members viz.,
SHGs in sensitizing the people to prevent solid waste dumping and maintain the
environmental sanitation & cleanliness of the area.

i) CRRT to ensure that Tholkapppia Poonga Phase Il 300 acres (Adyar creek and
estuary) area is effectively maintained through the maintenance firm engaged by
CRRT and floating trash / garbage along the water edges are removed immediately.

iif) GCC to maintain the roadside of MRC Nagar Road approach to Tholkapppia Poonga
Phase 11 300 acres main gate and roadside plantation shall be taken up. CRRT along
with GCC (Zone XIlII) should take up an initiative to sensitize the neighborhood
community (i.e. RWAs) in MRC Nagar Road approach to Tholkapppia Poonga Phase

11 300 acres to make use of the road.
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ECO-RESTORATION OF ENNORE CREEK
The Additional Chief Secretary / Member Secretary, CRRT informed that the Habitat

Restoration (i.e. Plantation works) is entrusted to Forest Department at a sanctioned cost of

Rs.45.14 crore under the Eco-Restoration of Ennore Creek Project.

Further, the Principal Secretary to Government, Environment, Climate Change and
Forests Department informed that the Forest Department has proposed to implement the
plantation works in 2 years (2023 to 2025) and the Plantation works are being carried out as
per the timeline under this project.

It was informed that Forest Department has cleared the Prosopis juliflora and initiated
plantation of mangroves & its associated species. So far 1,20,000 nos. out of 1,60,000 nos of
mangroves and 95,000 nos. out of 2,00,000 nos of mangrove associated species have been
planted and Prosopis juliflora has been cleared in 180 hectares out of 200 ha within Ennore
Creek. Mangrove Seedlings Nursery for 1.60 lakhs and 1.50 lakh Mangrove associated species
nursery have been raised has been raised and planting will be commenced before Southwest
monsoon.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed the Forest
Department to ensure that the vegetations so far planted in Ennore Creek are maintained for

better growth of the plantations.

After detailed review, the Chief Secretary issued following instructions:

) Forest Department to adhere to the timeline for the plantation in Ennore Creek

under this project and all plantation works (Mangroves, Mangrove Associates, etc.)

to be completed by January, 2025.

i) While implementing the plantation works, Forest Department to consult with WRD
regarding the work front required for river mouth opening works being undertaken
by WRD in Ennore Creek.

i) Forest Department ensure that Prosopis juliflora and other invasive species are
completely uprooted and properly disposed and replaced by native tree species.
Moreover, suitable measures to be taken to prevent fresh growth of Prosopis juliflora

in the Ennore creek area.

M) Name Boards / Signages etc. have to be provided using eco-friendly materials at

vantage points for better public usage.
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PREPARATION OF DPR FOR THE ECO-RESTORATION OF KOSASTHALAIYAR
RIVER

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed In
order to have a holistic approach in restoration of Chennai waterways, Government have
directed CRRT to take up the restoration of Kosasthalaiyar river. Now, a DPR for the
restoration of Kosasthalaiyar River from Karanodai Bridge to Ennore Creek is being prepared.
Further, efforts are being taken to mitigate sewage pollution, solid waste management,
boundary demarcation and fixing of boundary stone, plantation and river channel
improvement, etc.

After detailed review, the Chief Secretary instructed to present the Action Taken
by respective department for the restoration of Kosasthalaiyar River in the next review

meeting.

After reviewing the ongoing river restoration works, the Chief Secretary
reiterated the significance of comprehensive restoration of city waterways and instructed
that all concerned line departments should expeditiously implement the works entrusted
to them within the committed timeline. All implementing agencies were directed to
complete the ongoing works early and to ensure that substantial progress is made.
Thereafter, the Chief Secretary informed that the Hon’ble National Green Tribunal
(NGT), Principal Bench, New Delhi may be duly informed of the progress made in these
projects in the next quarterly report.

-Sd/- -Sd/- -Sd/-
Additional Chief Secretary / Principal Secretary Chief Secretary
Member Secretary, to Government to Government
CRRT MA&WS Department
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75 ANNEXURE D

CHENNAI RIVERS RESTORATION TRUST

Minutes of the Monthly Review Meeting held on 24.12.2024 at 01.00 PM with line departments
under the Chairmanship of the Chief Secretary, Government of Tamil Nadu to review the
progress of Integrated Cooum River Eco-Restoration Project, Adyar River Restoration
Project and Restoration of Buckingham Canal & Associated Drains as per the orders of the
Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi.

In Chair: Thiru. N. Muruganandam, 1.A.S., Chief Secretary to Government

Officers Present:

Dr. S. Vijayakumar, ILA.S.,

Additional Chief Secretary/ Member Secretary,
Chennai Rivers Restoration Trust &Officer on Special Duty (OSD),
Adyar- Cooum Comprehensive Rejuvenation Project
Dr. K. Manivasan, 1.LA.S.,

2. | Additional Chief Secretary to Government,

Water Resources Department

Tmt. Kakarla Usha, ILA.S.,

3. | Additional Chief Secretary to Government,

Housing & Urban Development Department

4. |Dr. D. Karthikeyan, I.LA.S.,

Principal Secretary to Government,

Municipal Administration & Water Supply Department
Dr. P. Senthil Kumar, LA.S.,

5. |Principal Secretary to Government,

Environment, Climate Change and Forests Department
Thiru. C.A. Rishab, ILA.S.,

6. | Additional Secretary to Government,

Finance Department

Dr. T.G.Vinay, LLAS.,

7. | Managing Director,

Chennai Metropolitan Water Supply & Sewerage Board
Thiru.V. Sivakrishnamurthy, I.A.S.,

8. | Deputy Commissioner (Works),

Greater Chennai Corporation

Tmt. Rashmi Siddarth Zagade, I.A.S.,

9. |District Collector,

Chennai District
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10.

Dr. S. Prabhakar, I.LA.S.,
Managing Director,
Tamil Nadu Urban Habitat Development Board

11.

Thiru. S. Balachander, I.A.S.,
Commissioner,
Tambaram City Municipal Corporation

12.

Tmt. S. Priyanka, I.A.S.,
Additional Director,
Rural Development & Panchayat Raj

13.

Tmt. Kalaiselvi Mohan, I.A.S., (Video Conferencing)
District Collector,
Kanchipuram District

14.

Dr.T.Prabhushankar, 1.A.S.,(Video Conferencing)
District Collector,
Thiruvallur District

15.

Thiru S. Arunraj ILA.S., (Video Conferencing)
District Collector,
Chengalpattu District

16.

Thiru. Sivaguru Prabakaran, 1.A.S., (Video Conferencing)
Commissioner,
Coimbatore City Municipal Corporation

17.

Dr. Srinivas R. Reddy, I.F.S.,
Principal Chief Conservator of Forests,
(Head of Forest Force), Chennai

18.

Thiru. Deepak S. Bilgi, I.F.S.
Chief Conservator of Forests,
Chennai Circle, Department of Forests

19.

Thiru. V. Subbiah, I.F.S.,
District Forest Officer,
Tiruvallur District

20.

Thiru. R. Ravikumar,
Joint Commissioner,
Commissionerate of Land Administration

In Attendance:

1. Thiru. R. Sivamurugan,
Engineering Director,
Chennai Metropolitan Water Supply & Sewerage Board
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11.

12.
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Thiru. S. Lal Bahadur
Chief Engineer,
Tamil Nadu Urban Habitat Development Board

Tmt. M. Janaki,
Chief Engineer, Chennai Region,

Water Resources Department

Thiru. R. Kannan,
Member Secretary,
Tamil Nadu Pollution Control Board

Thiru. S. Janakumaran,
Project Director,
National Highways Authority of India

Thiru. Shankara Subramanian,
Deputy Director,
Tamil Nadu Pollution Control Board

Dr. C. Muthukani,
Joint Chief Engineer,
Tamil Nadu Pollution Control Board

Thiru. C. Podupani Thilagam,
Joint Chief Engineer, Palar Basin,
Chennai Region, Water Resources Department

Tmt. R.Vijayalakshmi,
Superintending Engineer / Parks CRRT Projects,
Greater Chennai Corporation

Tmt. R. Sridevi,
Executive Engineer,

Chennai Metropolitan Water Supply & Sewerage Board

Thiru. R.Purushothaman,
Executive Engineer,

Greater Chennai Corporation

Thiru. S.R. Balasubramanian,
Executive Engineer,
SWMY/ Greater Chennai Corporation



13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.
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Thiru. A. Srinivasan,
Assistant Executive Engineer,
Water Resources Department

Thiru. I. Sajid Hussain
Chief Operating Officer,
Tamil Nadu Water Investment Company (TWIC)

Thiru. R. Pukalenthi,
Area Engineer,
Chennai Metropolitan Water Supply & Sewerage Board

Thiru. J. A. Nirmalraj,
Chief Community Development Officer,
Tamil Nadu Urban Habitat Development Board

Thiru. T. Gnanavel,
Executive Engineer,
Tambaram City Municipal Corporation

Thiru. E. Sathyaseelan,
Assistant Executive Engineer,
Tambaram City Municipal Corporation

Thiru. Dr. R.L.Narendran,
Environmental Scientist,
Tamil Nadu Pollution Control Board

Thiru. G. Mohan,
Assistant Director of Survey,

Chennai District

Thiru. M. Viswanathan,

Accounts & Administrative Officer,
Chennai Rivers Restoration Trust

Thiru. P. Santhosh Kumar,

Water Resources Specialist,
Chennai Rivers Restoration Trust

Thiru. J. Jayanth,
Social Expert cum Information and Communications Specialist,

Chennai Rivers Restoration Trust
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Thiru. S. Sivakumar,
Biodiversity Management Specialist
Chennai Rivers Restoration Trust

Thiru. P. Mariappan,
Infrastructure Specialist,
Chennai Rivers Restoration Trust

Tmt. N. Gomathi,

Interpretation Executive,
Chennai Rivers Restoration Trust

NU——

At the outset, the Additional Chief Secretary / Member Secretary, CRRT & Officer on
Special Duty (OSD), Adyar-Cooum Comprehensive Rejuvenation Project welcomed the Chief
Secretary and all officials present in the review meeting and informed that the Hon’ble National
Green Tribunal (NGT), Principal Bench, New Delhi in its Order dated 13.02.2019, in the Case
No. O.A.556 to 559 of 2018 had directed that the Committee headed by the Chief Secretary
should meet on a monthly basis to review the progress of ongoing river restoration activities.
In compliance with the above orders, so far twenty two quarterly reports have been filed.
The 22" quarterly report was filed in August, 2024 and the next quarterly report is due in
November, 2024.

Furthermore, the Additional Chief Secretary / Member Secretary, CRRT informed that
under these river restoration projects, funds have been disbursed by CRRT to line departments
based on the work progress. Since last review meeting, funds amounting to Rs.12.71 cr. under
ARRP, Rs.17.47 under ICRERP and Rs.2.90 cr. for Eco-Restoration of Ennore Creek have
been disbursed to implementing agencies by CRRT.

Thereafter, the line departments were requested to present the progress of works being
implemented under the Integrated Cooum River Eco-Restoration Project (ICRERP), Adyar
River Restoration Project (ARRP) and Restoration of Buckingham Canal and Major Associated
Drains Project. The progress of on-going river restoration projects was reviewed in detail by
the Chief Secretary, Government of Tamil Nadu as detailed below:

RESTORATION OF ADYAR RIVER THROUGH PPP MODE UNDER HAM

The Additional Chief Secretary / Member Secretary, CRRT informed that a Detailed
Feasibility Report (DFR) for the restoration of Adyar River was prepared to effectively restore
the Adyar River and emphasized the significance to complete the preparatory works before
bidding for the project within a specific timeline.
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Thereafter, the preparatory works so far carried out in this regard have been
presented as detailed below:

= The DFR for the restoration of Adyar River was submitted to Tamil Nadu Infrastructure
Development Board (TNIDB) for Project Structuring approval. Subsequently, project
structuring and the bid documents were approved by TNIDB on 26.07.2023. Based on the
in-principle approval given by the Government on 10.07.2023 and the approval of TNIDB
on the project structure and bid document, Tender for fixing the Concessionaire was invited
on 27.07.2023, indicating the closing date as 30.11.2023; pre-bid meeting was held on
01.09.2023. 19 bidders including 3 international companies participated. In continuation to
the pre-bid meeting, site visit for bidders was held on 07.09.2023. Clarifications to 439

bidders queries were uploaded in the tender portal after obtaining TNIDB approval.

= Furthermore, the Additional Chief Secretary / Member Secretary, CRRT informed that Two
Bids received on 19.01.2024 were evaluated. Upon evaluation and approval from the
CMWSS Board, the proposal was submitted to Government for Administrative sanction.
Accordingly, Administrative and Financial Sanctions for the Restoration of Adyar River
under Hybrid Annuity Model (HAM) was accorded by the Government on 14.03.2024.
Subsequently, Letter of Award (LoA) was issued by CMWSSB to the Concessionaire on
14.03.2024 and the same was accepted by the Concessionaire. The CRTCL is ready to

sign the Concession Agreement.

= Further, the Government have issued orders on 03.11.2023 for formation of new company
(Chennai Rivers Transformation Company Ltd.) and the formation of the Company as per
the orders is under progress. Later, the Government have issued orders for Staff Structure
and Operating Expenses of the SPV on 16.02.2024 and the order has mentioned that the
Chairman and Managing Director, TNUIFSL & OSD, Adyar-Cooum Comprehensive
Rejuvenation Project will be the overall in charge of the newly created SPV as the
Managing Director, CRTCL.

Further, the Additional Chief Secretary/Member Secretary, CRRT informed the
following:

a) Formation of Government SPV Company M/s. Chennai Rivers Transformation
Company Ltd. (CRTCL) completed and Certificate of Incorporation was obtained on
08.07.2024.



b)

f)

9)

h)
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1st Board meeting of CRTCL was held on 03.08.2024 and 2nd Board meeting of
CRTCL was held on 28.11.2024.

Draft agreement is ready for signing with Concessionaire SPV M/s.P&C Adyar Water
Projects Pvt. Ltd.

After signing the Concession agreement, within 270 days all condition precedent has to
be fulfilled by CRTCL and 180 days by Concessionaire

Recruitment of manpower for CRTCL is under progress. Interview of all the shortlisted

candidates would be conducted shortly.

After signing the Concession agreement, within 270 days all Condition Precedents will

have to be fulfilled by CRTCL / Government and 180 days by the Concessionaire.

The Independent Engineer who has been identified by CMWSSB and the draft
agreement has been approved by the CRTCL Board and the draft agreement would be
signed shortly by CRTCL with the Independent Engineer.

Setting up of office space for the SPV (CRTCL) is finalized and being established.

Thereafter, the Additional Chief Secretary / Member Secretary, CRRT informed that

joint meetings were conducted with line departments concerned along with the Selected
Bidder regrading Condition Precedents (CPs) to be fulfilled by the Bidder & the SPV
(CRTCL) and action being taken to complete these activities as per the action plan with
timelines as indicated below:

A) Condition Precedents to be fulfilled by the CRTCL :

i)

i)

Handover of Essential Land & Existing STPs — 270 days from date of submission of
Performance Security by Concessionaire by WRD, CMWSSB and Tambaram
Corporation.

DPR- Review & certification by the IE & Approval of DPR by CRTCL.

iii) Execution of escrow agreement jointly with the Concessionaire by CRTCL.

iv) Execution of substitution agreement jointly with the Concessionaire and Senior Lender

v)

of the Concessionaire by CRTCL.
Custody of other Assets (other than STPs such as PS, Fencing, Plantations, etc. which
does not require rehabilitation) to be Handed Over to the Concessionaire by GCC,

Tambaram Corporation, Kundrathur Municipality and DRD.
7
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vi) One-time Solid Waste Removal within RoW by ULBs (GCC, Tambaram Corporation
and Kundrathur Municipality) and DRD.

vii) Industrial Pollution (Pammal and Guindy industrial area) by TNPCB and SIDCO.

viii)  Consent To Operate (CTO) for existing Modular STPs by TNPCB.

ix) NOC by WRD for all the existing Trunk Sewer and STPs in Adyar River.

X) CRZ Clearance (Concessionaire may utilize the services of NABET accredited
consultant appointed by CMWSSB).

B) Condition Precedents to be fulfilled by the Concessionaire:

i) Formation of Concessionaire SPV Company by the Bidder - 45 days from Letter of
Award (LOA).

i) Submission of performance security for a value of Rs 70.30 cr.

iii) Preparation of DPR by the Concessionaire, review & certification by the Independent
Engineer and Approval of DPR by the CRTCL

iv) Procuring approvals and permits by the Concessionaire including CRZ.
v) Financial closure (Debt & Equity) for 50% of the Bid Project Cost.
vi) Execution of escrow agreement jointly with the CRTCL.

vii) Executing of substitution agreement jointly with CRTCL & Senior Lender of the
Concessionaire.

Further, the Additional Chief Secretary / Member Secretary, CRRT also informed that
CMWSSB obtained Consent To Operate (CTO) from TNPCB for all 10 STPs constructed
on the banks of Adyar River.

After detailed review, the Chief Secretary instructed the following:
i) All Condition Precedents indicated in the DFR / Tender condition must be
completed immediately as per the stipulated timeline.

i) All line departments concerned to give top priority to the preparatory works that
are necessary to be completed in a timely manner before implementing the proposed
project. Specifically, the Resettlement & Rehabilitation (R&R) of remaining PAFs
and Land acquisition process in Adyar River to be completed with specific timeline.

iii) Regarding the Resettlement & Rehabilitation (R&R) of remaining PAFs in Adyar
River, TNUHDB to initiate necessary action for the construction of around 1800
tenements in the identified locations to resettle PAFs.

8
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Iv) Existing STPs which is under construction in Anakaputhur by Tambaram
Corporation and other STPs should be ready for handing over it to the
Concessionaire of Adyar River HAM project.

V)TNPCB to ensure that stern action is taken to prevent pollution from Guindy
Industrial Estate to Adyar River and effective functioning of the STP to mitigate
the effluent from Pammal and Pallavaram Tanneries.

vi) Consent To Operate (CTO) for existing Modular STPs sought by CMWSSB
and DMA has to be given by TNPCB as per the stipulated procedures.

vii)WRD to issue NOC to all infrastructure created for pollution mitigation works
including all existing Trunk Sewer and STPs in Adyar River by 31.12.2024. In this
regard, Joint Inspection to be carried out by WRD and CMWSSB.

viii)  Trunk Sewer proposed as part of the project should be laid in the available
space between fencing and bund and the existing plantations carried out under
ARRP should not be disturbed as far as possible.

ADYAR RIVER RESTORATION PROJECT (ARRP)

Water Resources Department (WRD):

The WRD official informed that out of 7 sub- projects, 6 sub-projects are completed,

one project is being carried out as detailed below:

S. o Status as per last Incremental Eé(ptect(;d
No. | Description of Work CS meeting Progress ate o'
completion
Desilting from Adyar | Desilting & Conveyance - 100% Completed
1 River mouth to (Sectioning and bund formation from 31.12.2024
" | downstream of Thiru- | Thiru.Vi. Ka Bridge to Phase Il of Tholkappia T
Vi-Ka Bridge Poonga on the left bank is being carried out)

With regard to the proposal for land acquisition in Adyar River, the Additional Chief

Secretary / Member Secretary, CRRT informed that there are two land related issues namely:-
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i) Proposal for land acquisition involving 212 Pattadars in Kancheepuram District for
which the Government had already sanctioned Rs.231.46 crore. Kancheepuram District
Administration along with WRD to expedite the LA process in Adyar River within
Kancheepuram District.

if) Proposal for land acquisition involving 47 Pattadhars for Rs.215.82 cr. in Chengalpattu
District, CLA has sent the proposal to Government on 12.07.2024 and it is under the
consideration of Government. These lands to be acquired are along the river stretches

which are to be taken up for widening the Adyar River in the upstream areas by WRD.

Further, it was informed that the funds sanctioned involving LA for 212 Pattadars in
Kancheepuram District will be made available in the financial year (i.e. 2024-2025) to WRD
to complete the L.A. process.

With regard to the Resettlement & Rehabilitation (R&R) in Anakaputhur, the Additional
Chief Secretary / Member Secretary, CRRT informed that the Anakaputhur habitation in Adyar
River with 676 PAFs need to be relocated on priority since all pending cases have been
disposed off by the Hon’ble Madras High Court. Out of 676 PAFs identified in Anakaputhur
habitation, 82 PAFs have thus far been resettled at Annai Anjugam Nagar TNUHDB Scheme,
Old Perungalathur and Thailavaram Phase Il TNUHDB Scheme, Maraimalai Nagar. WRD
demolished all the 82 nos of evicted structures at Anakaputhur.

Further, joint exercise is being carried out by Tambaram Corporation, WRD and TNUHDB
for the relocation of remaining 594 PAFs from Anakaputhur under ARRP. Besides, Joint Bio-
metric Enumeration of PAFs is being carried out for relocation and tenements are kept in
readiness by TNUHDB to resettle these PAFs under ARRP.

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
the details of all vacant / Govt. /OSR lands along the entire Adyar River / Cooum River /
Buckingham Canal stretch within 500m from either side of the banks, the District Collector,
Chennai, Tiruvallur, Chengalpattu District and Kancheepuram District have submitted the
details. The possibilities of using such lands for developing various infrastructure relating

to the concerned rivers are being explored.

10
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In the meeting, WRD presented the status of Boundary stones fixing in Adyar, Cooum
and Buckingham Canal as given in the following table:

Name of the River / Adyar Cooum North Central South
Canal River River B’Canal B’Canal B’Canal

Total Length 43.20 km 29.5 km 17.25 km 7.20 km 23.90 km

DGPS Mapping -

Balance - - - - -

Exp. Date of Completion | Completed Completed Completed Completed Completed
Revenue survey for verification of DGPS points

Total 43.2 km 29.5 km 17.25 km 7.20 km 23.90 km

Completed 43.2 km 29.5 km 17.25 km 7.20 km 23.90 km

Balance - - - - -

Exp. Date of Completion | Completed Completed Completed Completed Completed
Fixing of Boundary Stones

Total 1,335 Nos 745 Nos 2,532 Nos 320 Nos 2,895 Nos

Completed 1,035 Nos 294 Nos 2,057 Nos - 2,295 Nos

Balance 300 Nos 451 Nos 475 Nos 320 Nos 600 Nos

Exp. Date of Completion | 31.12.2024 | 31.12.2024 | 31.12.2024 | 31.12.2024 | 31.12.2024

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed

WRD to complete the fixing of Boundary stones along Adyar River within the committed

timeline.

After detailed review, the Chief Secretary issued following directions:

i) Regarding the Land Acquisition (LA) proposals in Adyar River, Water Resources

Department (WRD) to issue G.O. for Land Acquisition proposal (47 Pattadars) in

Chengalpattu District as recommended by CLA. As far as the LA in

Kancheepuram District, the District Collector to complete the process of LA for

212 Pattadars. These lands to be acquired are along the river stretches which are

to be taken up for widening the Adyar River in the upstream areas by WRD.

11
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i) WRD to fix the boundary stones in Adyar River (except R&R locations) & Cooum
River for the entire stretch by 31.12.2024 and Buckingham Canal to be completed
within the committed timeline. All District Collectors concerned (Tiruvallur,
Kancheepuram, Chengalpattu & Chennai Districts) to provide necessary
cooperation to WRD to complete the Boundary Stone fixing works in Cooum &

Adyar Rivers and Buckingham Canal.

iii) Under ARRP, WRD should forward the Utilization Certificate (UC) and
Completion Report (CR) for the works (viz., River mouth) so far completed to
CRRT.

i) Greater Chennai Corporation (GCC):

The Deputy Commissioner (Works), GCC informed that fencing has been fully
completed for 14.18 km available work front in Adyar River. Further, it was informed that in
pursuance of the instructions issued by the Chief Secretary, GCC has formed a dedicated
zonal wise special enforcement team for the prevention and removal of Solid Waste and
Construction & Demolition waste (C&D) along the Adyar and Cooum Rivers.

Furthermore, it was informed that stringent action is being taken for removal of Garbage
and C&D waste in Adyar & Cooum rivers and Buckingham Canal. A total penalty amount of
Rs.1,45,000/- has been levied by GCC against the polluters in these water bodies, 27 cases
were booked. 62 nos of CCTV cameras at identified hotspots have been installed along these
waterways and 11 squads were formed. Moreover, Solid Waste and of Construction &
Demolition waste (C&D) have been continuously removed in these water bodies by GCC.

In the meeting the Additional Chief Secretary / Member Secretary, CRRT emphasized
that the Resettlement & Rehabilitation (R&R) of Project Affected Families (PAFs) from
remaining habitations in Adyar River under ARRP is a most critical activity to be completed
within a definite timeline by departments concerned and wherever the relocation is completed,
the site has to be secured immediately with chain link fencing to protect the relocated sites
from any further encroachment.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that out
of a total 9,539 Project Affected Families identified within the Adyar River boundary, so far,
5,221 PAFs have been resettled and remaining 4,318 PAFs will have to be resettled.
Relocation of remaining PAFs from Kanu Nagar is in progress. GCC has completed the chain-

12
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link fencing for a length of 130 m in Kanu Nagar and the remaining stretch will be fenced
after the relocation of remaining PAFs.

After detailed review, the Chief Secretary issued the following directions:

i) Coordinated efforts shall be taken by GCC, WRD, TNUHDB and Revenue,
Chennai District Administration to complete the relocation of remaining PAFs in
Adyar River under ARRP, because it will be required for the establishment of
trunk sewer lines, STPs, parks and other public utilities by HAM Concessionaire.

if) Joint bio-metric enumeration of PAFs in remaining habitations within GCC limits
along the Adyar River banks to be completed as per the committed timeline by
GCC in coordination with WRD and TNUHDB.

iii) After relocation of PAFs, vacated structures are to be immediately demolished and
the river stretch to be secured with adequate fencing (Chain link) to prevent any

further encroachments.

iv) GCC to continuously take rigorous action by seizing / impounding of vehicles as

per the available provisions and impose heavy penalty against polluters / violators

who indiscriminately dump solid waste and dispose sewage in city waterways

especially Adyar & Cooum Rivers and Buckingham Canal. Further, GCC to

ensure that effective enforcement by deploying dedicated squads and surveillance
are in place to prevent pollution in city waterways.

v) GCC to ensure that the C&D waste is disposed only in the sites already been
identified / earmarked by GCC across 15 Zones within GCC limits and C&D waste
should not be dumped in anywhere else. Further, GCC to expedite the tendering

process for engaging agency for processing C&D waste.

iif) Tamil Nadu Urban Habitat Development Board (TNHUDB):

The Joint Managing Director, TNUHDB presented the status of tenements under ARRP:

= OQOut of a total 9,539 Project Affected Families (PAFs) identified within the Adyar River
boundary, so far, 5,221 PAFs were resettled in Tamil Nadu Urban Habitat Development
Board (TNUHDB) schemes and remaining tenements to resettle 4,318 PAFs will have to

be provided.
13
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In order to resettle the remaining PAFs, 4,318 tenements are ready for allotments as detailed
below:

e TT Block, Vyasarpadi - 17 units, Thailavaram Ph | Maraimalai Nagar — 155 units & Ph
I, Maraimalai Nagar - 11 units, Navalur, Padapai Kancheepuram - 104 units,
Perumbakkam EPIL — 260 units, Semmencherry - 2 units, Perumbakkam Ph VI11 — 140
units, Ph IX — 127 units, Phase IV — 376 units, Phase VI — 251 units and Phase 111 —
1389 units, Kargil Nagar — 881 units and Manali New Town P 11 — 875 units.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
required number of tenements to relocate remaining PAFs from Adyar River under ARRP
and Allotment orders will be issued by TNUHDB as and when the list of beneficiaries is
received from GCC/DMA.

In the meeting, it was informed that joint coordination meetings with TNUHDB,
TANGEDCO, GCC and CMWSSB officials are periodically conducted by CRRT
regarding the inter-departmental coordination issues viz., Electricity service connection,
Water supply and Sewerage facilities for tenements constructed by TNUHDB and ensure
that tenements are ready in complete manner in all aspects to resettle PAFs from Adyar and
Cooum Rivers.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
Special Camps are being conducted for resettled PAFs in various TNUHDB Schemes for
address change in EPIC/Voter ID, Aadhaar Card & Family Card (PDS), Chief Minister's
Comprehensive Health Insurance Scheme (CMCHIS), OAP, Widow pension,
Maintenance Allowance to Physically Challenged Persons, etc.

Further, the Additional Chief Secretary / Member Secretary, CRRT highlighted that

all the tenements are completed and kept in readiness to resettle remaining 4,318 PAFs

in Adyar River under ARRP. As it was suggested to resettle a portion of PAFs in the

vicinity of the existing habitations, a decision to be taken by TNUHDB regarding the

tenements which are ready for allotment under ARRP in consultation with TNUHDB.

The Additional Chief Secretary / Member Secretary, CRRT also highlighted that the

following actions are required from departments for the timely completion of tenements
by TNUHDB as indicated below:
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d TANGEDO to complete the internal electricity connection to TNUHDB Schemes viz.,
Manali New Town Phase Il and Kargil Nagar.

b) CMWSSB to complete the work for Dedicated Water Supply Main for Perumbakkam
Schemes (Rs.8.16 cr.).

¢ CMWSSB to expedite the work for dedicated water line for Kargil Nagar Scheme.

d) CMWSSB to complete STP works in Kargil Nagar (0.75 MLD) and Manali New Town
(2 MLD) Schemes.

After detailed review, the Chief Secretary issued following directions:

i) TNUHDB to ensure that all tenements are ready in all aspects viz., adequate
water supply, sewage disposal, electricity supply, lifts, etc. to resettle remaining
Project Affected Families (PAFs) from Adyar and Cooum Rivers.

ii) TANGEDCO to complete electricity service connection to above TNUHDB

Schemes immediately.

ii) TNUHDB to ensure that the necessary arrangements are made for watch and
ward in the Scheme areas to avoid damages / misuse of the tenements that are
completed and kept ready for allotment under ARRP and ICRERP.

iv) CMWSSB to ensure that necessary temporary arrangements to be made for
sewer disposal / connection in Kargil Nagar & Manali New Town Schemes until
the STPs works are fully completed.

v) TNUHDB to expedite the works sanctioned under CMDA funds for providing
recreational / sports facilities for families in Perumbakkam, Kannagi Nagar &
Navalur TNUHDB Scheme areas and complete them within the stipulated

timeline.
iv) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):
The Managing Director, CMWSSB informed that all 10 packages have been completed.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that

pursuant to the directions of the Chief Secretary, a study was taken up on the Performance
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Assessment of STPs & 1&D works carried out by CMWSSB in Cooum and Adyar Rivers and
the Final report is prepared. Further, a joint exercise is taken up to identify the total number of
outfalls in Adyar River, Cooum River, Buckingham Canal and Drains of Adyar River, Cooum
River & B’canal) within CMWSSB, DMA and DRD limits to have an overall comprehensive

picture of the sewage outfalls in city waterways.

Further, TNPCB official informed that, in pursuance of the instructions issued by the Chief
Secretary, TNPCB taken periodical water samples in Cooum and Adyar Rivers on the
assessment of the operational efficiency of Modular STPs installed in Adyar River and Cooum
River under the ICRERP and ARRP and highlighted the key inferences of the analysis. Further,
CMWSSB presented the data of the quality of outlet from STPs installed under ICRERP and
ARRP.

In the meeting, the Managing Director, CMWSSB informed that in pursuance of the
instructions issued by the Chief Secretary, CMWSSB has formed 9 dedicated squads to monitor
and prevent the illegal dumping decanting along the city waterways. A total penalty amount of
Rs.4,95,000/- has been levied by CMWSSB against the polluters in these water bodies, 17 cases
were booked. 6 vehicles seized; 5 nos of CCTV cameras installed at identified hotspots along
these waterways.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT
highlighted that there are several entities located within the Chennai city & CMA limits
but does not fall under any of the local body administrations or CMWSSB for collection
of sewage or treatment of the sewage generated in their localities viz., Pallavaram
Cantonment / St. Thomas Mount, Guindy Industrial Estate,Ambattur Industrial Estate
& all other industrial estates,Integral Coach Factory (ICF) / Railway Quarters,Ordnance
Factories, Airport Authority of India, Tanneries located in Pammal,Madras Export
Processing Zone (MEPZ) and Apartments with plinth area less than 20,000 sq.m, etc.

Moreover, Sewage generated in many of these places are not appropriately collected
and treated. Though the sewage collection and treatment in the above entities are their
mandate, many of the times sewage is let out into the jurisdictions of CMWSSB without
any proper treatment. This needs to be addressed appropriately and measures to be taken
to mitigate sewage pollution from these places. Therefore, a decision to be taken to entrust
powers to CMWSSB to inspect / regulate to mitigate sewage pollution from these entities.
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In this regard, the Chief Secretary directed the CMWSSB to initiate suitable action
to inspect / requlate to mitigate sewage pollution from these entities as per the mandate
of CMWSS Board.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
CMWSSB was entrusted with 10 packages costing Rs.60.83 cr. under ARRP. Further, the
CMWSSB that,
10 packages, 9 new works have also been taken up under ARRP to mitigate the sewage

Managing Director, also  informed apart from the above

pollution into the Adyar River, of which 5 works were completed and remaining 4 works are

in progress as given below:

Work
S. p;:greerss Incremental Exp. dt. of
No Description of work Iazt Progress comp.
meeting
1 Enlargement of pumping main and allied 61% 55022025
" | works in Area X & XIII ° Work e
temporarily
Strengthening of existing 400mm dia PSC stopped due
2. | pumping main from Saidapet SPS to 63% to Road cut 31.03.2025
Jafferkhanpet SPS in Area 13 ban for
North East
3 Enlargement of sewer mains at various s, Monsoon 01.04.2025
* | locations136,140,141,142, in Area X ° 2024 o

Revised Name of the Work: Interception
and diversion of sewage flow along Dr.

Nair road by providing 2 no. of lift station .
at  Jagadhammal  street  junction, Work order issued on 18.11.2024

4. rajamannar street and Dr.Nair road jn Expected date of completion 31.03.2025

Venkatraman street with pumping main
and allied machineries to T Nagar SPS in
Depot — 136 , Area -X

After detailed review, the Chief Secretary issued the following directions:

i) CMWSSB to expedite the ongoing additional sewage mitigation works in Adyar River
under ARRP and complete them within the committed timeline.
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CMWSSB to take rigorous action by seizing / impounding of vehicles as per the

available provisions and impose heavy penalty against polluters / violators who

indiscriminately dispose / decant sewage in city waterways especially Adyar & Cooum

Rivers and Buckingham Canal.

iii) TNPCB to take samples in_Adyar and Cooum River at appropriate locations to

iv)

Vi)

monitor the water quality with stipulated parameters.

CMWSSB to continue recording the impact assessment of the sewage mitigation
works (i.e. Modular STPs & 1&D works) completed under ICRERP and ARRP in
terms of no. of outfalls plugged, improvement in the quality of the river water,
capacity of the STPs / Modular STPs, scope for reuse based on the quality, utilizing
the treated water for watering the plantation carried out in Adyar River, etc.

TNPCB and CMWSSB to jointly take water samples in Adyar and Cooum rivers at
appropriate locations. In case of any shortcomings found, CMWSSB to take suitable

measures to ensure the quality of treated outflow into these waterways.

Comparative Data of the outlet quality of the STPs established in Adyar and Cooum
Rivers under ARRP and ICRERP captured by TNPCB and CMWSSB has continued
to be presented in the monthly review meeting.

vii) The outfalls identified in the city waterways need to suitably addressed by

departments concerned (CMWSSB / DMA / DRD) to effectively mitigate sewage

pollution in the waterways._In this regard, a detailed presentation to be made by

CMWSSB separately in which the Principal Secretary, Finance should also be
present.

viii) With regard to the Road cut permission from Police (Traffic) for executing the

CMWSSB works like laying pipelines on the roads, a Single Window System through
Online approval shall be established. In this regard, the G.O may be issued by the

MA&WS Department in consultation with the Home Department for establishing an

Online Single Window System for Road Cut Permission including Police (Traffic).
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ixX) CMWSSB to obtain Consent To Operate (CTO) for all existing Modular STPs from
TNPCB as per the stipulated procedures. TNPCB to ensure that the necessary

permissions are given within the stipulated timeline.

x) CMWSSB to forward the Utilization Certificate (UC) and Completion Report (CR)
to CRRT for the works so far completed under ARRP.

v) Directorate of Municipal Administration (DMA):

The Joint Commissioner, Directorate of Municipal Administration (DMA) officials
informed that Solid waste removal, construction of community toilet and Fencing in Pammal
has been completed under ARRP. Further, the Commissioner, TCMC presented the status of
ongoing combined UGSS in Anakaputhur and Pammal as tabled below:

UGSS Anakaputhur Pammal
Keyam Infra Project Pvt. Limited VVV Constructions Pvt Ltd
Description Incre Progres Incre-
of work Progress as per | Bala Date of sasper | mental Date of
Total last meeting Pmental nce completion Total last Progres Balance completion
rogress .
meeting s
Purchase of All Purchase
DWC Pipes | 42.45 42.45 0.000 0.000 89.422 84.126 2.124 3.172 27.12.24
. Completed
(in km)
Purchase of
CIPIpES | 5631 5.631 0000 | 0000 | AllPurchase 8957 | 8119 | 0.251 0.587 27.12.24
(in km) Completed
(Gravity)
Purchase of
CIPipes(in |4 5 4.22 0000 | 0000 | AllPurchase 6355 | 4745 | 0.757 0.853 27.12.24
km) Completed
(pumping)
Construction
. Balance- 546
of Machine |, , 2181 31 - Work 4061 3442 73 Precast- 356 30.01.25
holes (in Completed :
Insitu - 190
Nos)
2 EMI
3 Civil and EMI works 1 Civil
works complet | work in o 1 Civil &
Construction completed 1EMI ed progress | 1 Civil work EMI work
- work Work 1 Civil | and EMI | and EMI work .
of SPS (in 4 - - 3 . will be
1 Civil work compl Completed works in | work to to be
No) completed by
completed and -eted progress be completed 30.12.24
EMI work to be , pump carried "
carried out sets out
procured
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1 Civil
work
complet
ed, EMI
Work is
in
2 Civil works prlzgrels(s
Construction completed 2 EMI (unlc?esr EMI
of Lifting 2 works i Work 1 manufac work i i
Station (in 2 EMI works complete Completed turing) complet
No) are to be carried d 9 ed
out 1EMI
Work is
in
progress
(2 Nos.
Pumpset
procured
Laying of Work
DWC Pipes | 42.45 42.45 0.000 0.000 89.422 74.757 0.943 13.722 24.01.25
h Completed
(in km)
Laying of ClI
Pipes (in
km) 5.63 5.281 0.194 0.155 30.12.24 8.957 4.324 0.149 4.484 30.01.25
(Gravity)
Laying of ClI
Pipes (in | 4 55 3.444 0.121 | 0655 |  30.12.24 6.355 | 4468 | 0597 1.290 30.12.24
km) . . . . 12 . . . . 12
(Pumping)
House
Service
Connection Work
(outside 6914 6914 0 0 16244 15271 632 341 30.12.24
completed
property
boundary)
(in Nos)
Internal | 5914 6914 0 0 Work 16244 | 14042 647 1555 30.12.24
Chamber completed
Internal
Plumbing
(HSCwithin | g4, 6914 0 0 Work 16244 | 14179 629 1436 30.12.24
property completed
boundary)
(in Nos)
oowage 1. Civil work
. 1 98.0% 0.5% 1.5% | completed — - - - - -
Plant - Civil
98.5%
work
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For EMI works
—  Mechanical
and electrical
Sewage item as and
Treatment 200 when  received
Plant - 1 56.0% 24.0% % are getting fixed
Mechanical -
work Trial and
commissioning
of STP by
November, 2024
The details of fencing works by DMA are detailed below:
Description of Work Total Status
Fencing in Tambaram Corporation (Perungalathur) 5132 km Completed

In this meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
the progress of the ongoing UGSS in Anakaputhur and Pammal by Tambaram City
Municipal Corporation under ARRP is being reviewed fortnightly by CRRT with TCMC,

Contractors and PMC engaged for the work and substantial progress is being made.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that all
pending cases relating to Anakaputhur, Adyar River have now been disposed of by the
Hon’ble Madras High Court. Out of 676 PAFs identified in Anakaputhur habitation, 82

PAFs have thus far been resettled and efforts are being taken to relocate remaining PAFs.

Further, it was informed that chain-link fencing to protect the Right of way in the
encroached stretches of Anakaputhur (1,726 m) and in Perungalathur (1,000 m) will be

taken up after relocation of PAFs/removal of encroachments.

In the meeting, the Commissioner, Tambaram City Municipal Corporation informed that

pursuance to the instructions issued by the Chief Secretary, TCMC has formed a Monitoring

Committee to prevent pollution in Adyar River as well as it takes up regular surprise inspections

of 3-4 times a week. So far Rs.57,750 penalty has been imposed against the polluters, CCTV

cameras have been installed at 6 locations to monitor illegal dumping.

After detailed review, the Chief Secretary instructed following:

i) DMA and the Commissioner, TCMC to closely monitor and expedite the ongoing
UGSS works in Anakaputhur and Pammal in Tambaram Corporation under

ARRP and complete them within the committed timeline.
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i) The Commissioner, TCMC to ensure that the adequate manpower is deployed to
expeditiously execute the works and complete them within the committed timeline.
Further, TCMC to initiate necessary action and levy penalty as per the contract
agreement on the contractor who has not complete the entrusted works within the

stipulated timeline by mobilizing sufficient manpower.

iii) TCMC to take rigorous action by seizing / impounding of vehicles as per the

available provisions and impose heavy penalty against polluters / violators who

indiscriminately dump solid waste and dispose sewage in Adyar River.

Directorate of Rural Development & Panchayat Raj (DRD & PR):

The Additional Director, DRD presented the following status under ARRP:

In Kancheepuram District, out of available work front of 18.13 km, fencing has been fully
completed and could not be taken up for 345 m due to Encroachments in Indira Nagar. In
Chengalpattu District, out of available work front of 8.8 km, fencing has been fully
completed.

With regard to the encroachments for 345m (Indira Nagar), the Additional Chief Secretary
/ Member Secretary, CRRT informed that Kancheepuram District Administration had
identified 33 families in Indira Nagar (Kolapakkam & Gerugambakkam Villages,
Kundrathur Taluk) and TNUHDB had issued Allotment Orders for Thailavaram Phase |1
Scheme.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that 33
PAFs from Indira Nagar, Kundrathur, Adyar River have been relocated and resettled
in Thailavaram Phase Il TNUHDB Scheme under ARRP by the Kancheepuram
District Administration in coordination with WRD and TNUHDB.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed one-time
solid waste removal was completed in Adyar River under ARRP. Further, it was informed
that dedicated squad have been formed by the Greater Chennai Corporation (GCC),
Kundathur & Thiruverkadu Municipalities & Tambaram Corporation and DRD to monitor
dumping of solid waste, C&D waste and sewage disposal into the river.
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In this meeting, the Additional Chief Secretary / Member Secretary, CRRT
informed that in pursuance of the instructions issued by the Chief Secretary, a detailed
format was prepared by CRRT capturing the details of action taken by respective
agencies regarding the action taken against the violators / polluters by imposing penalty
for dumping of solid waste & C&D waste, compounding the vehicles decanting sewage in
waterways as per the provisions given in the law by appropriate authority, continuous
surveillance through installing CCTV cameras, field surveillance through patrolling by
squads, etc., and the same was presented in detail by the agencies concerned as below:

Total Sewag
No. of penalty eqty SW No. of No of
Agency / cases No. of No.of | levied / contro | qymp Hot | No.of Squad
ULBs Type Water- | pyoked Lst No .of 3rd collecte | Noof lled | control CCT | formed for
/PRIs way wrt to time 2nd time time dwrt vehicles from ledin spots v patrolling /
ho of viola- | violators | violato no of seized decant MT identif install day (no. of
vehicles | tOrs rs vienh:_glse):s inlgl_in y-<ed -ed persons)
Adyar 6 0 0 33000 - - - - 16 3
Solid
Waste
Gce 2 Cooum 4 4 0 20500 - - - - 46 4
C&D
Bcanal 17 2 2 91500 ) - - - - 4
Adyar 1 1 - - 29500 1 - - - - -
Cooum 2 2 - - 59000 2 20 - 1 2 2
CMWSSB | Sewage
B’canal 14 13 1 0 406500 3 294 3 4 3 7
Solid - 40 - - 57750 - - 8.50 6 6 3
DMA Waste Adyar
& - - - -
Cc&D Cooum
Solid Adyar 22 22 - - 24500 - - 44.46 6 1 7
DRD W;fte
caD Cooum 12 12 - - 9000 - - 6 2 2 3
B’canal B B B B 1

After detailed review, the Chief Secretary issued following directions:

i) Dedicated squads formed by GCC, DMA and DRD for prevention and removal of
solid waste, C&D waste and sewage in waterways have to take stringent action against
polluters / violators who dump solid waste and dispose sewage in the waterbodies.
Further, continuous surveillance through installing CCTV cameras, field surveillance
through patrolling by squads.
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i) GCC, CMWSSB, DMA & DRD to ensure that stern action is_taken against the
violators by seizing / impounding of vehicles as per the available provisions and

impose heavy penalty against polluters / violators who indiscriminately dump solid

waste and dispose sewage in city waterways especially Adyar & Cooum Rivers and

Buckingham Canal.

ii) Transport Department shall be consulted regarding seizing / impounding the vehicles
polluting waterways and take stern action as per the provisions available in law like
cancellation of RC for such vehicles indulging in repeated violation. If required,
suitable amendments may be proposed in the Public Health Act / ULBs Act.

iv) GCC, DMA & DRD should ensure that the Adyar and Cooum River banks are
secured with adequate fencing to prevent fresh dumping of solid waste & C&D waste
within their limits.

INTEGRATED COOUM RIVER ECO-RESTORATION PROJECT
1) Water Resources Department (WRD):

The WRD official informed that all 8 Sub-projects are completed under ICRERP. During the
review, the Additional Chief Secretary / Member Secretary, CRRT informed that regarding the
pending court cases pertaining to encroachments in Cooum and Adyar River before the Hon’ble
High Court of Madras, so far 4 cases (Adyar - 2 Nos. and Cooum - 2 Nos) have been disposed
by the Hon’ble Court. In this regard, departments concerned have handed over all case related
materials / documents to State Legal Counsel (AAG-I1X) to defend these cases effectively. The
Registry, Hon’ble Madras High Court was requested to list these cases for early hearing. Further,
the Additional Advocate General - IX of Tamil Nadu mentioned on 03.06.2024 in the Hon’ble
First Bench of Hon’ble Madras High Court for listing of cases for hearing and are expected to
be listed shortly.

During the review, the Additional Chief Secretary / Member Secretary, CRRT informed
that NHAI has sought permission for dismantling the existing Compound wall along the Cooum
River under ICRERP for facilitating the construction of entry & exist ramps for the NHAI

Project.
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Further, the Project Director, NHAI informed that under the ongoing New Double Tier

4-lane Elevated Corridor from Chennai Port to Maduravoyal, 13 ramps are provided along the

Elevated corridor from Tier - 1 at various locations for the city traffic. To facilitate the ramp

construction, it is necessary to remove the existing boundary wall along the Cooum River and

Permission was sought from the CRRT, assuring to rebuilt the wall as per post construction

requirements.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT also

informed Under ICRERP, All Infrastructure (Assets) created viz., Compound wall, STPs,

I&Ds, etc. will have to be maintained by implementing agencies / line departments concerned
(GCC, CMWSSB, DMA, DRD, WRD, etc.) from their own funds.

After detailed review, the Chief Secretary issued following directions:

)

i)

In the light of the ongoing Chennai Port - Maduravoyal Elevated Road Project by
NHAI along the Cooum River, the Joint Coordination Committee formed by the
Principal Secretary, MA&WS Department, Secretary, Highways & Minor Ports
Department with officials from Water Resources Department (WRD), National
Highways Authority of India (NHAI), State Highways Department and Greater
Chennai Corporation (GCC) should continue to meet regularly to ensure seamless
flow of water in Cooum river while executing the works by NHAI.

While executing the works for Chennai Port - Maduravoyal Elevated Road Project,
NHAI to ensure that necessary measures and Flood Mitigation Plan are in place to

ensure the seamless water flow in the river during monsoon season.

With regard to the request of NHAI for dismantling the compound wall along the

Cooum River for facilitating the construction of entry & exist ramps for the NHAI

Project, Respective agency (i.e. GCC) may provide permission after the Monsoon (i.e.
January, 2025).

As indicated by the Additional Chief Secretary / Member Secretary, CRRT, All
Infrastructure (Assets) created viz., Compound wall, STPs, 1&Ds, etc. under ICRERP

shall be maintained by implementing agencies / line departments concerned (GCC,
CMWSSB, DMA, DRD, WRD, etc.) from their own funds.
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All necessary efforts shall be taken for early listing and disposal of pending court cases
pertaining to encroachments in Cooum and Adyar River before the Hon’ble High
Court of Madras and suitable action to be initiated by respective departments for the

removal of encroachments as per the orders of the Hon’ble Court.

Greater Chennai Corporation (GCC):
The Deputy Commissioner (Works), GCC informed that all 4 sub-projects envisaged

under this project are completed. Further, it was informed that fencing works have been taken

up in the stretches wherever the work front is available (20.54 km) and it is fully completed.

Further, it was informed that under ICRERP, out of 14,257 PAFs totally identified, so far

13,484 PAFs within the Cooum River boundary have thus far been relocated from 53

habitations and remaining 773 PAFs from 7 habitations will have to be relocated.

Regarding the relocation of remaining PAFs, Additional Chief Secretary / Commissioner,

GCC informed that coordinated efforts are being taken to relocate the remaining PAFs in Adyar
& Cooum Rivers by GCC in coordination with WRD, TNUHDB & Revenue, Chennai District.

After detailed review, the Chief Secretary instructed the following:

i) Necessary efforts shall be taken by GCC to sensitize the elected representatives to
get their support in smooth relocation of habitations that are resisting relocation
under these projects.

i) Joint efforts to be taken by GCC to relocate the remaining PAFs in Cooum River
in coordination with WRD, TNUHDB and Chennai District Administration.

iif) Coordinated efforts shall be taken by GCC, TNUHDB and WRD to sensitize the
PAFs who are resisting relocation on the facilities and services made available in
the TNUHDB Resettlement Scheme areas.

iv) While issuing Building and Demolition Permission, GCC should ensure that C&D
Waste disposal plan is in place and the same is strictly adhered by the

Builder/Contractor during the construction of the building.

v) GCC shall ensure that continuous surveillance and control mechanism are

effectively put in place to prevent the indiscriminate and illegal disposal of solid
26



101

waste and C&D waste along the city waterways. In this regard, GCC to

immediately issue notice to polluters/violators.

3) Tamil Nadu Urban Habitat Development Board (TNUHDB):
The Joint Managing Director, TNUHDB presented the following status under ICRERP:
= Atotal of 14,257 Project Affected Families (PAFs) were identified within the Cooum River

boundary under this project. So far, TNUHDB has allotted 13,484 tenements and allotment
orders will be issued to resettle remaining PAFs under this project.

= Under ICRERP, 773 tenements are now ready for allotment to resettle the remaining PAFs
in Cooum River:

o Thailavaram Phase Il (Maraimalai Nagar) — 73 units,
o Moolakothalam Phase | (Tondiarpet) — 42 units,

o Moolakothalam Phase Il (Tondiarpet) — 60 units,

o Manali New Town Phase Il — 598 units.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
tenements earmarked to resettle PAFs under these river restoration projects are kept in
readiness by TNUHDB. Remaining PAFs will be relocated on disposal of pending court cases
and allotment orders would be obtained from TNUHDB by GCC / DMA for relocation.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT highlighted
the various community development activities and special camps for Social Security Schemes
(SSS) conducted for PAFs resettled in various TNUHDB schemes (i.e. Perumbakkam,
Athipattu Phase 111, KP Park Phase Il and Gudapakkam) under ICRERP.

After detailed review, the Chief Secretary directed TNUHDB:

i) TNUHDB to ensure that all amenities are ready in Schemes to resettle the PAFs
from Cooum and Adyar River.

i) TNUHDB to conduct Community Development Activities to cover all resettled
families in TNUHDB Scheme area viz., Income Generation Activities, Livelihood
Programmes, Formation of SHGs, Enrollment in Schools, ITls, etc. In this regard,

a separate meeting would be conducted under the Chairmanship of the Chief
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Secretary regarding the Community Development Activities for the Families in
TNUHDB Schemes with TNUHDB and concerned line departments. TNUHDB to

sought a time in the January, 2025.

4) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

The Managing Director, CMWSSB informed that out of 13 packages, 12 packages have
been completed and 1 package is in progress as detailed below:

Progress as per Incremental Expected dt.

Description of Work last ?neetin F()0/ ) |Progress (%) of
g g i Completion
Package-15 UGSS Nerkundram 99 1 31.12.2024

Regarding Nerkundram UGSS works, ** Work of providing sewer collection system along PH
road (NHAI portion) and Cooum bund completed except availing EB power supply for the
newly proposed lift station along Coovum bund which is expected to be completed by
31.12.2024 and the SWD construction across the junction of GCC streets at 4 locations which
is expected to be completed by 31.12.2024.

The Managing Director, CMWSSB has also informed that, total 10 packages were taken up
under ICRERP, of which 9 works are completed and 1 work is in progress i.e. Nerkundram
UGSS and the same would be completed by 30.09.2024. In addition to the outfalls identified
and being mitigated under ICRERP, new outfalls (23 nos) was cropped up in the recent times
and these outfalls need to be addressed. Hence, to plug these 23 outfalls, the following 14
proposals were prepared to plug these new sewage outfalls in Cooum River for Rs. 50.00 cr.
for which the Government have accorded administrative sanction to CMWSSB and their status
are given in the following table:

s Progress | Increme | Expected
N. Work as per last -ntal date of
0 . :
meeting | Progress | completion
1 Enhancement of the pump capacity in Mogappair 100% Work
| (East) HT SPS in Area-VII ° Completed
Providing laying, jointing and testing of pumping
5 mair'l, constructi(?n.of Sewage pumpin.g / Lift 46% 8% 13.03.2005
Station and providing electrical machineries and
allied works in Depot-106 in Area VIII
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Work

Progress
as per last
meeting

Increme
-ntal
Progress

Expected
date of
completion

Providing, laying, jointing, testing and
commissioning of Sewage collection system
including house service connection in Depot 102 &
106 in Area VIII

45%

k3

04.02.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal In Depot 109,
Area IX (Eastern Side)

41%

3k

31.05.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal In Depot 109,
Area IX (Western side)

46%

ks

31.05.2025

Laying of Interceptor and Diversion For Plugging
Of Sewage Outfalls In Nungambakkam Drain
From Ch-1000 To Greams Road Pumping Station
in Area-I1X-D-111

100%

Completed

Enlargement of Sewer system to plug the sewer
outfalls along the Trustpuram canal in Area-IX

42%

kK

31.01.2025

Construction of sewage pumping station at
Trustpuram and laying of CI pumping main to
Kodambakkam A SPS for plugging of Sewage
outfalls along the Trustpuram canal in Depot-112 in
Area-1X

75%

*%

31.03.2025

Construction of lift station at Thiruvalluvarpuram
and laying CI pumping main to Kodambakkam A
SPS for plugging of Sewage outfalls along the
Trustpuram canal in Depot-109

62%

4%

31.01.2025

10.

Providing sewer Collection System with lift station
and pumping main to Perumal Koil Street &
Ambedkhar Nagar, Depot-144 & 146, Area-X1

50%

5%

30.09.2024

11.

Relaying of 600mm dia CI sewer pumping main
from LAW College Pumping Station at NSC Bose
Road in depot-59, Area-V

76%

koK

14.09.2024

12.

Interception and Diversion of sewage outfall by
laying Gravity main and Lift station at West Cooum
Road, Chindatripet and pumping to Navalar Nagar
SPS in Depot-62 in Area-V

55%

37%

10.09.2024
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Progress | Increme | Expected
Work as per last -ntal date of
meeting Progress | completion

Enlargement and rerouting of sewer pumping main
13. | from 150mm dia to 200mm dia from Navalar Nagar 38% 6% 15.09.2024
SPS to Napier Park SPS in Depot-62 in Area-V

Work commenced on 05.09.2024
and expected date of completion
31.03.2025

Rerouting of Existing 700mm dia CI Gravity Sewer

14.
main for length of 200m at Ritchie Street — Area V

~ Work temporarily stopped due to Road cut ban for NE Monsoon 2024
After detailed review, the Chief Secretary issued following instructions:

i) CMWSSB to expedite the ongoing additional sewage mitigation works in Cooum
River and substantial incremental progress in the next review meeting. Further,
these works have to be closely reviewed by CMWSSB for its early completion
before the scheduled timeline. The progress of these works shall be reviewed as

part of the monthly review meeting.

i) Regarding Nerkundram UGSS works, necessary efforts shall be taken by
CMWSSB to complete the works within the stipulated timeline.

i) CMWSSB to forward the Utilization Certificate (UC) and Completion Report
(CR) to CRRT for the works so far completed under ICRERP.

5) Directorate of Municipal Administration (DMA):

The DMA informed that under ICRERP, solid waste removal (1,648 MT) and fencing
works (8.075 km) along the Cooum River have been completed within Thiruverkadu
Municipality limits.

It was also informed that fencing in the encroached stretch for a length of 965 m will
be taken up after the relocation of habitations (i.e. Shanmuga Nagar and Perumal Koil Street,
Thiruverkadu). In this regard, the court cases related to Perumal Koil Street, Thiruverkadu was
disposed of and necessary action is being initiated to relocate the families as per the orders
issued by the Hon’ble Court.
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In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that the court case relating to Perumal Koil Street, Thiruverkadu within Cooum River was
disposed of and efforts are being taken in joint coordination with Tiruvallur District
Administration, WRD, TNUHDB and Thiruverkadu Municipality. Further, necessary action is

taken for early disposal of the pending cases pertaining to Shanmuga Nagar, Thiruverkadu.

In the meeting, the District Collector, Tiruvallur District informed that all encroached
structures (160 Nos) with Cooum River boundary at Perumal Koil Street, Thiruverkadu were
marked by the Revenue, WRD, TNUHDB and Thiruverkadu Municipality. Subsequently, Joint
Enumeration (Form-2) and Bio-metric Survey (Form-2A) of PAFs who were willing to relocate
was captured. Meanwhile, WRD has issued Notice (Form-3) on 29.07.2024 with 7 days notice
period to all encroached structures and joint action to relocate the PAFs would be initiated

accordingly.

After detailed review, the Chief Secretary instructed the following:

1) The District Collector, Tiruvallur District and WRD to take suitable action for

early listing and disposal of pending cases pertaining to encroachments in

Shanmuga Nagar, Thiruverkadu.

i) Necessary coordinated action should be taken to relocate the Perumal Koil Street
Habitation, Thiruverkadu in Cooum River by Tiruvallur District Administration,
WRD, DMA and TNUHDB should quickly and to adequately secure the river

stretches after the relocation. A consultative meeting has to be conducted with the

residents and the plan should be discussed with the Chief Secretary.

ii) TNUHDB to provide required number of tenements to resettle from Perumal Kaoil
Street, Thiruverkadu under ICRERP.

6) Directorate of Rural Development & Panchayat Raj (DRD & PR):

The Additional Director, DRD informed that under ICRERP, the solid waste removal (4,582
cu.m) and fencing work (1.92km) along the Cooum River have been completed in

Adayalampattu, Sennerkuppam and Vanagaram Village Panchayats within DRD limits.
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RESTORATION OF BUCKINGHAM CANAL AND ITS ASSOCIATED DRAINS AND
DRAINS OF ADYAR & COOUM RIVERS:

The Additional Chief Secretary / Member Secretary, CRRT informed that the
Government have accorded administrative sanction of Rs.1,281.88 cr. for the Restoration of

Buckingham Canal & its associated Drains and Drains of Cooum & Adyar River.

In this regard, during the monthly review meeting conducted by the Chief Secretary
held on 28.12.2023, it was instructed that, “considering the recent floods in the first week of
December, 2023 and the recommendations of the Advisory Committee on Mitigation and
Management of Flood Risk in Chennai Metro, it has been decided to review the detailed
project reports and consequently keep these works on hold. On detailed review, works
will be taken up depending on fund availability and accordingly G.O. (D) No.419,
MA&WS (MC.I) Dept., dated: 03.12.2020 needs to be suitably modified”.

Subsequently, in pursuance of the instructions issued by the Chief Secretary on
28.03.2024, a Joint Committee comprising the officials from WRD and GCC inspected the
works so far carried out by WRD in 4 drains (i.e. Malaipattu Somangalam, Thirumudivakkam,

Meenambakkam and Velacherry Drains).

In this regard, the Chief Secretary has reviewed the status of ongoing Restoration
projects on 30.04.2024 and instructed that “Based on the inspection carried out by the Joint
Committee comprising the officials from WRD and GCC on the works so far carried out by
WRD in the 4 drains (i.e. Malaipattu-Somangalam, Thirumudivakkam, Meenambakkam &
Velacherry Drains) under this project, the funds required for the above drains to complete the
works in full shape has to be indicated by the WRD. Accordingly, on receipt of the above
proposals, a subject was placed in the CRRT Board meeting separately indicating the fund

requirement for the above 4 drains along with the restoration of Keezhkattalai Drain”.

Accordingly, the Committee after inspection reported as given in the table below:
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Estimate Value of work Expenditure to be incurred Total
Name of the Drain Amount done so far to complete the partially (Rs. in Cr)
(RsinCr.) (RsinCr.) complete works (Rs in Cr.) ' '
Malaipatt
alaipatty 46.10 29.19 15.48 44.67
Somangalam
Thirumudivakkam 13.19 441 4.77 9.18
Meenambakkam 1.98 0.34 0.62 0.96
Velacherry Minor works are carried out — will be met from Dept. funds
Total 61.27 33.94 20.87 | 5481

Further, as instructed by the Chief Secretary, WRD also submitted the proposals for
Keelkattalai (reach | & Il) for an amount of Rs.59.12 cr.

Accordingly, the above proposals of WRD were placed in the 50th Meeting of the
Board of Trustees of CRRT held on 17.05.2024 for consideration. After detailed review, the
Board has resolved to approve the total cost of Rs.120.39 cr. (Rs.61.27cr. for 3 drains
Malaipattu Somangalam, Thirumudivakkam & Meenambakkam Drains and Rs.59.12 cr. for
Keelkattalai Surplus drain) and CRRT to submit a proposal to Government for obtaining
Revised Administrative Sanction under the G.O. (D) No0.419, MA&WS (MC.I) Department,
dated: 03.12.2020.

In the review meeting, WRD informed that, the Chief Secretary carried out an
inspection to review the status of ongoing flood mitigation works in Chennai on 25.05.2024.
During the inspection, the significance of taking up of the restoration work at Okkiyam Maduvu
Drain (Pallikaranai Marsh Drain) was explained in detail and these works need to be completed
before the onset of forthcoming monsoon to mitigate floods and requested to accord permission
to take up the restoration of Okkiyam Maduvu Drain (Pallikaranai Marsh Drain) under the

CRRT funds at an estimated cost Rs.24.95 cr. for which the estimate is prepared.

In this regard, the Chief Secretary instructed WRD to submit the cost estimate to CRRT
for restoration of Okkiyam Maduvu Drain (Pallikaranai Marsh Drain) and informed CRRT to
include this proposal along with the proposals for restoration of 4 drains which had already
been approved in 50th Meeting of the Board of Trustees of CRRT. Accordingly, CRRT to
submit the proposal to Government for the restoration of 5 drains (i.e. Malaipattu Somangalam,
Thirumudivakkam & Meenambakkam Drains, Keelkattalai Surplus drain and Okkiyam
Maduvu Drain at a cost of Rs.145.34 cr. by WRD.
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In the meeting, the WRD officials informed that works pertaining to Rs.33.94 cr. was
completed till December, 2023 as given in the above table under this project and an amount of
Rs.25.76 cr. was so far released by CRRT towards these drains. As instructed by the Board,
WRD has commenced the works on all the three drains and along with the Keelkattalai drain
to complete the works before the forthcoming monsoon. In this regard, WRD requested that
the balance amount of Rs.8.18cr. (Rs.33.94 cr. — Rs.25.76 cr.) may be released to WRD as
mentioned in the Committee report and approved in the Board of Trustees of CRRT. After
detailed review, the Chief Secretary instructed that the funds requested by WRD for the above
works (i.e. Rs.8.18 cr.) to be released by CRRT under this project. It was informed that WRD
to sent proposal to Government for the restoration of Malaipattu Somangalam,
Thirumudivakkam & Meenambakkam Drains, Keelkattalai Surplus drain.

During the review, WRD official requested to release Rs.20.34 Lakh incurred towards
DGPS survey and demarcation of boundary for Siruseri, Tharapakkam and Kundrathur Drains
as this amount was not included in the proposal submitted to Government for approval. In this
regard, the Special Secretary, Finance Department has informed WRD to send a separate

proposal to Government for the above work.

Restoration of Buckingham Canal:

In the meeting, WRD stated that the Boundary Demarcation of Buckingham Canal,
Mapping of boundary through Differential Global Positioning System (DGPS) and preparation
of map for 48km were completed and fixing of Boundary stones in progress and will be
completed by 30.11.2024 where the stretch is free from encroachment.

Further, WRD to submit a comprehensive proposal for Restoration of Buckingham Canal
including Sewage Mitigation, Urban Waterfront Development / GCC side property beyond
RoW and Resettlement & Rehabilitation components. Now, CMWSSB and TWIC are in the
process of finalizing the outfalls list and the proposals for sewage mitigation. Subsequently,
necessary action to be initiated to identify number of Project Affected Families (PAFs) within
the Right of Way (RoW) of the Buckingham Canal to take up enumeration process for
Resettlement & Rehabilitation (R&R).
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MITIGATION OF SEWAGE OUTFALLS IN ADYAR & COOUM AND BUCKINGHAM CANAL

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that, a joint
exercise was taken up to identify the total number of outfalls in Adyar River, Cooum River,
Buckingham Canal and Drains of Adyar River, Cooum River & B’canal) within CMWSSB, DMA
and DRD limits to have an overall comprehensive picture of the sewage outfalls in city waterways.
The joint exercise was completed for Adyar River, Cooum River and B’Canal. The outfalls
identified by TWIC were verified and validated by CMWSSB, DMA & DRD as detailed below:

Outfalls Being .
watormay| Dopt | 10| Dry | wee | Piged | pivoged | 2| SV ey | bogen- | T | sup-toa
OutfallsOutfaIIsOutfaIIs various | various Work to |Funding to [(DPR under| Funding to outfalls (Wet)
Projects | schemes commence | be mapped prep) be mapped
(A) (B) © (D) (B) (F) (G) (H) (M o) (K)
Adyar | DMA | 88 | 34 | 54 9 33 0 11 - 1 - 54
DRD | 135 | 79 | 56 12 44 - - - - - 56
CMWsSB| 146 | 96 | 50 - 25 4 - 11 2% 8 50
SUb('it)Ota' 369 | 209 | 160 21 102 4 11 11 3 8 160
Cooum DMA 108 23 85 1 - - - 84 - - 85
DRD | 16 | 12 | 4 ; 4 - ; ] ] ] 4
cMwssB| 201 | 117 | 82 - 50 - 5 17 g 2 82
S“b(;it)ota' 325 | 152 | 171 1 54 0 5 101 8 2 171
B Canal DMA 0 0 - - - - - - - 0
DRD | 6 3 3 2 1 - - - - - 3
CMWSSB| 365 | 120 | 236 - 111 8 10 20 8O 7 236
Su?i'iti;’ta' 371 | 132 | 239 2 112 8 10 20 80 7 239
Total 1065 | 491 | 570 24 268 12 26 132 01 17 570
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In the meeting, Managing Director, CMWSSB has presented the details of wet outfalls and
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presented the action taken for each category under their jurisdiction as tabled below:

Waterway Wet Outfalls Being Funding available - Work to Proposals Proposals under way (DPR Proposals to be given - others- Sub-
Outfalls plugged plugged commence available - under prep) Funding to be mapped Treated total
under under Funding to water (Wet)
various various be mapped
Projects schemes
6] (B) )] (D) (E) (F) @ (H) U]
Adyar 49 25 03 0 11 02 08 49
Action taken: 1. 3 Nos of Outfalls will be - Exp. Dt. Of Completion of DPR Encroachment : 2 Nos.
taken up under HAM Project 6 Nos -January2025
(Core City)
4 Nos - 5 Months from the
deposit date
(Cantonment Board)
1 Nos-Dec. 2024(TWIC)
Cooum 82 50 - 05 17 08 02 82
Action taken: - Fund Exp. Dt. Of Completion of DPR Let out from
required : 16 Nos -January2025(Core City) SWD(GCC) :
Rs. 4.72Cr 1 Nos- 4 Nos
Dec. 2024(TWIC) Source from Vangaram
Panchayat:
1 No.
Encroachment: 3Nos
B Canal 236 111 08 10 20 80 07 236
Action taken: VCVT: Fund Exp. Dt. Of Completion of DPR Encroachment: 78 Nos
Exp dt. Of commencement: required : 5 Nos - August -2025 Kodungaiyur Nalla:
Jan 2025 Rs. 49.54 (Left Out streets) 2Nos
Period of comp : Cr. 15 Nos- Dec. 2024 (TWIC)
12 months Period of
comp :
24 months
Total | 368 | 186 12 15 48 90 17 368
The Joint Commissioner, DMA has presented the details of outfalls and presented the action
taken for each category under DMA jurisdiction as tabled below:
Wet Outfalls plugged Being plugged Funding Proposals available - Proposals under Proposals to be Sub-
Waterway | Outfalls under under available - Work Funding to be mapped way given - total
various Projects | various schemes to commence (DPR under Funding to be (Wet)
prep) mapped
(A (B) @ (D) (E) (F) @ (H)
Adyar 54 9 33 - 11 - 1 54
Action taken: - Exp dt. of - Fund - -
completion - required: Proposal u_nderway.
5 Months Rs.606.55Cr Period
Period of comp: of
24 months Comp:
24
months
Cooum 85 1 - - - 84 - 85
Action taken: - - - - - B
Exp dt. of comp
of
DPR:
Dec,
2024
B Canal - - - - - - -
Action taken: - - - - - - -
Total 139 10 33 0 11 84 1 139
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The Additional Director, Directorate of Rural Development and Panchayat Raj Dept.
presented the details of outfalls and presented the action taken for each category under DRD
jurisdiction as tabled below:

Waterway
Wet Outfalls Being plugged under Funding Proposals Proposals Proposals Sub-
Outfalls plugged various schemes available - available - under to be total
under Work to Funding to way given - (Wet)
various commence be (DPR Funding
Projects mapped under to be
prep) mapped
(A) (B) © (D) (E) (F) (@) (H)
Adyar 56 12 44 56
Action taken: 9 Completed
Exp dt. of comp.:
31.12.2024
Cooum 4 - 4 4
Action taken: Exp dt. of omp:
31.12.2024
B Canal 3 2 1 3
Action taken: - Exp dt. of comp:
31.12.2024
14 49 63
Total 63

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that similar
exercise is being undertaken for Drains of Cooum, Adyar and B Canal by TWIC and in coordination
with CMWSSB, DMA & DRD.

After detailed presentation, the Chief Secretary issued following directions:

i) The outfalls identified by CMWSSB / DMA / DRD in these waterways need to suitably
addressed by departments concerned and to tie up under the ongoing schemes or

future schemes to effectively mitigate sewage pollution in these waterways.

i) Wherever the accumulated Solid Waste / Debris removed from Cooum & Adyar River
and Buckingham Canal, GCC, DMA & DRD to ensure that no fresh dumping takes

place and suitable control & monitoring mechanism shall be put in place.

SOLID WASTE REMOVAL ALONG THE WATER EDGES OF SRINIVASAPURAM
STRETCH ALONG ADYAR CREEK & ESTUARY AREA BY GCC

During the review on the ongoing river restoration projects, the Additional Chief Secretary /
Member Secretary, CRR informed that solid waste clearing drive was carried out by Greater
Chennai Corporation (GCC) along the water edges of Srinivasapuram Stretch along Adyar Creek
& Estuary Area once in fortnight and so far 5 MT of debris and 34.30 MT of garbage have been
cleared by GCC.
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In the Meeting, the Principal Secretary, MA&WS Department informed GCC to
carryout a mass cleaning campaign in along the water edges of Srinivasapuram Stretch along
Adyar Creek & Estuary Area.

After detailed review, the Chief Secretary instructed GCC that the coordinated
efforts will have to be continued by GCC to prevent dumping of solid waste, construction
debris along the Adyar creek and estuary side and regular solid waste removal
mechanism to be put in place for effective pollution mitigation of the creek and estuarine

area.

ECO-RESTORATION OF ENNORE CREEK

The Additional Chief Secretary / Member Secretary, CRRT informed that the Habitat
Restoration (i.e. Plantation works) is entrusted to Forest Department at a sanctioned cost of
Rs.45.14 crore under the Eco-Restoration of Ennore Creek Project.

Further, the Principal Secretary to Government, Environment, Climate Change and
Forests Department informed that the Forest Department has proposed to implement the
plantation works in 2 years (2023 to 2025) and the Plantation works are being carried out as

per the timeline under this project.

It was informed that Forest Department has cleared the Prosopis juliflora and initiated
plantation of mangroves & its associated species. So far 1,60,000 nos. out of 1,60,000 nos of
mangroves and 1,50,000 nos. out of 2,00,000 nos of mangrove associated species have been
planted and Prosopis juliflora has been cleared in 180 hectares out of 200 ha within Ennore
Creek. 90,000 Nos. of Shrubs, creeper seedlings have been Procured and Planted. Mangrove
Seedlings Nursery for 1.60 lakh and 1.50 lakh Mangrove associated species nursery have been

raised and plantation work is being carried out.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed the Forest
Department to ensure that the vegetations so far planted in Ennore Creek are maintained for
better growth of the plantations.

In the meeting, the Chief Secretary instructed the TNPCB to initiate necessary
action to take up the plantation of One Lakh saplings in Manali Industrial area as

committed earlier in coordination with TN Forest Department and Greater Chennai
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Corporation. In this regard, the Principal Secretary to Government, Environment,
Climate Change & Forests Department to convene a joint meeting with TNPCB, TN
Forests Department and GCC.

After detailed review, the Chief Secretary issued following instructions:

) Forest Department to adhere to the timeline for the plantation in Ennore Creek

under this project and all plantation works (Mangroves, Mangrove Associates, etc.)

to be completed by January, 2025.

i) Forest Department ensure that Prosopis juliflora and other invasive species are
completely uprooted and properly disposed and replaced by native tree species.
Moreover, suitable measures to be taken to prevent fresh growth of Prosopis juliflora

in the Ennore creek area.

i) Name Boards / Signages etc. have to be provided using eco-friendly materials at

vantage points for better public usage.

PREPARATION OF DPR FOR THE ECO-RESTORATION OF KOSASTHALAIYAR
RIVER

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that in order to have a holistic approach in restoration of Chennai waterways, Government
have directed CRRT to take up the restoration of Kosasthalaiyar river. Now, a DPR for the
restoration of Kosasthalaiyar River from Karanodai Bridge to Ennore Creek is being prepared.
Further, efforts are being taken to mitigate sewage pollution, solid waste management,
boundary demarcation and fixing of boundary stone, plantation and river channel
improvement, etc. The Draft DPR is expected to be completed by February, 2025.

After detailed review, the Chief Secretary instructed to present the Action Taken
by respective department for the restoration of Kosasthalaiyar River and appropriate
intervention / proposals / action plan to be devised to protect and restore the ecology of
the Kosasthalaiyar River in the DPR.

After reviewing the ongoing river restoration works, the Chief Secretary
reiterated the significance of comprehensive restoration of city waterways and instructed
that all concerned line departments should expeditiously implement the works entrusted

to them within the committed timeline. All implementing agencies were directed to
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complete the ongoing works early and to ensure that substantial progress is made.
Thereafter, the Chief Secretary informed that the Hon’ble National Green Tribunal
(NGT), Principal Bench, New Delhi may be duly informed of the progress made in these

projects in the next quarterly report.

-Sd/- -Sd/- -Sd/-
Additional Chief Secretary / Principal Secretary Chief Secretary
Member Secretary, to Government to Government
CRRT MA&WS Department
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ANNEXURE E

CHENNAI RIVERS RESTORATION TRUST

Minutes of the Monthly Review Meeting held on 14.03.2025 at 04.00 PM with line
departments under the Chairmanship of the Chief Secretary, Government of Tamil Nadu
to review the progress of Integrated Cooum River Eco-Restoration Project, Adyar River
Restoration Project and Restoration of Buckingham Canal & Associated Drains as per the
orders of the Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi.

In Chair: Thiru. N. Muruganandam, 1.A.S., Chief Secretary to Government

Officers Present:

Tmt. Supriya Sahu, 1.A.S.,
Additional Chief Secretary to Government,
Environment, Climate Change & Forests Department

Thiru. Mangat Ram Sharma, .A.S.,
Additional Chief Secretary to Government,
Water Resources Department

Dr. S. Vijayakumar, .A.S.,

Additional Chief Secretary / Member Secretary,

Chennai Rivers Restoration Trust &

Managing Director, Chennai Rivers Transformation Company Limited (CRTCL)

Dr. M. Jayanthi, L.F.S.,
Chairperson,
Tamil Nadu Pollution Control Board

Dr. Srinivas R. Reddy, I.F.S.,
Principal Chief Conservator of Forests,
Head of Forest Force, Chennai

Tmt. Kakarla Usha, I.A.S.,
Additional Chief Secretary to Government,
Housing & Urban Development Department

Tmt. P. Amudha, I.LA.S.,
Additional Chief Secretary to Government,
Revenue & Disaster Management Department

Dr. D. Karthikeyan, 1LA.S.,
Principal Secretary to Government,
Municipal Administration & Water Supply Department

Dr. R. Selvaraj, LA.S.,
Secretary to Government,
Highways & Minor Ports Department

10.

Thiru. J. Kumaragurubaran, I.A.S.,
Commissioner,
Greater Chennai Corporation
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11.

Thiru. Prashant M. Wadnere, I.A.S.,
Special Secretary to Government,
Finance Department

12.

Dr. T. G. Vinay, I.LAS.,
Managing Director,
Chennai Metropolitan Water Supply & Sewerage Board

13.

Thiru. Anshul Mishra, 1LA.S.,
Managing Director,
Tamil Nadu Urban Habitat Development Board

14.

Dr. S. Prabhakar, I.A.S.,
Member Secretary,
Chennai Metropolitan Development Authority

15.

Tmt. Rashmi Siddarth Zagade, I.A.S.,
District Collector,
Chennai District

16.

Thiru. S. Balachander, I.LA.S.,
Commissioner,
Tambaram City Municipal Corporation

17.

Thiru. Deepak S. Bilgi, I.F.S.
Chief Conservator of Forests,
Chennai Circle, Department of Forests

18.

Thiru. V. Subbiah, I.LF.S.,
District Forest Officer,
Tiruvallur District

19.

Dr. P. Menaka,
Joint Commissioner,
Commissioner of Land Administration

In Attendance:

1. Thiru. S. Janakumaran,
Project Director,
National Highways Authority of India

2. Thiru. N. Ravichandran,
Project Director,
Chennai Rivers Restoration Trust

3. Thiru. R.Sivamurugan,
Engineering Director (i/c),
Chennai Metropolitan Water Supply & Sewerage Board

4. Tmt. M. Janaki,
Chief Engineer, Chennai Region,

Water Resources Department
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5. Thiru. O. Parveez,
Chief Engineer,
Chennai Metropolitan Water Supply & Sewerage Board

6. Thiru. A. G.Sethuraman,
Chief Engineer,
Directorate of Rural Development & Panchayat Raj

7. Thiru. S. Jawahar Muthuraj,
Chief Engineer (H),
METRO Chennai

8. Thiru. S. Thirumavalavan,
Chief Engineer,
Directorate of Municipal Administration

9. Thiru. K. Vijayakumar,
Chief Engineer/ General
Greater Chennai Corporation

10. Thiru. Shankara Subramanian,
Deputy Director,
Tamil Nadu Pollution Control Board

11. Tmt. R. Vijayalakshmi,
Superintending Engineer, Parks CRRT Projects,
Greater Chennai Corporation

12. Tmt. Joyce Sumathi,
Superintending Engineer,
Chennai Metropolitan Water Supply & Sewerage Board

13. Thiru. M. Magesh Nagarajan,

Superintending Engineer, Palar Basin Circle
Water Resources Department,

14. Thiru. K. Selvakumar,
Executive Engineer, Kancheepuram
Water Resources Department

15. Thiru. G.R. Radhakrishna,
Executive Engineer, Araniyar Basin Division
Water Resources Department,

16. Thiru. R. Arunmozhi,
Executive Engineer,
Water Resources Department, Tiruvallur
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17. Thiru. . Sajid Hussain
Chief Operating Officer,

Tamil Nadu Water Investment Company (TWIC)

18. Thiru. M. Ravichandran,
General Manager,
Chennai Metro Rail Limited

19. Thiru. S.R. Balasubramanian,
Executive Engineer, SWM
Greater Chennai Corporation

20. Tmt. T. Kalaiselvi,
Accounts & Administrative Officer,
Chennai Rivers Restoration Trust

22. Thiru. J. Jayanth,
Social Expert cum Information and Communications Specialist
Chennai Rivers Restoration Trust

23. Thiru. S. Sivakumar,
Biodiversity Management Specialist
Chennai Rivers Restoration Trust

24. Thiru. P. Mariappan,
Infrastructure Specialist,
Chennai Rivers Restoration Trust

25. Tmt. N. Gomathi,
Interpretation Executive,
Chennai Rivers Restoration Trust

N

At the outset, the Additional Chief Secretary / Member Secretary, CRRT welcomed the
Chief Secretary and all officials present in the review meeting and informed that the Hon’ble
National Green Tribunal (NGT), Principal Bench, New Delhi in its Order dated 13.02.2019, in
the Case No. O.A.556 to 559 of 2018 had directed that the Committee headed by the Chief
Secretary should meet on a monthly basis to review the progress of ongoing river restoration
activities. In compliance with the above orders, so far twenty two quarterly reports have been
filed.

Furthermore, the Additional Chief Secretary / Member Secretary, CRRT informed that
under these river restoration projects, funds have been disbursed by CRRT to line departments
based on the work progress. Since the last review meeting, funds amounting to Rs.18.39 cr.
under ARRP, Rs.3.53 cr. under ICRERP and Rs.5.48 cr. for Eco-Restoration of Ennore Creek
have been disbursed to implementing agencies by CRRT.
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Thereafter, the line departments were requested to present the progress of works being
implemented under the Integrated Cooum River Eco-Restoration Project (ICRERP), Adyar
River Restoration Project (ARRP) and Restoration of Buckingham Canal and Major Associated
Drains Project. The progress of on-going river restoration projects was reviewed in detail by
the Chief Secretary, Government of Tamil Nadu as detailed below:

RESTORATION OF ADYAR RIVER THROUGH PPP MODE UNDER HAM

The Additional Chief Secretary / Member Secretary, CRRT informed that a Detailed
Feasibility Report (DFR) for the restoration of Adyar River was prepared to effectively restore
the Adyar River and emphasized the significance to complete the preparatory works before
bidding for the project within a specific timeline.

Thereafter, the preparatory works so far carried out in this regard have been
presented as detailed below:

= The DFR for the restoration of Adyar River was submitted to Tamil Nadu Infrastructure
Development Board (TNIDB) for Project Structuring approval. Subsequently, project
structuring and the bid documents were approved by TNIDB on 26.07.2023. Based on the
in-principle approval given by the Government on 10.07.2023 and the approval of TNIDB
on the project structure and bid document, Tender for fixing the Concessionaire was invited
on 27.07.2023, indicating the closing date as 30.11.2023; pre-bid meeting was held on
01.09.2023. 19 bidders including 3 international companies participated. In continuation of
the pre-bid meeting, site visit for bidders was held on 07.09.2023. Clarifications to 439

bidders’ queries were uploaded in the tender portal after obtaining TNIDB approval.

= Furthermore, the Additional Chief Secretary / Member Secretary, CRRT informed that Two
Bids received on 19.01.2024 were evaluated. Upon evaluation and approval from the
CMWSS Board, the proposal was submitted to the Government for Administrative
sanction. Accordingly, Administrative and Financial Sanctions for the Restoration of Adyar
River under Hybrid Annuity Model (HAM) was accorded by the Government on
14.03.2024. Subsequently, the Letter of Award (LoA) was issued by CMWSSB to the

Concessionaire on 14.03.2024 and the same was accepted by the Concessionaire.

= Further, the Government have issued orders on 03.11.2023 for the formation of new
company (Chennai Rivers Transformation Company Ltd.) and the Company was formed.
Later, the Government have issued orders for Staff Structure and Operating Expenses of
the SPV on 16.02.2024 and the order has mentioned that the Chairman and Managing
Director, TNUIFSL & OSD, Adyar-Cooum Comprehensive Rejuvenation Project will be
the overall in charge of the newly created SPV as the Managing Director, CRTCL.
5



120

Further, the Additional Chief Secretary/Member Secretary, CRRT and Managing
Director, Chennai Rivers Transformation Company Ltd. (CRTCL) informed the
following:

a)

b)

f)

9)
h)

Formation of Government SPV Company M/s. Chennai Rivers Transformation
Company Ltd. (CRTCL) completed and Certificate of Incorporation was obtained on
08.07.2024.

1st Board meeting of CRTCL was held on 03.08.2024 and 2nd Board meeting of
CRTCL was held on 28.11.2024.

CRTCL signed the Concession agreement with M/s. P&C Adyar Water Projects Pvt.
Ltd. on 23.01.2025.

Preparation of Detailed Project Report (DPR) is underway by the Concessionaire.

From the date of signing of the Concession agreement, within 270 days all
conditions must be fulfilled by CRTCL and 180 days by the Concessionaire.

Recruitment of manpower for CRTCL is under progress. Interview conducted. All the

selected manpower would join on 02.05.2025.
Agreement was executed with the Independent Engineer by CRTCL on 31.01.2025.
Setting up of office space for the SPV (CRTCL) is being established.

Completion Period for entire river is 30 months. For priority, stretch inside the
city is 15 months by August, 2026. Commencement of work after Financial closure
(6 months) by June, 2025.

Thereafter, the Additional Chief Secretary / Member Secretary, CRRT informed that

joint meetings were conducted with line departments concerned along with the Selected

Bidder regarding Condition Precedents (CPs) to be fulfilled by the Concessionaire & the

SPV (CRTCL) and action being taken to complete these activities as per the action plan

with timelines as indicated below:
A) Condition Precedents to be fulfilled by the CRTCL:

i)

i)

Handover of Essential Land & Existing STPs — 270 days from date of submission of
Performance Security by Concessionaire by WRD, CMWSSB and Tambaram
Corporation.

DPR- Review & certification by the IE & Approval of DPR by CRTCL.

iii) Execution of escrow agreement jointly with the Concessionaire by CRTCL.

iv) Execution of substitution agreement jointly with the Concessionaire and Senior Lender

of the Concessionaire by CRTCL.
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v) Custody of other Assets (other than STPs such as PS, Fencing, Plantations, etc. which
does not require rehabilitation) to be Handed Over to the Concessionaire by GCC,
Tambaram Corporation, Kundrathur Municipality and DRD.

vi) One-time Solid Waste Removal within RoW by ULBs (GCC, Tambaram Corporation
and Kundrathur Municipality) and DRD.

vii) Industrial Pollution (Pammal and Guindy industrial area) by TNPCB and SIDCO.

viii)  Consent To Operate (CTO) for existing Modular STPs by TNPCB.

ix) NOC by WRD for all the existing Trunk Sewer and STPs in Adyar River.

X) CRZ Clearance (Concessionaire may utilize the services of NABET accredited
consultant appointed by CMWSSB).

B) Condition Precedents to be fulfilled by the Concessionaire:

i) Formation of Concessionaire SPV Company by the Bidder - 45 days from Letter of
Award (LOA).

i) Submission of performance security for a value of Rs 70.30 cr.

iii) Preparation of DPR by the Concessionaire, review & certification by the Independent
Engineer and Approval of DPR by the CRTCL

iv) Procuring approvals and permits by the Concessionaire including CRZ.
v) Financial closure (Debt & Equity) for 50% of the Bid Project Cost.
vi) Execution of escrow agreement jointly with the CRTCL.

vii) Executing of substitution agreement jointly with CRTCL & Senior Lender of the
Concessionaire.

Further, the Additional Chief Secretary / Member Secretary, CRRT also informed that
CMWSSB obtained Consent To Operate (CTO) from TNPCB for all 10 STPs constructed
on the banks of Adyar River. WRD has provided NOC to all infrastructure created for

pollution mitigation works including all existing Trunk Sewer and STPs in Adyar River

After detailed review, the Chief Secretary instructed the following:

i) All Condition Precedents indicated in the Tender condition must be completed
immediately as per the stipulated timeline.

i) All line departments concerned should give top priority to the preparatory works
that are necessary to be completed in a timely manner before implementing the
proposed project. Especially, the Resettlement & Rehabilitation (R&R) of

remaining PAFs from Adyar River and Land acquisition process in Adyar River

must be completed with a specific timeline.
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iii) Regarding the Resettlement & Rehabilitation (R&R) of remaining PAFs in Adyar
River, TNUHDB to explore the possibilities to allot tenements in nearby TNUHDB
Schemes based on the request from families to complete the resettlement of

remaining PAFs from Adyar River in a definite timeline.

iv) Existing STPs which is under construction in Anakaputhur by Tambaram
Corporation and other STPs should be ready for handing over it to the
Concessionaire of Adyar River HAM project.

V)TNPCB to ensure that stern action is taken to prevent pollution from Guindy
Industrial Estate to Adyar River and to monitor regularly.

vi) With regard to the functioning of the system for dilution of CETP effluent from
Pammal and Pallavaram Tanneries in Perungudi STP, it should be commissioned
by 31.03.2025.

vii)  Trunk Sewer proposed as part of the project should be laid in the available
space between fencing and bund and the existing plantations carried out under
ARRP should not be disturbed as far as possible.

ADYAR RIVER RESTORATION PROJECT (ARRP)

1) Water Resources Department (WRD):

The WRD official informed that all 7 sub- projects entrusted with WRD under ARRP

are completed.

S. Descrivtion of Work Status as per last Incremental Eé(;)ticct)?‘d
No. P CS meeting Progress completion
Desilting from Adyar | Desilting & Conveyance - 100% Completed
1 River mouth to (Sectioning and bund formation from Completed
" | downstream of Thiru- | Thiru.Vi. Ka Bridge to Phase Il of Tholkappia
Vi-Ka Bridge Poonga on the left bank is being carried out)

With regard to the proposals for land acquisition in Adyar River, the Additional Chief

Secretary / Member Secretary, CRRT informed that there are two land related issues namely:

Proposal for land acquisition involving 212 Pattadars in Kancheepuram District for
which the Government had already sanctioned Rs.231.46 crore. Kancheepuram District
Administration along with WRD to expedite the LA process in Adyar River within

Kancheepuram District.
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i) Proposal for land acquisition involving 47 Pattadhars for Rs.215.82 cr. in
Chengalpattu District, CLA has sent the proposal to Government on 12.07.2024 and it is
under consideration of Government. These lands to be acquired are along the river stretches

which are to be taken up for widening the Adyar River in the upstream areas by WRD.

With regard to the above Land Acquisition (LA) proposals pertaining to Adyar River

in Kancheepuram and Chengalpattu District, the Chief Secretray instructed WRD, CLA

and Kancheepuram & Chengalpattu District Administrations to resurvey and revalidate

the lands identified for LA and ascertain the ownership & classification of these lands in

Adyvar river by corroborating with old Revenue Records as per the A Register (prior to

1907 records). On ascertaining the classification / ownership of those lands identified for

LA in Advar river in Kancheepuram & Chengalpattu District, a suitable decision shall

be taken on the actual requirement of the land that are critically / essentially needed for

laying of Trunk Sewer lines in Adyar River under the HAM Project.

Regarding the Resettlement & Rehabilitation (R&R) in Anakaputhur, the Additional Chief
Secretary / Member Secretary, CRRT informed that the Anakaputhur habitation in Adyar River
with 676 PAFs need to be relocated on priority since all pending cases have been disposed of
by the Hon’ble Madras High Court. Out of 676 PAFs identified in Anakaputhur habitation, 82
PAFs have thus far been resettled at Annai Anjugam Nagar TNUHDB Scheme, Old
Perungalathur and Thailavaram Phase Il TNUHDB Scheme, Maraimalai Nagar. WRD

demolished all the 82 nos of evicted structures at Anakaputhur.

Further, joint exercise is being carried out by Tambaram Corporation, WRD and TNUHDB
for the relocation of remaining 594 PAFs from Anakaputhur under ARRP. Joint Meetings were
conducted by the Commissioner, TCMC along with WRD, TNUHDB & CRRT officials to
take the relocation of remaining PAFs. Auto announcement made for Relocation and Joint Bio-
metric Enumeration of PAFs is being carried out for relocation and tenements are kept in
readiness by TNUHDB to resettle these PAFs under ARRP.

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
the details of all vacant / Govt. /OSR lands along the entire Adyar River / Cooum River /
Buckingham Canal stretch within 500m from either side of the banks, the District Collector,
Chennai, Tiruvallur, Chengalpattu District and Kancheepuram District have submitted the
details. The possibilities of using such lands for developing various infrastructure relating to

the concerned rivers are being explored.
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In the meeting, WRD presented the status of Boundary stones fixing in Adyar, Cooum
and Buckingham Canal as given in the following table:

Name of the River / Adyar Cooum North Central South
Canal River River B’Canal B’Canal B’Canal
Total Length 43.20 km 29.5 km 17.25 km 7.20 km 23.90 km
DGPS Mapping -
Completed 43.20 km 29.5 km 17.25 km 7.20 km 23.90 km
Balance - - - - -
Exp. Date of Completion | Completed Completed Completed Completed Completed
Revenue survey for verification of DGPS points
Total 43.2 km 29.5 km 17.25 km 7.20 km 23.90 km
Completed 43.2 km 29.5 km 17.25 km 7.20 km 23.90 km
Balance - - - - -
Exp. Date of Completion | Completed Completed Completed Completed Completed
Fixing of Boundary Stones
Total 1,335 Nos 745 Nos 2,532 Nos 320 Nos 2,895 Nos
Completed 1,035 Nos 294 Nos 2,057 Nos - 2,295 Nos
Balance 300 Nos 451 Nos 475 Nos 320 Nos 600 Nos
Exp. Date of Completion | 31.03.2025 | 31.03.2025 | 31.03.2025 | 31.03.2025 | 31.03.2025

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed WRD to

complete the fixing of Boundary stones along Adyar River within the committed timeline.

After detailed review, the Chief Secretary issued following directions:

i) WRD, CLA and Kancheepuram & Chengalpattu District Administrations to resurvey

and revalidate the lands identified for LA and ascertain the ownership & classification

of these lands in Adyar river by corroborating with old Revenue Records as per the

A Reaqister (prior to 1907 records). In this regard, the Additional Chief Secretary to

Government, Revenue & Disaster Management Department to issue necessary

directions to CLA and District Collectors, Kancheepuram & Chengalpattu District.

i) Regarding the LA Proposals, the Additional Chief Secretary to Government, Revenue

& Disaster Management Department to inspect these locations identified for LA in

Adyar river within Kancheepuram & Chengalpattu District and give a report

accordingly.

10




125

iil) On_ascertaining the classification / ownership of those lands identified for LA in

Adyvar river in Kancheepuram & Chengalpattu District, a suitable decision shall be

taken on the actual requirement of the land that are critically / essentially needed for

laying of Trunk Sewer lines in Adyar River under the HAM Project.

iv) WRD to fix the boundary stones in Adyar River (except R&R locations) & Cooum
River for the entire stretch by 31.03.2025 and Buckingham Canal to be completed
within the committed timeline. All District Collectors concerned (Tiruvallur,
Kancheepuram, Chengalpattu & Chennai Districts) to provide necessary cooperation
to WRD to complete the Boundary Stone fixing works in Cooum & Adyar Rivers and

Buckingham Canal.

v) Under ARRP, WRD should forward the Utilization Certificate (UC) and Completion
Report (CR) for the works (viz., River mouth) so far completed to CRRT.

2) Greater Chennai Corporation (GCC):

The Commissioner, GCC informed that fencing has been fully completed for 14.18 km
available work front in Adyar River. Further, it was informed that in pursuance of the
instructions issued by the Chief Secretary, GCC has formed a dedicated zonal wise special
enforcement team for the prevention and removal of Solid Waste and Construction &
Demolition waste (C&D) along the Adyar and Cooum Rivers.

Furthermore, it was informed that stringent action is being taken for removal of Garbage
and C&D waste in Adyar & Cooum rivers and Buckingham Canal. A total penalty amount of
Rs.1,47,000/- has been levied by GCC against the polluters in these water bodies, 33 cases
were booked. 62 nos of CCTV cameras at identified hotspots have been installed along these
waterways and 11 squads were formed. Moreover, Solid Waste and of Construction &
Demolition waste (C&D) have been continuously removed in these water bodies by GCC.

In the meeting the Additional Chief Secretary / Member Secretary, CRRT emphasized
that the Resettlement & Rehabilitation (R&R) of Project Affected Families (PAFs) from
remaining habitations in Adyar River under ARRP is a most critical activity to be completed
within a definite timeline by departments concerned and wherever the relocation is completed,
the site has to be secured immediately with chain link fencing to protect the relocated sites
from any further encroachment.

11



126

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that out
of a total 9,539 Project Affected Families identified within the Adyar River boundary, so far,
5,311 PAFs have been resettled and the remaining 4,228 PAFs will have to be resettled. Since
the last review meeting, 106 PAFs relocated from Adyar River under ARRP. Relocation of
38 remaining PAFs from Kanu Nagar were completed. Moreover, Allotment Orders were
issued by TNUHDB for the relocation of 153 PAFs in Sathya Nagar North Habitation,
Saidapet Adyar River in Perumbakkam Phase 111 Scheme under ARRP. So far 68 PAFs from
Satha Nagar North, Saidapet, Adyar River have been relocated to Perumbakkam Phase 11
Scheme and the relocation of remaining PAFs is underway. Besides, Joint Enumeration (Form
2) & Bio-metric Survey (Form 2A) have been completed for 165 PAFs so far in Jothi
Ramalingam Nagar, Jafferkhanpet, Adyar River.

After detailed review, the Chief Secretary issued the following directions:

i) Coordinated efforts shall be taken by GCC, WRD, TNUHDB and Revenue,
Chennai District Administration to complete the relocation of remaining PAFs in

Adyar River under ARRP within a definite timeline in a serious manner, as it will

be required for laying of trunk sewer lines, STPs and other public utilities by HAM

Concessionaire.

if) Joint bio-metric enumeration of PAFs in remaining habitations within GCC limits
along the Adyar River banks have to be completed as per the committed timeline
by GCC in coordination with WRD and TNUHDB.

iii) The relocation of remaining PAFs from Sathya Nagar North Habitation has to be
completed by GCC in coordination with WRD and GCC.

iv) After relocation of PAFs, vacated structures are to be immediately demolished and
the river stretch to be secured with adequate fencing (Chain link) to prevent any

further encroachments.

v) GCC to continuously take rigorous action by seizing / impounding of vehicles as

per the available provisions and impose heavy penalty against polluters / violators

who indiscriminately dump solid waste and dispose sewage in city waterways

especially Adyar & Cooum Rivers and Buckingham Canal. Further, GCC to

ensure that effective enforcement by deploying dedicated squads and surveillance
is in place to prevent pollution in city waterways.

12
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vi) GCC to ensure that the C&D waste is _disposed only in the sites already been
identified / earmarked by GCC across 15 Zones within GCC limits and C&D waste
should not be dumped anywhere else. Further, GCC to expedite the tendering

process for engaging agency for processing C&D waste.

Tamil Nadu Urban Habitat Development Board (TNHUDB):

The Managing Director, TNUHDB presented the status of tenements under ARRP:

Out of a total 9,539 Project Affected Families (PAFs) identified within the Adyar River
boundary, so far, 5,311 PAFs were resettled in Tamil Nadu Urban Habitat Development
Board schemes and remaining tenements to resettle 4,228 PAFs will have to be provided.

In order to resettle the remaining PAFs, 4,228 tenements are ready for allotments as detailed

below:

e TT Block, Vyasarpadi - 15 units, Thailavaram Ph | Maraimalai Nagar — 155 units & Ph
I, Maraimalai Nagar - 11 units, Navalur, Padapai Kancheepuram - 104 units,
Semmencherry - 2 units, Perumbakkam Ph VIII — 140 units, Ph IX — 105 units, Phase
IV — 376 units, Phase VI — 251 units, Phase 111 —-1311 units, Phase X — 69, Phase XI —
282, Kargil Nagar — 881 units and Manali New Town P 11 - 526 units.

Further, the Managing Director, TNUHDB informed that since the last review, 106 PAFs

have been resettled in Perumbakkam Scheme from Adyar River under ARRP. TNUHDB

has issued 153 allotment orders in Perumbakkam Ph Ill scheme to resettle PAFs from

Sathya Nagar North, Saidapet.

The Additional Chief Secretary / Member Secretary, CRRT informed that the required
number of tenements to relocate remaining PAFs from Adyar River under ARRP are kept
in readiness and Allotment orders will be issued by TNUHDB as and when the list of

beneficiaries is received from GCC / DMA.

During the review, the Member Secretary, CMDA informed that the works being executed
under CMDA funds for providing recreational / sports facilities for families in
Perumbakkam, Kannagi Nagar and Navalur TNUHDB Scheme areas are expeditiously

carried out and these works would be completed before the agreed timeline.

In the meeting, it was informed that joint coordination meetings with TNUHDB,
TANGEDCO, GCC, CMWSSB, WRD and Police officials are periodically conducted by
CRRT regarding the inter-departmental coordination issues viz., Electricity service

connection, Water supply and Sewerage facilities for tenements constructed by TNUHDB
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and ensure that tenements are ready in complete manner in all aspects to resettle PAFs from

Adyar and Cooum Rivers.

= Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the

Special Camps are being conducted for resettled PAFs in various TNUHDB Schemes for
address change in EPIC/Voter ID, Aadhaar Card & Family Card (PDS), Chief Minister's
Comprehensive Health Insurance Scheme (CMCHIS), OAP, Widow pension, Maintenance

Allowance to Physically Challenged Persons, etc.

Further, the Additional Chief Secretary / Member Secretary, CRRT highlighted that
all the tenements are completed and kept in readiness to resettle remaining 4,228 PAFs
in Adyar River under ARRP. Moreover, TNUHDB may identify the nearby TNUHDB
schemes along the Adyar River to resettle the remaining PAFs from Adyar River in a

timely manner.

After detailed review, the Chief Secretary issued following directions:

)

TNUHDB to ensure that the tenements are ready in all aspects viz., adequate

water supply, sewage disposal, electricity supply, lifts, etc. to resettle remaining
Project Affected Families (PAFs) from Adyar River under ARRP.

TNUHDB to explore the possibilities to allot tenements in nearby TNUHDB

Schemes based on the request by families to resettle the remaining PAFs from
Adyar River under ARRP.

iii) TANGEDCO to complete electricity service connection to above TNUHDB

iv)

Schemes immediately.

TNUHDB to ensure that the necessary arrangements are made for watch and
ward in the Scheme areas to avoid damages / misuse of the tenements that are
completed and kept ready for allotment under ARRP and ICRERP.

TNUHDB to expedite the works sanctioned under CMDA funds for providing
recreational / sports facilities for families in Perumbakkam, Kannagi Nagar &
Navalur TNUHDB Scheme areas and complete them in full shape within the

stipulated timeline.

14
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4) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

The Managing Director, CMWSSB informed that all 10 packages have been completed.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
pursuant to the directions of the Chief Secretary, a study was taken up on the Performance
Assessment of STPs & 1&D works carried out by CMWSSB in Cooum and Adyar Rivers and
the Final report is prepared. Further, a joint exercise is taken up to identify the total number of
outfalls in Adyar River, Cooum River, Buckingham Canal and Drains of Adyar River, Cooum
River & B’canal) within CMWSSB, DMA and DRD limits to have an overall comprehensive
picture of the sewage outfalls in city waterways.

Further, TNPCB official informed that, in pursuance of the instructions issued by the Chief
Secretary, TNPCB taken periodical water samples in Cooum and Adyar Rivers on the
assessment of the operational efficiency of Modular STPs installed in Adyar River and Cooum
River under the ICRERP and ARRP and highlighted the key inferences of the analysis. Further,
CMWSSB presented the data of the quality of outlet from STPs installed under ICRERP and
ARRP.

In the meeting, the Managing Director, CMWSSB informed that in pursuance of the
instructions issued by the Chief Secretary, CMWSSB has formed 9 dedicated squads to monitor
and prevent the illegal dumping decanting along the city waterways. A total penalty amount of
Rs.4,95,000/- has been levied by CMWSSB against the polluters in these water bodies, 17 cases
were booked. 6 vehicles seized; 5 nos of CCTV cameras installed at identified hotspots along
these waterways.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT
highlighted that there are several entities located within the Chennai city & CMA limits
but does not fall under any of the local body administrations or CMWSSB for collection
of sewage or treatment of the sewage generated in their localities viz., Pallavaram
Cantonment / St. Thomas Mount, Guindy Industrial Estate,Ambattur Industrial Estate
& all other industrial estates, Integral Coach Factory (ICF)/ Railway Quarters, Ordnance
Factories, Airport Authority of India, Tanneries located in Pammal, Madras Export
Processing Zone (MEPZ) and Apartments with plinth area less than 20,000 sq.m, etc.

Moreover, Sewage generated in many of these places are not appropriately collected
and treated. Though the sewage collection and treatment in the above entities are their
mandate, many times sewage is let out into the jurisdictions of CMWSSB without any
proper treatment. This needs to be addressed appropriately and measures to be taken to
mitigate sewage pollution from these places.

15



130

In this regard, the Chief Secretary directed the CMWSSB to initiate suitable action
to inspect / requlate to mitigate sewage pollution from these entities as per the mandate

of CMWSS Board. Further, TNPCB to regularly inspect these locations and ensure that

STPs are functioning in conformity with the stipulated standards.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
CMWSSB was entrusted with 10 packages costing Rs.60.83 cr. under ARRP. Further, the
Managing Director, CMWSSB also informed that, apart from the above
10 packages, 9 new works have also been taken up under ARRP to mitigate the sewage
pollution into the Adyar River, of which 5 works were completed and remaining 4 works are

in progress as given below:

Work

S. Description of work progress | Incremental | EXxp. dt._of
No as per last Progress completion
meeting
Enlargement of pumping main and allied works 0 0
1. in Area X & Xl 61% 3% 30.06.2025
Strengthening of existing 400mm dia PSC
2. | pumping main from Saidapet C SPS to 63% 4.80% 30.04.2025
Jafferkhanpet SPS in Area 13
Enl f [ i
3. nlargement of sewer mains at various 50.41% 13.10% 31.03. 2025

locations136,140,141,142, in Area X

Interception and diversion of sewage flow along
Dr. Nair road by providing 2 no. of lift station at
Jagadhammal street junction, rajamannar street 0
4 and Dr.Nair road junction Venkatraman street 18% 16.02.2026
with pumping main and allied machineries to T

Nagar SPS in Depot — 136 , Area - X

After detailed review, the Chief Secretary issued the following directions:

i) CMWSSB to expedite the ongoing additional sewage mitigation works in Adyar River
under ARRP and complete them within the committed timeline.

i) CMWSSB to take rigorous action by seizing / impounding of vehicles as per the

available provisions and impose heavy penalty against polluters / violators who

indiscriminately dispose / decant sewage in city waterways especially Adyar & Cooum

Rivers and Buckingham Canal.

i) CMWSSB to initiate suitable action to inspect / requlate to mitigate sewage pollution

from the entities (viz., Ambattur Industrial Estate & all other industrial estates, etc.)
as per the mandate of CMWSS Board. Further, TNPCB to reqularly inspect these
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locations and ensure that STPs are functioning in conformity with the stipulated

standards.

iv) With regard to the sewage disposal from Cantonment area, St. Thomas Mount, the

Principal Secretary to Government, MS&WS Department to send a D.O. Letter to the

Defence Secretary, Government of India to address the issue suitably.

v) TNPCB to take samples in Adyar and Cooum River at appropriate locations to

monitor the water quality with stipulated parameters.

vi) CMWSSB to continue recording the impact assessment of the sewage mitigation
works (i.e. Modular STPs & 1&D works) completed under ICRERP and ARRP in
terms of no. of outfalls plugged, improvement in the quality of the river water,
capacity of the STPs / Modular STPs, scope for reuse based on the quality, utilizing

the treated water for watering the plantation carried out in Adyar River, etc.

vii) TNPCB and CMWSSB to jointly take water samples in Adyar and Cooum rivers at
appropriate locations. In case of any shortcomings found, CMWSSB to take suitable

measures to ensure the quality of treated outflow into these waterways.

viii) Comparative Data of the outlet quality of the STPs established in Adyar and
Cooum Rivers under ARRP and ICRERP captured by TNPCB and CMWSSB has

continued to be presented in the monthly review meeting.

ix) The outfalls identified in the city waterways need to suitably addressed by
departments concerned (CMWSSB / DMA / DRD) to effectively mitigate sewage

pollution in the waterways.

X) With regard to the Road cut permission from Police (Traffic) for executing the
CMWSSB works like laying pipelines on the roads, a Single Window System through
Online approval shall be established. In this regard, the G.O may be issued by the

MA&WS Department in consultation with the Home Department for establishing an

Online Single Window System for Road Cut Permission including Police (Traffic).

xi) CMWSSB to obtain Consent To Operate (CTO) for all existing Modular STPs from
TNPCB as per the stipulated procedures. TNPCB to ensure that the necessary
permissions are given within the stipulated timeline.
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xii) CMWSSB to forward the Utilization Certificate (UC) and Completion Report (CR)
to CRRT for the works so far completed under ARRP.

5) Directorate of Municipal Administration (DMA):

The Directorate of Municipal Administration (DMA) officials informed that Solid waste
removal, construction of community toilet and Fencing in Pammal has been completed under
ARRP. Further, the Commissioner, TCMC presented the status of ongoing combined UGSS in

Anakaputhur and Pammal as tabled below:

UGSS Anakaputhur Pammal
Keyam Infra Project Pvt. Limited VVV Constructions Pvt Ltd
Description Incre Progres Incre-
of work Total Progress as per -mental Bala Date o_f Total sasper | mental Balance Date pf
last meeting p nce completion last Progres completion
rogress .
meeting S
Purchase of Purchase
DWC Pipes | 42.45 42.45 0.000 | 0.00 AC" P”rfTaze 89422 | 8625 | 0.000 3.172 order placed,
(in km) omplete anticipated
Purchase of
ClPipes | 53 5.63 0000 | 00p | AllPurchase | go57 | go57 | 0.000 0.00 All Purchase
(in km) Completed Completed
(Gravity)
Purchase of
cl Pk'frf)s in | 42 3.99 0.000 | 0.23 17.03.2025 6.355 5598 | 0.000 0.757 17.03.2025
(pumping)
Construc?ion Work Balance 314
of Machine 2212 2212 0 - completed 4061 3582 165 Precast — 174 31.03.2025
hoklles \(ln P Insitu — 140
2 EMI
works
complet
ed
1 C|V|_I 1 Civil 1 EMI work
works in will be
work
Construction o Work progress complet completed by
" 4 Civil & EMI completed , EMI 1 EMI work to 25.03.2025
of SPS (in 4 - - . 3 ed, EMI
work completed EB connection work are - be completed EB
No) . - work is A
is to be obtained to be in connection is
carried roaress to be
out, prog obtained
pump
sets
were
procured
Work
Construction - Work EMI completed
of Lifting 5 2 C'm)isEMl . . completed 1 work ) ) EB
Station (in completed EB connection complet connection is
No) P is to be obtained ed to be
obtained
Laying of Work
DWC Pipes | 42.45 42.45 0.000 0.000 completed 89.422 77.441 4.600 7.381 31.03.2025
(in km)
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Laying of CI Work
Pipes (inkm) | 5.63 5.510 0.120 0.000 8.957 4716 0.120 4121 31.03.2025
. completed
(Gravity)
Laying of CI
Pipes (inkm) | 4.22 3.576 0.121 0.523 21.03.25 6.355 5.382 0.121 0.852 17.03.2025
(Pumping)
House
Service
Connection Work
(outside 6914 6914 0 0 16244 16170 20 54 17.03.2025
completed
property
boundary) (in
Nos)
Internal | ¢q14 6914 0 0 Work 16244 | 15149 | 244 851 21.03.2025
Chamber completed
Internal
Plumbing
(HSC within | gg14 6914 0 0 Work 16244 | 15265 244 735 19.03.2025
property Completed
boundary) (in
Nne)
Sewage STP Instrumentation work in progress, Electrical work in progress,
Treatm%nt Pipeline Interconnection by 18.03.2025
L 1 99.0% 0.5% 0.5% | RWH, Compound wall, Road, Earth filling, Greenery, SWD and Paver Block by
Plant - Civil 20.03.2025
work STP Trail Run & commissioning by 25.03.2025
STP -
Mechanical 1 93.0% 1.0% 6% Pammal UGSS Out of 4 Zones, Zone 2 & Zone 4 by 18.03.25, Zone 3 by 20.03.25, Zone
work 5 by 28.03.2025

The details of fencing works by DMA are detailed below:

Description of Work Total

Status

Fencing in Tambaram Corporation (Perungalathur)

5.132 km Completed

In this meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
the progress of the ongoing UGSS in Anakaputhur and Pammal by Tambaram City
Municipal Corporation under ARRP is being reviewed fortnightly by CRRT with TCMC,

Contractors and PMC engaged for the work and substantial progress is being made.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that all
pending cases relating to Anakaputhur, Adyar River have now been disposed of by the
Hon’ble Madras High Court. Out of 676 PAFs identified in Anakaputhur habitation, 82
PAFs have thus far been resettled and efforts are being taken to relocate remaining PAFs.

Further, it was informed that chain-link fencing to protect the Right of way in the
encroached stretches of Anakaputhur (1,726 m) and in Perungalathur (1,000 m) will be
taken up after relocation of PAFs/removal of encroachments.

In the meeting, the Commissioner, Tambaram City Municipal Corporation informed that
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pursuance to the instructions issued by the Chief Secretary, TCMC has formed a Monitoring

Committee to prevent pollution in Adyar River as well as it takes up regular surprise inspections

of 3-4 times a week. So far Rs.57,750 penalty has been imposed against the polluters, CCTV

cameras have been installed at 6 locations to monitor illegal dumping.

After detailed review, the Chief Secretary instructed following:

6)

i) DMA and the Commissioner, TCMC to closely monitor and expedite the ongoing
UGSS works in Anakaputhur and Pammal in Tambaram Corporation under
ARRP and complete them within the committed timeline. EB connection is to be
obtained for SPS & Lifting Stations.

i) The Commissioner, TCMC to ensure that the adequate manpower is deployed to
expeditiously execute the works and complete them within the committed timeline.
Further, TCMC to initiate necessary action and levy penalty as per the contract
agreement on the contractor who has not complete the entrusted works within the

stipulated timeline by mobilizing sufficient manpower.

i) TCMC to take rigorous action by seizing / impounding of vehicles as per the

available provisions and impose heavy penalty against polluters / violators who

indiscriminately dump solid waste and dispose sewage in Adyar River.

Directorate of Rural Development & Panchayat Raj (DRD & PR):

The DRD officials presented the following status under ARRP:

In Kancheepuram District, out of available work front of 18.13 km, fencing has been fully
completed and could not be taken up for 345 m due to Encroachments in Indira Nagar. In
Chengalpattu District, out of available work front of 8.8 km, fencing has been fully
completed.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed one-time
solid waste removal was completed in Adyar River under ARRP. Further, it was informed
that dedicated squad have been formed by the Greater Chennai Corporation (GCC),
Kundathur & Thiruverkadu Municipalities & Tambaram Corporation and DRD to monitor
dumping of solid waste, C&D waste and sewage disposal into the river.
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In this meeting, the Additional Chief Secretary / Member Secretary, CRRT
informed that in pursuance of the instructions issued by the Chief Secretary, a detailed
format was prepared by CRRT capturing the details of action taken by respective
agencies regarding the action taken against the violators / polluters by imposing penalty
for dumping of solid waste & C&D waste, compounding the vehicles decanting sewage in
waterways as per the provisions given in the law by appropriate authority, continuous
surveillance through installing CCTV cameras, field surveillance through patrolling by
squads, etc., and the same was presented in detail by the agencies concerned as below:

Total Sewag
No. of No.of No.of penalty eqty SW No. of No of
Agency / Water- cases (1)'t0 No of 30'3 levied / Noof contro | gump Hot | No.of Squad
ULBs Type ater- | pooked 1s 0.0 or collecte 00 lled | control CCT | formed for
[PRIs way wrtto time | 2ndtime | time dwrt vehicles from ledin Spots \Y patrolling
ho of viola- | violators | violato no of seized decant MT identif install / day (no.
vehicles | tors rs vehicles ing in y-ed -ed of persons)
in Rs) KL
7 0 0 33000 - - - - 16 3
Solid [—Advar
Waste R - - - -
cce 2 Cooum 3 4 0 20500 46 4
C&D R
B’canal 23 2 2 98500 - - - 4
Adyar 1 1 - - 29500 1 - - - - -
2 2 - - 59000 2 20 - 1 2 2
CMWSSB | Sewage Cooum
B’canal 14 13 1 0 406500 3 294 3 4 3 7
Solid - 40 - - 57750 - - 8.50 6 6 3
Waste | —Adyar
DMA 2
C&D Cooum B B B
Solid Adyar 22 22 - - 24500 - - 44.46 6 1 7
Waste
DRD & | cooum 12 12 - - 9000 - - 6 2 2 3
C&D
B’canal } ) } B 1

After detailed review, the Chief Secretary issued following directions:

i) Dedicated squads formed by GCC, DMA and DRD for prevention and removal of
solid waste, C&D waste and sewage in waterways have to take stringent action against
polluters / violators who dump solid waste and dispose sewage in the waterbodies.
Further, continuous surveillance through installing CCTV cameras, field surveillance
through patrolling by squads.

ii) GCC, CMWSSB, DMA & DRD to ensure that stern action is taken against the
violators by seizing / impounding of vehicles as per the available provisions and
impose heavy penalty against polluters / violators who indiscriminately dump solid
waste and dispose sewage in city waterways especially Adyar & Cooum Rivers and
Buckingham Canal.
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iii) Transport Department shall be consulted regarding seizing / impounding the vehicles

1)

polluting waterways and take stern action as per the provisions available in law like
cancellation of RC for such vehicles indulging in repeated violation. If required,
suitable amendments may be proposed in the Public Health Act / ULBs Act.

GCC, CMWSSB, DMA & DRD to have an effective monitoring system using
technology to prevent decanting of sullage / disposal of sewage by tanker lorries in

waterways and the GPS tracking device should be enabled in these tanker lorries to

ensure that they decant only in the designated STPs. In this regard, the Principal

Secretary to Government, MA&WS Department shall convene a joint meeting with

the Transport Department, Rural Development & Panchayat Raj Department and

respective UL Bs in city waterways.

GCC, DMA & DRD should ensure that the Adyar and Cooum River banks are
secured with adequate fencing to prevent fresh dumping of solid waste & C&D waste
within their limits.

INTEGRATED COOUM RIVER ECO-RESTORATION PROJECT
Water Resources Department (WRD):

The WRD official informed that all 8 Sub-projects are completed under ICRERP. During the

review, the Additional Chief Secretary / Member Secretary, CRRT informed that regarding the

pending court cases pertaining to encroachments in Cooum and Adyar River before the Hon’ble

High Court of Madras, so far 4 cases (Adyar - 2 Nos. and Cooum - 2 Nos) have been disposed

by the Hon’ble Court. In this regard, departments concerned have handed over all case related

materials / documents to State Legal Counsel (AAG-1X) to defend these cases effectively. The

Registry, Hon’ble Madras High Court was requested to list these cases for early hearing. Further,
the Additional Advocate General - IX of Tamil Nadu mentioned on 03.06.2024 in the Hon’ble

First Bench of Hon’ble Madras High Court for listing of cases for hearing and the cases are yet

to be listed for hearing. In this regard, the State Legal Counsel (AAG-TN) may kindly be suitably

informed on the significance of these cases relating to encroachments in Cooum River for early

hearing and disposal.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT also

informed Under ICRERP, All Infrastructure (Assets) created viz., Compound wall, STPs,

I&Ds, etc. will have to be maintained by implementing agencies / line departments concerned
(GCC, CMWSSB, DMA, DRD, WRD, etc.) from their own funds.
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After detailed review, the Chief Secretary issued following directions:

1)  While executing the works for Chennai Port - Maduravoyal Elevated Road Project,
NHAI to ensure that necessary measures and Flood Mitigation Plan are in place to

ensure the seamless water flow in the river during monsoon season.

i) As indicated by the Additional Chief Secretary / Member Secretary, CRRT, All
infrastructure (Assets) created viz., Compound wall, STPs, 1&Ds, etc. under ICRERP
shall be maintained by implementing agencies / line departments concerned (GCC,
CMWSSB, DMA, DRD, WRD, etc.) from their own funds.

iii) All necessary efforts shall be taken for early listing and disposal of pending court cases
pertaining to encroachments in Cooum River before the Hon’ble High Court of
Madras and suitable action to be initiated by respective departments for the removal

of encroachments as per the orders of the Hon’ble Court. In this regard, CRRT to

send a Note to Government along with a list of pending court cases pertaining to

Cooum River

2) Greater Chennai Corporation (GCC):
The Commissioner, GCC informed that all 4 sub-projects envisaged under this project

are completed. Further, it was informed that fencing works have been taken up in the stretches

wherever the work front is available (20.54 km) and it is fully completed.

Further, it was informed that under ICRERP, out of 14,257 PAFs totally identified, so far
13,484 PAFs within the Cooum River boundary have thus far been relocated from 53
habitations and remaining 773 PAFs from 7 habitations will have to be relocated.

Regarding the relocation of remaining PAFs, Additional Chief Secretary / Commissioner,

GCC informed that coordinated efforts are being taken to relocate the remaining PAFs in Adyar
& Cooum Rivers by GCC in coordination with WRD, TNUHDB & Revenue, Chennai District.

After detailed review, the Chief Secretary instructed the following:

i) Necessary efforts shall be taken by GCC to sensitize the elected representatives to
get their support in smooth relocation of habitations that are resisting relocation
under these projects.

i) Joint efforts to be taken by GCC to relocate the remaining PAFs in Cooum River
in coordination with WRD, TNUHDB and Chennai District Administration.
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iii) Coordinated efforts shall be taken by GCC, TNUHDB and WRD to sensitize the
PAFs who are resisting relocation on the facilities and services made available in
the TNUHDB Resettlement Scheme areas.

iv) While issuing Building and Demolition Permission, GCC should ensure that C&D
Waste disposal plan is in place and the same is strictly adhered by the
Builder/Contractor during the construction of the building.

v) GCC shall ensure that continuous surveillance and control mechanism are
effectively put in place to prevent the indiscriminate and illegal disposal of solid
waste and C&D waste along the city waterways. In this regard, GCC to

immediately issue notice to polluters/violators.

Tamil Nadu Urban Habitat Development Board (TNUHDB):
The Managing Director, TNUHDB informed the following status under ICRERP:

A total of 14,257 Project Affected Families (PAFs) were identified within the Cooum River
boundary under this project. So far, TNUHDB has allotted 13,484 tenements and allotment
orders will be issued to resettle remaining PAFs under this project.

Under ICRERP, 773 tenements are now ready for allotment to resettle the remaining PAFs
in Cooum River:

o Thailavaram Phase Il (Maraimalai Nagar) — 73 units,
o Moolakothalam Phase | (Tondiarpet) — 42 units,

o Moolakothalam Phase Il (Tondiarpet) — 60 units,

o Manali New Town Phase Il — 598 units.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the

tenements earmarked to resettle PAFs under these river restoration projects are kept in

readiness by TNUHDB. Remaining PAFs will be relocated on disposal of pending court cases
and allotment orders would be obtained from TNUHDB by GCC / DMA for relocation.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT highlighted

the various community development activities and special camps for Social Security Schemes
(SSS) conducted for PAFs resettled in various TNUHDB schemes (i.e.Perumbakkam,
Athipattu Phase 1ll, KP Park Phase Il, Gudapakkam, AIR Land, Navalur and Thailavaram)
under ICRERP.
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After detailed review, the Chief Secretary directed TNUHDB:

i) TNUHDB to ensure that all amenities are ready in Schemes to resettle the PAFs

from Cooum and Adyar River.

i)

TNUHDB to conduct Community Development Activities to cover all resettled

families in TNUHDB Scheme area viz., Income Generation Activities, Livelihood

Programmes, Formation of SHGs, Enrollment in Schools, ITls, etc. In this regard,

a separate meeting would be conducted under the Chairmanship of the Chief

Secretary regarding the Community Development Activities for the Families in

TNUHDB Schemes with TNUHDB and concerned line departments. (Accordingly,

TNUHDB has sent a letter seeking time for the meeting).

4) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

The Managing Director, CMWSSB informed that out of 13 packages, 12 packages have

been completed and 1 package is in progress as detailed below:

Progress as per | Incremental | TXPected dt

Description of Work last meeting (%)  [Progress (%) of
g g ®) | Completion
Package-15 UGSS Nerkundram 99 1 Completed

The Managing Director, CMWSSB has also informed that, total 10 packages were taken

up under ICRERP, of which 9 works are completed and 1 work is in progress i.e. Nerkundram
UGSS and the same would be completed by 30.09.2024. In addition to the outfalls identified
and being mitigated under ICRERP, new outfalls (23 nos) was cropped up in the recent times

and these outfalls need to be addressed. Hence, to plug these 23 outfalls, the following 14

proposals were prepared to plug these new sewage outfalls in Cooum River for Rs. 50.00 cr.

for which the Government have accorded administrative sanction to CMWSSB and their status

are given in the following table:

S Progress Increme Expected
' Work as per last -ntal date of
No . .
meeting | Progress | completion
1 Enhancement of the pump capacity in Mogappair 100% Work
| (East) HT SPS in Area-VII ° Completed
Providing laying, jointing and testing of pumping
5 mail'l, constructi(?n.of Sewage pumpin.g / I'Jift 54% 30% 31.03.2025
Station and providing electrical machineries and
allied works in Depot-106 in Area VIII
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Work

Progress
as per last
meeting

Increme
-ntal
Progress

Expected
date of
completion

Providing, laying, jointing, testing and
commissioning of Sewage collection system
including house service connection in Depot 102 &
106 in Area VIII

45%

40%

31.03.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal In Depot 109,
Area IX (Eastern Side)

41%

3%

30.06.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal in Depot 109,
Area IX (Western side)

46%

4%

30.06.2025

Laying of Interceptor and Diversion for Plugging
Of Sewage Outfalls In Nungambakkam Drain
From Ch-1000 To Greams Road Pumping Station
in Area-I1X-D-111

100%

Completed

Enlargement of Sewer system to plug the sewer
outfalls along the Trustpuram canal in Area-IX

42%

3%

30.06.2025

Construction of sewage pumping station at
Trustpuram and laying of CI pumping main to
Kodambakkam A SPS for plugging of Sewage
outfalls along the Trustpuram canal in Depot-112 in
Area-1X

75%

4%

31.05.2025

Construction of lift station at Thiruvalluvarpuram
and laying CI pumping main to Kodambakkam A
SPS for plugging of Sewage outfalls along the
Trustpuram canal in Depot-109

66%

12%

15.06.2025

10.

Providing sewer Collection System with lift station
and pumping main to Perumal Koil Street &
Ambedkhar Nagar, Depot-144 & 146, Area-X1

55%

10%

31.05.2025

11.

Relaying of 600mm dia CI sewer pumping main
from LAW College Pumping Station at NSC Bose
Road in depot-59, Area-V

44%

7%

30.04.2025

12.

Interception and Diversion of sewage outfall by
laying Gravity main and Lift station at West Cooum
Road, Chindatripet and pumping to Navalar Nagar
SPS in Depot-62 in Area-V

92%

8%

Completed

13.

Enlargement and rerouting of sewer pumping main
from 150mm dia to 200mm dia from Navalar Nagar
SPS to Napier Park SPS in Depot-62 in Area-V

76%

14%

31.03.2025
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S Progress | Increme | Expected
N. Work as per last -ntal date of
) ) .
meeting | Progress | completion
Rerouting of Existing 700mm dia CI Gravity Sewer Work  commenced on 05'09'20_24
14. main for length of 200m at Ritchie Street — Area V and expected date of completion
& 09.08.2025 — 5% progress

After detailed review, the Chief Secretary issued following instructions:

i) CMWSSB to expedite the ongoing additional sewage mitigation works in Cooum
River and complete them before the scheduled timeline. The progress of these
works shall be reviewed as part of the monthly review meeting.

i) CMWSSB to forward the Utilization Certificate (UC) and Completion Report
(CR) to CRRT for the works so far completed under ICRERP.

5) Directorate of Municipal Administration (DMA):

The DMA informed that under ICRERP, solid waste removal (1,648 MT) and fencing
works (8.075 km) along the Cooum River have been completed within Thiruverkadu
Municipality limits.

It was also informed that fencing in the encroached stretch for a length of 965 m will
be taken up after the relocation of habitations (i.e. Shanmuga Nagar and Perumal Koil Street,
Thiruverkadu). In this regard, the court cases related to Perumal Koil Street, Thiruverkadu was
disposed of and necessary action is being initiated to relocate the families as per the orders
issued by the Hon’ble Court.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that the court case relating to Perumal Koil Street, Thiruverkadu within Cooum River was
disposed of and efforts are being taken in joint coordination with Tiruvallur District
Administration, WRD, TNUHDB and Thiruverkadu Municipality. Further, necessary action is

taken for early disposal of the pending cases pertaining to Shanmuga Nagar, Thiruverkadu.

In the meeting, it was informed that all encroached structures (160 Nos) with Cooum River
boundary at Perumal Koil Street, Thiruverkadu were marked by the Revenue, WRD, TNUHDB
and Thiruverkadu Municipality. Subsequently, Joint Enumeration (Form-2) and Bio-metric
Survey (Form-2A) of PAFs who were willing to relocate was captured. Meanwhile, WRD has
issued Notice (Form-3) to all encroached structures and joint action to relocate the PAFs would

be initiated accordingly.
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After detailed review, the Chief Secretary instructed the following:

i) The District Collector, Tiruvallur District and WRD to take suitable action for
early listing and disposal of pending cases pertaining to encroachments in

Shanmuga Nagar, Thiruverkadu.

i) Necessary coordinated action should be taken to amicably relocate the Perumal
Koil Street Habitation, Thiruverkadu in Cooum River by Tiruvallur District
Administration, WRD, DMA and TNUHDB should quickly and to adequately
secure the river stretches after the relocation.

i) TNUHDB to provide required number of tenements to resettle from Perumal Koil
Street, Thiruverkadu under ICRERP.

6) Directorate of Rural Development & Panchayat Raj (DRD & PR):

The DRD officials informed that under ICRERP, the solid waste removal (4,582 cu.m) and
fencing work (1.92km) along the Cooum River have been completed in Adayalampattu,

Sennerkuppam and Vanagaram Village Panchayats within DRD limits.

Restoration of Buckingham Canal:

In the meeting, WRD stated that the Boundary Demarcation of Buckingham Canal,
Mapping of boundary through Differential Global Positioning System (DGPS) and preparation
of map for 48km were completed and fixing of Boundary stones in progress and will be

completed by 31.03.2025 where the stretch is free from encroachment.

Further, WRD to submit a comprehensive proposal for Restoration of Buckingham Canal
including Sewage Mitigation, Urban Waterfront Development / GCC side property beyond
RoW and Resettlement & Rehabilitation components. Now, CMWSSB and TWIC have
finalised the outfalls list and the proposals for sewage mitigation. Subsequently, necessary
action to be initiated to identify number of Project Affected Families (PAFs) within the Right
of Way (RoW) of the Buckingham Canal to take up enumeration process for Resettlement &
Rehabilitation (R&R).

MITIGATION OF SEWAGE OUTFALLS IN ADYAR & COOUM AND BUCKINGHAM CANAL

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that, a joint
exercise was taken up to identify the total number of outfalls in Adyar River, Cooum River,
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Buckingham Canal and Drains of Adyar River, Cooum River & B’canal) within CMWSSB, DMA
and CRD limits to have an overall comprehensive picture of the sewage outfalls in city waterways.
The joint exercise was completed for Adyar River, Cooum River and B’Canal. The outfalls
identified by TWIC were verified and validated by CMWSSB, DMA & DRD as detailed below:

Outfalls Being Fundin Proposals | Proposals |Proposals to
Total D W plugged | plugged il blg ? bl dp b PO Treated Sub |
Waterway| Dept | no.of ry et under under | 2vallable - avaliabie - | underway | Dbe given - Sewage ub-tota
-_1..|OutfallsOutfalls - - Work to |Funding to [(DPR under| Funding to (Wet)
outfalls various various | oo ce I be mapped rep) be maoped outfalls
Projects | schemes P prep pp
(A) | (B) ) (D) (E) (F) (G) (H) () () (K)
Adyar DMA 88 34 54 9 33 0 11 1 - 54
DRD 135 79 56 12 44 - - - 56
CMWSSB| 146 97 49 - 25 3 - 11 2% 8 49
S“b('it)ma' 369 | 209 | 160 21 102 4 11 11 3 8 160
Cooum DMA 108 23 85 1 - 84 - - 85
DRD 16 12 4 - 4 - - - 4
CMWSSB| 201 117 82 - 50 5 17 8*+* 2 82
Su%it)"ta' 325 | 152 | 171 1 54 0 5 101 8 2 171
B Canal DMA 0 0 - - - - 0
DRD 6 3 3 2 1 - - - 3
CMWSSB| 365 129 236 - 111 8 10 20 8O*** 7 236
Su?i'itig’ta' 371 | 132 | 239 2 112 8 10 20 80 7 239
Total 1065 | 491 570 24 268 12 26 132 91 17 570
In the meeting, Managing Director, CMWSSB has presented the details of wet outfalls and
presented the action taken for each category under their jurisdiction as tabled below:
Waterway Wet Outfalls Being Funding available - Work to Proposals Proposals under way (DPR Proposals to be given - others- Sub-
Outfalls plugged plugged commence available - under prep) Funding to be mapped | Treated total
under under Funding to water (Wet)
various various be mapped
Projects schemes
(a) (B) © (D) (E) (® @) (H) U]
Adyar 49 25 03 0 11 02 08 49

Action taken:

1. 3 Nos of Outfalls will be
taken up under HAM Project

Exp. Dt. Of Completion of DPR
6 Nos - March 2025
(Core City)

4 Nos - 5 Months from the
deposit date
(Cantonment Board)

1 Nos-Final report submitted to
WRD and reviewing of DPR is
under progress (TWIC)

Encroachment: 2 Nos.
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Cooum 82

50

05 17 08 02 82
Action taken: ) Exp. Dt. Of Completion of DPR ;‘\%Sl[gégm
F 16 Nos -March 2025(Core City) ’
ulnd 1 Nos- 4 Nos
éequ;;’dc: DFR submitted to TNUIFSL by S"urc‘;fm‘ﬁ Va'g?aram
s & r TWIC & work will be taken up anchayat:
fter completion of NHAI work 1 No.
a Encroachment: 3Nos
B Canal 236 111 08 10 20 80 07 236
Action taken: - Fund Exp. Dt. Of Completion of DPR
VCVT: required : 5 Nos - August 2025
Work order i ld' 3N Rs. 49.54 (Left Out streets) Encroachment: 78 Nos
T;r:deorrus(ri:asrsllil\?al.uatigs .2 Cr. 15 Nos - DFR for Central B’canal Kodungaiyur Nalla:
N ’ Period of submitted to WRD and 2Nos
0s. . . .
comp : reviewing of DPR is under
24 months progress. (TWIC)
Total | 368 | 186 12 15 48 90 17 368
The DMA official has presented the details of outfalls and presented the action taken for each
category under DMA jurisdiction as tabled below:
Wet Outfalls plugged Being plugged Funding Proposals available - Proposals under Proposals to be Sub-
Waterway | Outfalls under under available - Work Funding to be mapped way given - total
various Projects various to commence (DPR under Funding to be (Wet)
schemes prep) mapped
A (B) @ (D) (E) (F) (@ (H)
Adyar 54 9 33 - 11 - 1 54
Action taken: - Exp dt. of - Fund - -
completion - required: Proposal _underway.
5 Months Rs.606.55Cr Periodof
Period of comp: Comp:24
24 months months
Cooum 85 1 - - - 84 - 85
Action taken: - - - - Exp dt. of - -
comp of
DPR:Mar.
2025
Total I 139 10 33 0 11 84 1 139

The CRD official presented the details of outfalls and presented the action taken for each
category under CRD jurisdiction as tabled below:

Waterway Wet Outfalls Being plugged under Funding Proposals Proposals Proposals Sub-
Outfalls plugged various schemes available - available - under to be total
under Work to Funding to way given - (Wet)
various commence be (DPR Funding
Projects mapped under to be
prep) mapped
(A) (B) (@] (D) (E) (F) ©) (H)
Adyar 56 12 44 - - - - 56
Action taken: 9 Completed - - - -
Exp dt. of comp.:
31.03.2025
Cooum 4 - 4 - - - - 4
Action taken: Exp dt. of omp: - - -
31.03.2025 )
B Canal 3 2 1 - - - - 3
Action taken: - Exp dt. of comp: - - - -
31.03.2025
14 49 - - - - 63
Total 63
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In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that similar
exercise is being undertaken for Drains of Cooum, Adyar and B Canal by TWIC and in coordination
with CMWSSB, DMA & DRD.

After detailed presentation, the Chief Secretary issued following directions:
i) The outfalls identified by CMWSSB / DMA / DRD in these waterways need to suitably
addressed by departments concerned and to tie up under the ongoing schemes or
future schemes to effectively mitigate sewage pollution in these waterways.

i) Wherever the accumulated Solid Waste / Debris removed from Cooum & Adyar River
and Buckingham Canal, GCC, DMA & DRD to ensure that no fresh dumping takes
place and suitable control & monitoring mechanism shall be put in place.

SOLID WASTE REMOVAL ALONG THE WATER EDGES OF SRINIVASAPURAM
STRETCH ALONG ADYAR CREEK & ESTUARY AREA BY GCC

During the review on the ongoing river restoration projects, the Additional Chief
Secretary / Member Secretary, CRRT informed that solid waste clearing drive was carried out
by Greater Chennai Corporation (GCC) along the water edges of Srinivasapuram Stretch along
Adyar Creek & Estuary Area once in fortnight and so far 15.50 MT of debris and 36.30 MT of
garbage have been cleared by GCC.

After detailed review, the Chief Secretary instructed GCC that the coordinated
efforts will have to be continued by GCC to prevent dumping of solid waste, construction
debris along the Adyar creek and estuary side and regular solid waste removal
mechanism to be put in place for effective pollution mitigation of the creek and estuarine

area.

REQUEST OF CMRL TO PERMIT THE CONSTRUCTION OF EMERGENCY
ESCAPE SHAFT

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that CMRL is constructing underground tunnels for Adyar Station for which they proposed to
construct an Emergency Escape shaft between Greenways Road Metro Station and Adyar
Junction Metro Station (Corridor 3 of Phase Il Project) and the Government have accorded
permission for emergency escape shaft at the above locations vide G.O. No0.28 Planning,

Development and Special Initiatives (SI) Department, dated: 21.03.2022.

The proposed emergency escape shaft falls within the Mangrove vegetation planted in Phase
Il eco-restoration project of Adyar Creek and Estuary carried out by CRRT which is 13 years
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old. Considering the value of the mangroves planted at Adyar Creek & Estuary, CRRT has
requested CMRL to relocate the proposed emergency shaft without affecting the mangrove
plants. Based on the directions, the CMRL has submitted the revised layout for approval to
construct the shaft and requested to allow drive sheet pile to retain the soil for filling the
existing creek partially. On completion of the work, soil filling will be cleared from the creek
portion by CMRL.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
since it is an emergency shaft construction, the CMRL may be permitted to carryout the
above proposal without affecting the mangrove vegetations and its ecosystem with a

condition to remove the partially filled in soil in the Creek portion.

After detailed discussion, the Chief Secretary informed that the permission shall be
given to CMRL for the Construction of proposed emergency shaft which falls within the
Adyar creek and estuary portion as per the G.O. No.28 Planning, Development and
Special Initiatives (S1) Dept. dated: 21.03.2022 without causing any damage to mangrove
vegetations and its ecosystem.

REQUEST OF HIGHWAYS DEPARTMENT TO PERMIT THE FORMATION OF
NEW LINK ROAD CONNECTING GREENWAYS ROAD WITH DURGABHAI
DESHMUKH ROAD THROUGH TAMIL NADU MUSIC COLLEGE

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that the State Highways Department (Metro Wing) Chennai Metropolitan has proposed to
form a new link road connecting Greenways Road with Durgabhai Deshmukh Road through
Tamil Nadu Music College. A part of the link road for 200m falls exactly on the banks of the
Adyar Estuary. Hence, CRRT vide its Letter dated: 12.08.2021 had given NOC for
constructing link road, with a condition of without damaging the mangrove vegetation planted
on the Adyar Creek portion.

Originally, the above proposal for construction of box culverts is on the embankment
of Adyar river portion from chainage 485.40 to 538.50 for a length of 98.10 m was in the inter-
tidal zone (CRZ — IB area) for a length of 98.10 m (i.e.) Inter-tidal zone CRZ —IB area. Vide
the proceedings of the Member Secretary, Tamil Nadu Coastal Zone Management Authority,
Proc.No.P1/2800/2020 dated 13.01.2022 with a specific conditions ‘that the culverts and
embankments shall be in such a way that the proposed culverts should not affect the free flow

of water and the embankment should not be formed in the inter-tidal zone CRZ - IB areas.
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Proposed embankment for 98.10 m modified with 5 numbers of 4 cell box culvert of size 4m
x3.7m.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
the above request of Highways Department may be considered and permitted to
carryout the proposed link road for 200m which falls on the banks of the Adyar Estuary
with a condition of not causing any damage to mangrove vegetation planted on the Adyar
Estuary portion and its eco-system.

After detailed discussion, the Chief Secretary informed that the permission shall
be given to Highways Department to carryout the proposed link road for 200m which
falls on the banks of the Adyar estuary with a condition of not causing any damage to
mangrove vegetation planted on the estuary portion and its eco-system.

ECO-RESTORATION OF ENNORE CREEK

The Additional Chief Secretary / Member Secretary, CRRT informed that the Habitat
Restoration (i.e. Plantation works) is entrusted to Forest Department at a sanctioned cost of

Rs.45.14 crore under the Eco-Restoration of Ennore Creek Project.

Further, the Additional Chief Secretary to Government, Environment, Climate Change
and Forests Department informed that the Forest Department had proposed to implement the
plantation works in Ennore Creek within 2 years (i.e. 2023 to 2025) and the Plantation works

have been fully completed under this project.

Further, it was informed that Forest Department had cleared the Prosopis juliflora and
completed the plantation of mangroves & its associated species i.e. 1,60,000 nos. out of
1,60,000 nos of mangroves and 2,00,000 nos. out of 2,00,000 nos of mangrove associated
species and 1,00,000 Nos. of Shrubs, creeper seedlings have been planted. Prosopis juliflora

has been cleared in 200 ha out of 200 ha within Ennore Creek.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed the Forest
Department to ensure that the vegetations so far planted in Ennore Creek are maintained for
better growth of the plantations.

After detailed review, the Chief Secretary issued following instructions:

i) Forest Department to ensure that the vegetations so far planted in Ennore Creek are

properly maintained for better growth of plantations. Moreover, suitable measures
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to be taken to prevent fresh growth of Prosopis juliflora in Ennore creek area.

i) Name Boards / Signages etc. have to be provided using eco-friendly materials at

vantage points for better public usage.

PREPARATION OF DPR FOR THE ECO-RESTORATION OF KOSASTHALAIYAR
RIVER

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that in order to have a holistic approach in restoration of Chennai waterways, Government
have directed CRRT to take up the restoration of Kosasthalaiyar river. Now, the Draft DPR
for the restoration of Kosasthalaiyar River from Karanodai Bridge to Ennore Creek is prepared
and circulated to respective line departments for their review and approvals. Subsequently,
efforts are being taken to mitigate sewage pollution, solid waste management, boundary

demarcation and fixing of boundary stone, plantation and river channel improvement, etc.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
Laying of boundary stones is being carried out by WRD as approved by the Board of CRRT
and WRD to complete the works by 31.03.2025.

After detailed review, the Chief Secretary instructed to present the Action Taken
by respective department for the restoration of Kosasthalaiyar River and appropriate
intervention / proposals / action plan to be devised to protect and restore the ecology of
the Kosasthalaiyar River in the DPR. The Final DPR to be presented by the CRRT.

After reviewing the ongoing river restoration works, the Chief Secretary
reiterated the significance of comprehensive restoration of city waterways and instructed
that all concerned line departments should expeditiously implement the works entrusted
to them within the committed timeline. All implementing agencies were directed to
complete the ongoing works early and to ensure that substantial progress is made.
Thereafter, the Chief Secretary informed that the Hon’ble National Green Tribunal
(NGT), Principal Bench, New Delhi may be duly informed of the progress made in these
projects in the next quarterly report.

-Sd/- -Sd/- -Sd/-
Additional Chief Secretary / Principal Secretary Chief Secretary
Member Secretary, to Government to Government
CRRT MA&WS Department
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ANNEXURE F

CHENNAI RIVERS RESTORATION TRUST

Minutes of the Monthly Review Meeting held on 14.05.2025 at 12.00 PM with line
departments under the Chairmanship of the Chief Secretary, Government of Tamil Nadu
to review the progress of Integrated Cooum River Eco-Restoration Project, Adyar River
Restoration Project and Restoration of Buckingham Canal & Associated Drains as per the
orders of the Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi.

In Chair: Thiru. N. Muruganandam, 1.A.S., Chief Secretary to Government

Officers Present:

Dr. S. Vijayakumar, |.LA.S.,

1. | Additional Chief Secretary/ Member Secretary,

Chennai Rivers Restoration Trust &

Managing Director, Chennai Rivers Transformation Company Limited

Tmt.Kakarla Usha, 1LA.S.,
Additional Chief Secretary to Government,
Housing & Urban Development Department

Thiru. J. Jayakanthan, I.A.S.,
Secretary to Government,
3. | Water Resources Department

Dr. T. G. Vinay, |.AS.,
4. | Managing Director,
Chennai Metropolitan Water Supply & Sewerage Board

Thiru. Prashant M. Wadnere, I.A.S.,
5. | Special Secretary to Government, Finance
Department

Selvi. Anamika Ramesh, I.A.S.,
6. | Additional Director (General),
Commissionerate of Rural Development and Panchayat Raj

Thiru. Lalitaditya Neelam, I.LA.S.,
7. | Joint Commissioner,
Directorate of Municipal Administration

Thiru. Gaurav Kumar, I.LA.S.,
8. | Executive Director,
Chennai Metropolitan Water Supply & Sewerage Board

Thiru. V. Sivakrishnamurthy, 1.A.S.,
9. | Deputy Commissioner (Works),
Greater Chennai Corporation

Thiru. K. Vivekanandan, 1.LA.S.,
10. | Chief Executive Engineer,
Tamil Nadu Water Investment Company (TWIC)
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11.

Thiru. S. Balachander, 1.A.S.,
Commissioner,

Tambaram City Municipal Corporation

12.

Tmt. Kalaiselvi Mohan, I.A.S., (Video Conferencing)
District Collector,
Kancheepuram District

13.

Thiru. M. Prathap, I.A.S., (Video Conferencing)
District Collector,
Tiruvallur District

14.

Thiru. S. Arunraj, 1LA.S., (Video Conferencing)
District Collector,
Chengalpattu District

15.

Thiru. M. Sivaguru Prabahkaran, I.A.S., (Video Conferencing)
Commissioner,
Coimbatore City Municipal Corporation

16.

Thiru. Ashih Kumar Srivastava, I.F.S.,
Special Secretary to Government
Environment, Climate Change and Forest Department

16.

Thiru. Deepak S. Bilgi, I.F.S.
Chief Conservator of Forests, Chennai Circle,
Department of Forests

17.

Thiru. V. Subbiah, I.F.S.,
District Forest Officer,
Tiruvallur District

18.

Tmt. S. Geetha,
District Revenue Officer,
Chennai District

19.

Dr. P. Menaka,
Joint Commissioner,
Commissioner of Land Administration

120.

Thiru. Kannan,
Member Secretary,
Tamil Nadu Pollution Control Board

In Attendance:

1. Thiru.S. Janakumaran,
Project Director,
National Highways Authority of India

2. Thiru. N. Ravichandran,
Project Director,
Chennai Rivers Restoration Trust

3. Tmt. M. Janaki,
Chief Engineer, Chennai Region,

Water Resources Department
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4. Thiru. S. Baskaran,
Chief Engineer,
Tambaram City Municipal Corporation

5. Thiru. O.Parveez,
Chief Engineer,
Chennai Metropolitan Water Supply & Sewerage Board

6. Thiru. C. Podupani Thilagam,
Joint Chief Engineer,
Water Resources Department

7. Thiru. P.Annadurai,
Superintending Engineer/ Parks
Greater Chennai Corporation

8. Thiru. M. R. Jaishankar,
Superintending Engineer/ Project Manager,
Chennai Rivers Transformation Company Limited (CRTCL)

(o]

. Tmt. Joyce Sumathi,
Superintending Engineer,
Chennai Metropolitan Water Supply & Sewerage Board

10. Thiru. B. Vijay Aravindh,
E xecutive Engineer, SWD
Greater Chennai Corporation

11. Thiru. S.A.Jayaprakash,
Superintending Engineer (SW),
Chennai Metropolitan Water Supply & Sewerage Board

12. Thiru. R.Vijayakumar,
Executive Engineer/ Area XIlII
Chennai Metropolitan Water Supply & Sewerage Board

13. Tmt. P.Sangeetha,
Executive Engineer,
Chennai Metropolitan Water Supply & Sewerage Board

14. Thiru. J. John Devakumar,
Assistant Executive Engineer, Adyar Sub Division
Water Resources Department

15.Thiru. I. Sajid Hussain,

Chief Operating Officer,
Tamil Nadu Water Investment Company (TWIC)

16. Tmt. T. Kalaiselvi,
Accounts & Administrative Officer,
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Chennai Rivers Restoration Trust

17.Thiru. S. Sivakumar,
Biodiversity Management Specialist,
Chennai Rivers Restoration Trust

18. Thiru. P. Mariappan,
Infrastructure Specialist,
Chennai Rivers Restoration Trust

19. Dr. C. Muthukani,
Environment Specialist,
Chennai Rivers Restoration Trust

20. Tmt. N. Gomathi,
Interpretation Executive,
Chennai Rivers Restoration Trust

*kkkkkkkhkhkikik

At the outset, the Additional Chief Secretary / Member Secretary, CRRT welcomed the
Chief Secretary and all officials present in the review meeting and informed that the Hon’ble
National Green Tribunal (NGT), Principal Bench, New Delhi in its Order dated 13.02.2019, in
the Case No. O.A.556 to 559 of 2018 had directed that the Committee headed by the Chief
Secretary should meet on a monthly basis to review the progress of ongoing river restoration
activities. In compliance with the above orders, so far twenty three quarterly reports have been
filed.

Furthermore, the Additional Chief Secretary / Member Secretary, CRRT informed that
under these river restoration projects, funds have been disbursed by CRRT to line departments
based on the work progress. Since the last review meeting, funds amounting to Rs.10.19 cr.
under ARRP, Rs.3.69 Lakh under ICRERP and Rs.3.00 cr. for Eco-Restoration of Ennore
Creek have been disbursed to implementing agencies by CRRT.

Thereafter, the line departments were requested to present the progress of works being
implemented under the Integrated Cooum River Eco-Restoration Project (ICRERP), Adyar
River Restoration Project (ARRP) and Restoration of Buckingham Canal and Major Associated
Drains Project. The progress of on-going river restoration projects was reviewed in detail by
the Chief Secretary, Government of Tamil Nadu as detailed below:

RESTORATION OF ADYAR RIVER THROUGH PPP MODE UNDER HAM

In the meeting, the Additional Chief Secretary/Member Secretary, CRRT and Managing
Director, Chennai Rivers Transformation Company Ltd. (CRTCL) informed the

following:
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a) Formation of Government SPV Company M/s. Chennai Rivers Transformation
Company Ltd. (CRTCL) completed and Certificate of Incorporation was obtained on
08.07.2024.

b) CRTCL signed the Concession agreement with M/s. P&C Adyar Water Projects Pvt.
Ltd. on 23.01.2025.

c) Preparation of Detailed Project Report (DPR) is underway by the Concessionaire.

d) From the date of signing of the Concession agreement, within 270 days all

conditions must be fulfilled by CRTCL and 180 days by the Concessionaire.

e) Recruitment of manpower for CRTCL completed. Personnel for Project
implementation and Hydrologist Deputed from CMWSSB and WRD. All the selected

manpower would join before 02.06.2025.
f) Agreement was executed with the Independent Engineer by CRTCL on 31.01.2025.
g) Setting up of office space for the SPV (CRTCL) is being established.

h) Completion Period for entire river is 30 months. For priority, stretch inside the
city is 15 months by August, 2026. Commencement of work after Financial closure
(6 months) by August, 2025.

The Additional Chief Secretary / Member Secretary, CRRT also informed that joint
meetings were conducted with line departments concerned along with the Selected Bidder
regarding Condition Precedents (CPs) to be fulfilled by the Concessionaire & the SPV
(CRTCL) and action being taken to complete these activities as per the action plan with

timelines as indicated below:

A) Condition Precedents to be fulfilled by the CRTCL:
i) Handover of Essential Land & Existing STPs — 270 days from date of submission of

Performance Security by Concessionaire by WRD, CMWSSB and Tambaram
Corporation.

i) DPR- Review & certification by the IE & Approval of DPR by CRTCL.

iii) Execution of escrow agreement jointly with the Concessionaire by CRTCL.

iv) Execution of substitution agreement jointly with the Concessionaire and Senior Lender
of the Concessionaire by CRTCL.

v) Custody of other Assets (other than STPs such as PS, Fencing, Plantations, etc. which
does not require rehabilitation) to be Handed Over to the Concessionaire by GCC,
Tambaram Corporation, Kundrathur Municipality and DRD.

5
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vi) One-time Solid Waste Removal within RoW by ULBs (GCC, Tambaram Corporation
and Kundrathur Municipality) and DRD.

vii) Industrial Pollution (Pammal and Guindy industrial area) by TNPCB and SIDCO.

viii)  Consent To Operate (CTO) for existing Modular STPs by TNPCB.

ix) NOC by WRD for all the existing Trunk Sewer and STPs in Adyar River.

X) CRZ Clearance (Concessionaire may utilize the services of NABET accredited
consultant appointed by CMWSSB).

B) Condition Precedents to be fulfilled by the Concessionaire:

i) Formation of Concessionaire SPV Company by the Bidder - 45 days from Letter of
Award (LOA).

i) Submission of performance security for a value of Rs.70.30 cr.

iii) Preparation of DPR by the Concessionaire, review & certification by the Independent
Engineer and Approval of DPR by the CRTCL

iv) Procuring approvals and permits by the Concessionaire including CRZ.
v) Financial closure (Debt & Equity) for 50% of the Bid Project Cost.
vi) Execution of escrow agreement jointly with the CRTCL.

vii) Executing of substitution agreement jointly with CRTCL & Senior Lender of the
Concessionaire.

Further, the Additional Chief Secretary / Member Secretary, CRRT also informed that
CMWSSB obtained Consent To Operate (CTO) from TNPCB for all 10 STPs constructed
on the banks of Adyar River. WRD has provided NOC to all infrastructure created for
pollution mitigation works including all existing Trunk Sewer and STPs in Adyar River

After detailed review, the Chief Secretary instructed the following:

i) All Condition Precedents indicated in the Tender condition must be completed
immediately as per the stipulated timeline.

i) All line departments concerned should give top priority to the preparatory works
that are necessary to be completed in a timely manner before implementing the
proposed project. Especially, the Resettlement & Rehabilitation (R&R) of
remaining PAFs from Adyar River and Land acquisition process in Adyar River
must be completed with a specific timeline.

iii) Regarding the Resettlement & Rehabilitation (R&R) of remaining PAFs in Adyar
River, TNUHDB to explore the possibilities to allot tenements in nearby TNUHDB
Schemes based on the request the resettlement of remaining PAFs from Adyar
River in a definite timeline.
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iv) Relocation of PAFs within the Right of Way (RoW) of the Adyar River for
executing the proposed intervention and to enumerate the PAFs before the onset of
forthcoming monsoon.

v) The Additional Chief Secretary to Government, Revenue & Disaster Management
Department and CLA to discuss with Secretary to Government, WRD and Special
Secretary, Finance to sort out the issues and complete the land acquisition in Adyar
River before end of June, 2025.

vi) Existing STPs which is under construction in Anakaputhur by Tambaram
Corporation and other STPs should be ready for handing over it to the
Concessionaire of Adyar River HAM project.

Vi) TNPCB to ensure that stern action is taken to prevent pollution from Guindy
Industrial Estate to Adyar River and to monitor regularly.

ADYAR RIVER RESTORATION PROJECT (ARRP)

1) Water Resources Department (WRD):

The WRD official informed that all 7 sub- projects entrusted with WRD under ARRP
are completed. During the review, the Joint Chief Engineer, WRD informed that the desilting
work of Adyar River Mouth to Downstream of Thiru.Vi.Ka Bridge was completed fully under
ARRP. Further, sectioning and bund formation from Thiru.Vi.Ka Bridge to Phase Il of
Tholkappia Poonga is being carried out. There is a provision for culvert at an estimated cost of
25.00 Lakh and the WRD requested fund from the ARRP.

In this regard, the Chief Secretary directed WRD to complete the work of
constructing culvert in between left bank of Thiru.Vi ka Bridge and Tholkappia Poonga

in Phase Il under the funds already been sanctioned under ARRP.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
the spread of water hyacinth is noticed in Adyar River and WRD to remove the water
hyacinth. The Joint Chief Engineer, WRD informed that an estimate is prepared for the
removal of water hyacinth at a cost of Rs.2.52 cr. In this connection, the Special Secretary
to Government, Finance informed that Rs.3.30 cr. is already sanctioned to WRD for
Chennai Flood Mitigation works and the above works can be taken up from the above

sanctioned funds.
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After review, the Chief Secretary directed WRD to remove the water hyacinth in
Adyar River in two spells before the onset of the forthcoming monsoon and also the other
WRD owned water bodies in Chennai City from the sanctioned cost from Flood

Mitigation Funds.

Proposal for land acquisition in Adyar River:

With regard to the proposals for land acquisition in Adyar River, the Additional Chief Secretary
/ Member Secretary, CRRT informed that there are two land related issues namely:

i) Proposal for land acquisition involving 212 Pattadars in Kancheepuram District for
which the Government had already sanctioned Rs.231.46 crore. Kancheepuram District
Administration along with WRD to expedite the LA process in Adyar River within
Kancheepuram District.

ii) Proposal for land acquisition involving 47 Pattadhars for Rs.215.82 cr. in
Chengalpattu District, CLA has sent the proposal to Government on 12.07.2024 and it is
under consideration of Government. These lands to be acquired are along the river stretches
which are to be taken up for widening the Adyar River in the upstream areas by WRD.

With regard to the above Land Acquisition (LA) proposals pertaining to Adyar River
in Kancheepuram and Chengalpattu District, CLA informed that based on the
discussions with WRD:

a) In Kancheepuram District, certain portions of the land identified for acquisition

may be reduced and LA cost shall be revised accordingly.

b) In Chengalpattu District, CLA inspected the site and LA proposal would be
discussed with the Additional Chief Secretary to Govt., Revenue & Disaster
Management Department, Secretary to Govt.,, WRD and Special Secretary,
Finance Department to decide the LA requirement and cost.

Resettlement & Rehabilitation (R&R) in Anakaputhur:

Regarding the Resettlement & Rehabilitation (R&R) in Anakaputhur, the Additional Chief
Secretary / Member Secretary, CRRT informed that the Anakaputhur habitation in Adyar River
with 676 PAFs need to be relocated on priority since all pending cases have been disposed of
by the Hon’ble Madras High Court. Out of 676 PAFs identified in Anakaputhur habitation, 83
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PAFs have so far been resettled at Annai Anjugam Nagar TNUHDB Scheme, Old
Perungalathur and Thailavaram Phase 1l TNUHDB Scheme, Maraimalai Nagar. WRD
demolished all the 83 nos of evicted structures at Anakaputhur.

Further, joint exercise is being carried out by Tambaram Corporation, WRD and TNUHDB
for the relocation of remaining 593 PAFs from Anakaputhur under ARRP. Joint Meetings were
conducted by the Commissioner, TCMC along with WRD, TNUHDB & CRRT officials to
take the relocation of remaining PAFs. Auto announcement made for Relocation and Joint Bio-
metric Enumeration of PAFs is being carried out for relocation and tenements are kept in
readiness by TNUHDB to resettle these PAFs under ARRP.

Further, the Commissioner, Tambaram Corporation informed that out of remaining 593
PAFs, biometric survey was completed for 14 PAFs and balance PAFs are not willing for

relocation and joint efforts are being taken to relocate remaining PAFs in Anakaputhur.

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
the details of all vacant / Govt. /OSR lands along the entire Adyar River / Cooum River /
Buckingham Canal stretch within 500m from either side of the banks, the District Collector,
Chennai, Tiruvallur, Chengalpattu District and Kancheepuram District have submitted the
details. A database is being prepared. The possibilities of using such lands for developing

various infrastructure relating to the concerned rivers are being explored.

Further, Details of Vacant / Poramboke land along the drains of Adyar, Cooum &
Buckingham Canal (within 100m radius) is being sent by respective District. Out of 23 Major
Associated drains in Adyar, Cooum Rivers & Buckingham Canal, details so far received for 6
Drains (3 Nos - Kancheepuram Dist. & 3 Nos — Chennai). Details to be received for 17 Drains
by Chengalpattu, Kancheepuram, Tiruvallur & Chennai District

In the meeting, WRD presented the status of Boundary stones fixing in Adyar, Cooum
and Buckingham Canal as given in the following table:

Name of the River / Adyar Cooum North Central South
Canal River River B’Canal B’Canal B’Canal
Total Length 43.20 km 29.5 km 17.25 km 7.20 km 23.90 km
DGPS Mapping -
Completed 43.20 km 29.5km 17.25 km 7.20 km 23.90 km
Balance - - - - -
Exp. Date of Completion | Completed Completed Completed Completed Completed

9
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Name of the River / Adyar Cooum North Central South
Canal River River B’Canal B’Canal B’Canal

Revenue survey for verification of DGPS points

Total 43.2 km 29.5 km 17.25 km 7.20 km 23.90 km

Completed 43.2 km 29.5 km 17.25 km 7.20 km 23.90 km

Balance - - - - -

Exp. Date of Completion | Completed Completed Completed Completed Completed
Fixing of Boundary Stones

Total 1,335 Nos 745 Nos 2,532 Nos 320 Nos 2,895 Nos

Completed 1,035 Nos 294 Nos 2,057 Nos - 2,295 Nos

Balance 300 Nos 451 Nos 475 Nos 320 Nos 600 Nos

Exp. Date of Completion | 31.05.2025 31.05.2025 31.05.2025 31.05.2025 31.05.2025

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed WRD to

complete the fixing of Boundary stones along Adyar River within the committed timeline.

After detailed review, the Chief Secretary issued following directions:

)

i)

2)

With regard to the Land Acquisition (LA) proposals pertaining to Adyar River in
Kancheepuram and Chengalpattu District, the Additional Chief Secretary to
Government, Revenue & Disaster Management Department, CLA, Secretary to
Govt.,, WRD and Special Secretary, Finance Department to coordinate to take a

decision quickly and inform the decision in the next meeting.

WRD to fix the boundary stones in Adyar River (except R&R locations) & Cooum
River for the entire stretch by 31.05.2025 and Buckingham Canal to be completed
within the committed timeline. All District Collectors concerned (Tiruvallur,
Kancheepuram, Chengalpattu & Chennai Districts) to provide necessary cooperation
to WRD to complete the Boundary Stone fixing works in Cooum & Adyar Rivers and

Buckingham Canal.

Under ARRP, WRD should forward the Utilization Certificate (UC) and Completion
Report (CR) for the works (viz., River mouth) so far completed to CRRT.

Greater Chennai Corporation (GCC):
The Deputy Commissioner (Works), GCC informed that fencing has been fully

completed for 14.18 km available work front in Adyar River. Further, it was informed that in

10
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pursuance of the instructions issued by the Chief Secretary, GCC has formed a dedicated
zonal wise special enforcement team for the prevention and removal of Solid Waste and
Construction & Demolition waste (C&D) along the Adyar and Cooum Rivers.

Furthermore, it was informed that stringent action is being taken for removal of Garbage
and C&D waste in Adyar & Cooum rivers and Buckingham Canal. A total penalty amount of
Rs.1,47,000/- has been levied by GCC against the polluters in these water bodies, 33 cases
were booked. 62 nos of CCTV cameras at identified hotspots have been installed along these
waterways and 11 squads were formed. Moreover, Solid Waste and of Construction &
Demolition waste (C&D) have been continuously removed in these water bodies by GCC.

In the meeting the Additional Chief Secretary / Member Secretary, CRRT emphasized
that the Resettlement & Rehabilitation (R&R) of Project Affected Families (PAFs) from
remaining habitations in Adyar River under ARRP is a most critical activity to be completed
within a definite timeline by departments concerned and wherever the relocation is completed,
the site has to be secured immediately with chain link fencing to protect the relocated sites
from any further encroachment.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that out
of a total 9,539 Project Affected Families identified within the Adyar River boundary, so far,
5,338 PAFs have been resettled and the remaining 4,201 PAFs will have to be resettled.
Remaining habitations viz., Jothi Ramalingam Nagar, Annai Sathya Nagar, Thideer Nagar,
Soorya Nagar, Jothiammal Nagar, Mallipoo Nagar and Burma Colony will have to be
relocated from Adyar river within GCC Limits under ARRP. Now, Joint Enumeration (Form
2) & Bio-metric Survey (Form 2A) have been completed for 165 PAFs so far in Jothi
Ramalingam Nagar, Jafferkhanpet, Adyar River. Bio-metric enumeration will be carried out
in all remaining habitations for relocation.

During the review, the Deputy Commissioner (Works), GCC informed that a suitable
land is identified near Saidapet (SIDCO Land) to construct tenements for providing alternate
housing to resettle PAFs from Thideer Nagar, Jothiammal Nagar, Saidapet & other
habitations in Adyar River.

After detailed review, the Chief Secretary issued the following directions:

i) Coordinated efforts shall be taken by GCC, WRD, TNUHDB and Revenue,
Chennai District Administration to complete the relocation of remaining PAFs in
Adyar River under ARRP within a definite timeline in a serious manner, as it will
be required for laying of trunk sewer lines, STPs and other public utilities by HAM
Concessionaire.

11
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i) Joint bio-metric enumeration of PAFs in remaining habitations within GCC limits
along the Adyar River banks have to be completed as per the committed timeline
by GCC in coordination with WRD and TNUHDB by 15.06.2025.

iii) As indicated by Deputy Commissioner (Works), GCC, a suitable land is identified
near Saidapet (SIDCO Land) to construct tenements to resettle PAFs from
Thideer Nagar, Jothiammal Nagar, Saidapet & other habitations in Adyar River.
In_this regard, the Additional Chief Secretary to Govt., Housing & Urban
Development Department, Commissioner, GCC and Special Secretary to Govt.,

Finance Department to finalise the proposal to construct tenements in the
identified site.

iv) After relocation of PAFs, vacated structures are to be immediately demolished and
the river stretch to be secured with adequate fencing (Chain link) to prevent any

further encroachments.

v) GCC to continuously take rigorous action by seizing / impounding of vehicles as
per the available provisions and impose heavy penalty against polluters / violators
who indiscriminately dump solid waste and dispose sewage in city waterways
especially Adyar & Cooum Rivers and Buckingham Canal. Further, GCC to
ensure that effective enforcement by deploying dedicated squads and surveillance
is in place to prevent pollution in city waterways.

vi) GCC to ensure that the C&D waste is disposed only in the sites already been
identified / earmarked by GCC across 15 Zones within GCC limits and C&D waste
should not be dumped anywhere else. Further, GCC to expedite the tendering
process for engaging agency for processing C&D waste.

3) Tamil Nadu Urban Habitat Development Board (TNHUDB):

The TNUHDB official presented the status of tenements under ARRP:
= Qut of a total 9,539 Project Affected Families (PAFs) identified within the Adyar River

boundary, so far, 5,338 PAFs were resettled in Tamil Nadu Urban Habitat Development
Board schemes and remaining tenements to resettle 4,228 PAFs will have to be provided.

o Inorder to resettle the remaining PAFs, 4,201 tenements are ready for allotments as detailed
below:

e Thailavaram Ph | Maraimalai Nagar — 154 units & Ph Il, Maraimalai Nagar - 11 units,

Navalur, Padapai Kancheepuram - 103 units, Semmencherry - 2 units, Perumbakkam

12
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Ph VIII — 140 units, Ph IX — 105 units, Phase IV — 376 units, Phase VI — 251 units,
Phase 111 —1284 units, Phase X — 69, Phase XI — 282, Kargil Nagar — 881 units and
Manali New Town P Il - 543 units.

= The Additional Chief Secretary / Member Secretary, CRRT informed that the required
number of tenements to relocate remaining PAFs from Adyar River under ARRP are kept
in readiness and Allotment orders will be issued by TNUHDB as and when the list of

beneficiaries is received from GCC / DMA.

= During the review, it was informed that the works being executed under CMDA funds for
providing recreational / sports facilities for families in Perumbakkam, Kannagi Nagar and
Navalur TNUHDB Scheme areas are expeditiously carried out and these works would be

completed before the agreed timeline.

= In the meeting, it was informed that joint coordination meetings with TNUHDB,
TANGEDCO, GCC, CMWSSB, WRD and Police officials are periodically conducted by
CRRT regarding the inter-departmental coordination issues viz., Electricity service
connection, Water supply and Sewerage facilities for tenements constructed by TNUHDB
and ensure that tenements are ready in complete manner in all aspects to resettle PAFs from

Adyar and Cooum Rivers.

= Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
Special Camps are being conducted for resettled PAFs in various TNUHDB Schemes for
address change in EPIC/Voter ID, Aadhaar Card & Family Card (PDS), Chief Minister's
Comprehensive Health Insurance Scheme (CMCHIS), OAP, Widow pension, Maintenance
Allowance to Physically Challenged Persons, etc.

Further, the Additional Chief Secretary / Member Secretary, CRRT highlighted that all the
tenements are completed and kept in readiness to resettle remaining 4,201 PAFs in Adyar River
under ARRP. Moreover, TNUHDB may identify the nearby TNUHDB schemes along the
Adyar River to resettle the remaining PAFs from Adyar River in a timely manner.

After detailed review, the Chief Secretary issued following directions:

i) TNUHDB to ensure that the tenements are ready in all aspects viz., adequate
water supply, sewage disposal, electricity supply, lifts, etc. to resettle remaining
Project Affected Families (PAFs) from Adyar River under ARRP.
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i) TNUHDB to explore the possibilities to allot tenements in nearby TNUHDB
Schemes based on the request by families to resettle the remaining PAFs from
Adyar River under ARRP.

iii) TNUHDB to ensure that the necessary arrangements are made for watch and
ward in the Scheme areas to avoid damages / misuse of the tenements that are
completed and kept ready for allotment under ARRP and ICRERP.

4) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

The Managing Director, CMWSSB informed that all 10 packages have been completed. In
the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that pursuant
to the directions of the Chief Secretary, a study was taken up on the Performance Assessment
of STPs & 1&D works carried out by CMWSSB in Cooum and Adyar Rivers and the Final
report is prepared. Further, a joint exercise is taken up to identify the total number of outfalls
in Adyar River, Cooum River, Buckingham Canal and Drains of Adyar River, Cooum River &
B’canal) within CMWSSB, DMA and DRD limits to have an overall comprehensive picture

of the sewage outfalls in city waterways.

Further, TNPCB official informed that, in pursuance of the instructions issued by the Chief
Secretary, TNPCB taken periodical water samples in Cooum and Adyar Rivers on the
assessment of the operational efficiency of Modular STPs installed in Adyar River and Cooum
River under the ICRERP and ARRP and highlighted the key inferences of the analysis. Further,
CMWSSB presented the data of the quality of outlet from STPs installed under ICRERP and
ARRP.

In the meeting, the Managing Director, CMWSSB informed that in pursuance of the
instructions issued by the Chief Secretary, CMWSSB has formed 9 dedicated squads to monitor
and prevent the illegal dumping decanting along the city waterways. A total penalty amount of
Rs.4,95,000/- has been levied by CMWSSB against the polluters in these water bodies, 17 cases
were booked. 6 vehicles seized; 5 nos of CCTV cameras installed at identified hotspots along
these waterways.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT highlighted
that there are several entities located within the Chennai city & CMA limits but does not fall
under any of the local body administrations or CMWSSB for collection of sewage or treatment
of the sewage generated in their localities viz., Pallavaram Cantonment / St. Thomas Mount,
Guindy Industrial Estate, Ambattur Industrial Estate & all other industrial estates, Integral
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Coach Factory (ICF)/ Railway Quarters, Ordnance Factories, Airport Authority of India,
Tanneries located in Pammal, Madras Export Processing Zone (MEPZ) and Apartments with
plinth area less than 20,000 sg.m, etc.

Moreover, Sewage generated in many of these places are not appropriately collected and
treated. Though the sewage collection and treatment in the above entities are their mandate,
many times sewage is let out into the jurisdictions of CMWSSB without any proper treatment.
This needs to be addressed appropriately and measures to be taken to mitigate sewage pollution
from these places.

In this regard, the Chief Secretary directed the CMWSSB to initiate suitable action
to inspect / regulate to mitigate sewage pollution from these entities as per the mandate
of CMWSS Board. Further, TNPCB to regularly inspect these locations and ensure that
STPs are functioning in conformity with the stipulated standards.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
CMWSSB was entrusted with 10 packages costing Rs.60.83 cr. under ARRP. Further, the
Managing Director, CMWSSB also informed that, apart from the above
10 packages, 9 new works have also been taken up under ARRP to mitigate the sewage
pollution into the Adyar River, of which 5 works were completed and remaining 4 works are

in progress as given below:

Work
S. Description of work progress | Incremental | Exp. dt._of
No as per last Progress completion
meeting
Enlargement of pumping main and allied works 0 0
1. in Area X & XIII 64% 8% 31.07.2025
Strengthening of existing 400mm dia PSC
2. | pumping main from Saidapet C SPS to| 67.8% 21.2% 31.05.2025

Jafferkhanpet SPS in Area 13

Enlargement of sewer mains at various . .
3 | Jocations136,140,141,142, in Area X 7251% | 14.49% | 31.05.2025

Interception and diversion of sewage flow along
Dr. Nair road by providing 2 no. of lift station at
Jagadhammal street junction, rajamannar street
and Dr.Nair road junction Venkatraman street
with pumping main and allied machineries to T
Nagar SPS in Depot — 136 , Area - X

18% 40% 30.09.2025
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After detailed review, the Chief Secretary issued the following directions:

i) CMWSSB to expedite the ongoing additional sewage mitigation works in Adyar River
under ARRP and complete them within the committed timeline.

i) CMWSSB to take rigorous action by seizing / impounding of vehicles as per the
available provisions and impose heavy penalty against polluters / violators who
indiscriminately dispose / decant sewage in city waterways especially Adyar & Cooum

Rivers and Buckingham Canal.

i) CMWSSB to initiate suitable action to inspect / regulate to mitigate sewage pollution
from the entities (viz., Ambattur Industrial Estate & all other industrial estates, etc.)
as per the mandate of CMWSS Board. Further, TNPCB to regularly inspect these
locations and ensure that STPs are functioning in conformity with the stipulated
standards.

iv) TNPCB to take samples in Adyar and Cooum River at appropriate locations to

monitor the water quality with stipulated parameters.

v) CMWSSB to continue recording the impact assessment of the sewage mitigation
works (i.e. Modular STPs & 1&D works) completed under ICRERP and ARRP in
terms of no. of outfalls plugged, improvement in the quality of the river water,
capacity of the STPs / Modular STPs, scope for reuse based on the quality, utilizing

the treated water for watering the plantation carried out in Adyar River, etc.

vi) With regard to the sewage disposal from Cantonment area, St. Thomas Mount, the
Principal Secretary to Government, MS&WS Department to send a D.O. Letter to the
Defence Secretary, Government of India to address the issue suitably.

vii) TNPCB and CMWSSB to jointly take water samples in Adyar and Cooum rivers at
appropriate locations. In case of any shortcomings, CMWSSB to take suitable

measures to ensure the quality of treated outflow into these waterways.

viii) Comparative Data of the outlet quality of the STPs established in Adyar and
Cooum Rivers under ARRP and ICRERP captured by TNPCB and CMWSSB has
continued to be presented in the monthly review meeting.

iX) The outfalls identified in the city waterways need to suitably addressed by
departments concerned (CMWSSB / DMA / DRD) to effectively mitigate sewage

pollution in the waterways.
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x) CMWSSB to obtain Consent To Operate (CTO) for all existing Modular STPs from
TNPCB as per the stipulated procedures. TNPCB to ensure that the necessary
permissions are given within the stipulated timeline.

xi) CMWSSB to forward the Utilization Certificate (UC) and Completion Report (CR)
to CRRT for the works so far completed under ARRP.

5) Directorate of Municipal Administration (DMA):

The Directorate of Municipal Administration (DMA) officials informed that Solid waste
removal, construction of community toilet and Fencing in Pammal has been completed under
ARRP. Further, it was informed that chain-link fencing to protect the Right of way in the
encroached stretches of Anakaputhur (1,726 m) and in Perungalathur (1,000 m) will be taken
up after relocation of PAFs/removal of encroachments.

In this meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that
the progress of the ongoing UGSS in Anakaputhur and Pammal by Tambaram City Municipal
Corporation under ARRP is being reviewed fortnightly by CRRT with TCMC, Contractors and
PMC engaged for the work and works are in commissioning stage.

Further, the Commissioner, TCMC presented the status of ongoing combined UGSS in
Anakaputhur and Pammal and informed that all the works are nearing completion and STP
completed. Out of 5 zones, in 3 collection of sewage is commenced and in remaining 2 zones
collection will be commenced by 31.05.2025.

In the meeting, the Commissioner, Tambaram City Municipal Corporation informed that
pursuance to the instructions issued by the Chief Secretary, TCMC has formed a Monitoring
Committee to prevent pollution in Adyar River as well as it takes up regular surprise inspections
of 3-4 times a week. So far Rs.57,750 penalty has been imposed against the polluters, CCTV

cameras have been installed at 6 locations to monitor illegal dumping.

After detailed review, the Chief Secretary instructed following:

i) DMA and the Commissioner, TCMC to closely monitor and expedite the ongoing
UGSS works in Anakaputhur and Pammal in Tambaram Corporation under

ARRP and complete them within the committed timeline.

i) The Commissioner, TCMC to ensure that the adequate manpower is deployed to
expeditiously execute the works and complete them within the committed timeline.

Further, TCMC to initiate necessary action and levy penalty as per the contract
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agreement on the contractor who has not complete the entrusted works within the

stipulated timeline by mobilizing sufficient manpower.

i) TCMC to take rigorous action by seizing / impounding of vehicles as per the
available provisions and impose heavy penalty against polluters / violators who

indiscriminately dump solid waste and dispose sewage in Adyar River.

Directorate of Rural Development & Panchayat Raj (DRD & PR):

The DRD officials presented the following status under ARRP:

In Kancheepuram District, out of available work front of 18.13 km, fencing has been fully
completed and could not be taken up for 345 m due to Encroachments in Indira Nagar. In
Chengalpattu Dist., out of available work front of 8.8 km, fencing has been fully completed.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed one-time
solid waste removal was completed in Adyar River under ARRP. Further, it was informed
that dedicated squad have been formed by the Greater Chennai Corporation (GCC),
Kundathur & Thiruverkadu Municipalities & Tambaram Corporation and DRD to monitor
dumping of solid waste, C&D waste and sewage disposal into the river.

In this meeting, the Additional Chief Secretary / Member Secretary, CRRT informed

that in pursuance of the instructions issued by the Chief Secretary, a detailed format was

prepared by CRRT capturing the details of action taken by respective agencies regarding the

action taken against the violators / polluters by imposing penalty for dumping of solid waste &

C&D waste, compounding the vehicles decanting sewage in waterways as per the provisions

given in the law by appropriate authority, continuous surveillance through installing CCTV

cameras, field surveillance through patrolling by squads, etc., Further, the details of the action

taken against the polluters were presented.

After detailed review, the Chief Secretary issued following directions:

i)

Dedicated squads formed by GCC, DMA and DRD for prevention and removal of
solid waste, C&D waste and sewage in waterways have to take stringent action against
polluters / violators who dump solid waste and dispose sewage in the waterbodies.
Further, continuous surveillance through installing CCTV cameras, field surveillance
through patrolling by squads.

GCC, CMWSSB, DMA & DRD to ensure that stern action is taken against the
violators by seizing / impounding of vehicles as per the available provisions and
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impose heavy penalty against polluters / violators who indiscriminately dump solid
waste and dispose sewage in city waterways especially Adyar & Cooum Rivers and
Buckingham Canal.

ii) Transport Department shall be consulted regarding seizing / impounding the vehicles
polluting waterways and take stern action as per the provisions available in law like
cancellation of RC for such vehicles indulging in repeated violation. If required,
suitable amendments may be proposed in the Public Health Act / ULBs Act.

iv) GCC, CMWSSB, DMA & DRD to have an effective monitoring system using
technology to prevent decanting of sullage / disposal of sewage by tanker lorries in
waterways and the GPS tracking device should be enabled in these tanker lorries to
ensure that they decant only in the designated STPs.

v) GCC, DMA & DRD should ensure that the Adyar and Cooum River banks are
secured with adequate fencing to prevent fresh dumping of solid waste & C&D waste
within their limits.

INTEGRATED COOUM RIVER ECO-RESTORATION PROJECT
1) Water Resources Department (WRD):

The WRD official informed that all 8 Sub-projects are completed under ICRERP. During the
review, the Additional Chief Secretary / Member Secretary, CRRT informed that regarding the
pending court cases pertaining to encroachments in Cooum and Adyar River before the Hon’ble
High Court of Madras, so far 4 cases (Adyar - 2 Nos. and Cooum - 2 Nos) have been disposed
by the Hon’ble Court.

In this regard, departments concerned have handed over all case related materials /
documents to State Legal Counsel (AAG-IX) to defend these cases effectively. The Registry,
Hon’ble Madras High Court was requested to list these cases for early hearing. Further, the
Additional Advocate General - IX of Tamil Nadu mentioned on 03.06.2024 in the Hon’ble First
Bench of Hon’ble Madras High Court for listing of cases for hearing and the cases are yet to be
listed for hearing. In this regard, the State Legal Counsel (AAG-TN) may kindly be suitably
informed on the significance of these cases relating to encroachments in Cooum River for early

hearing and disposal.
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In the meeting, the Additional Chief Secretary / Member Secretary, CRRT also
informed Under ICRERP, All Infrastructure (Assets) created viz., Compound wall, STPs,
I&Ds, etc. will have to be maintained by implementing agencies / line departments concerned
(GCC, CMWSSB, DMA, DRD, WRD, etc.) from their own funds.

After detailed review, the Chief Secretary issued following directions:

1)  While executing the works for Chennai Port - Maduravoyal Elevated Road Project,
NHAI to ensure that necessary measures and Flood Mitigation Plan are in place to

ensure the seamless water flow in the river during monsoon season.

i) As indicated by the Additional Chief Secretary / Member Secretary, CRRT, All
infrastructure (Assets) created viz., Compound wall, STPs, 1&Ds, etc. under ICRERP
shall be maintained by implementing agencies / line departments concerned (GCC,
CMWSSB, DMA, DRD, WRD, etc.) from their own funds.

iii) All necessary efforts shall be taken for early listing and disposal of pending court cases
pertaining to encroachments in Cooum River before the Hon’ble High Court of
Madras and suitable action to be initiated by respective departments for the removal

of encroachments as per the orders of the Hon’ble Court.

2) Greater Chennai Corporation (GCC):

The Deputy Commissioner (Works), GCC informed that all 4 sub-projects envisaged
under this project are completed. Further, it was informed that fencing works have been taken

up in the stretches wherever the work front is available (20.54 km) and it is fully completed.

Further, it was informed that under ICRERP, out of 14,257 PAFs totally identified, so far
13,484 PAFs within the Cooum River boundary have thus far been relocated from 53
habitations and remaining 773 PAFs from 7 habitations will have to be relocated.

Regarding the relocation of remaining PAFs, Additional Chief Secretary / Commissioner,

GCC informed that coordinated efforts are being taken to relocate the remaining PAFs in Adyar
& Cooum Rivers by GCC in coordination with WRD, TNUHDB & Revenue, Chennai District.

After detailed review, the Chief Secretary instructed the following:

i) Necessary efforts shall be taken by GCC to sensitize the elected representatives to get
their support in smooth relocation of habitations that are resisting relocation under
these projects.
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ii) Joint efforts to be taken by GCC to relocate the remaining PAFs in Cooum River in
coordination with WRD, TNUHDB and Chennai District Administration.

iii) Coordinated efforts shall be taken by GCC, TNUHDB and WRD to sensitize the PAFs
who are resisting relocation on the facilities and services made available in the
TNUHDB Resettlement Scheme areas.

iv) While issuing Building and Demolition Permission, GCC should ensure that C&D
Waste disposal plan is in place and the same is strictly adhered by the
Builder/Contractor during the construction of the building.

v) GCC shall ensure that continuous surveillance and control mechanism are effectively
put in place to prevent the indiscriminate and illegal disposal of solid waste and C&D

waste along the city waterways. In this regard, GCC to immediately issue notice to

polluters/violators.

3) Tamil Nadu Urban Habitat Development Board (TNUHDB):
The TNUHDB official informed the following status under ICRERP:

= Atotal of 14,257 Project Affected Families (PAFs) were identified within the Cooum River
boundary under this project. So far, TNUHDB has allotted 13,484 tenements and allotment
orders will be issued to resettle remaining PAFs under this project.

= Under ICRERP, 773 tenements are now ready for allotment to resettle the remaining PAFs
in Cooum River:

o Thailavaram Phase Il (Maraimalai Nagar) — 73 units,
o Moolakothalam Phase | (Tondiarpet) — 42 units,
o Moolakothalam Phase Il (Tondiarpet) — 60 units,

o Manali New Town Phase Il — 598 units.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that the
tenements earmarked to resettle PAFs under these river restoration projects are kept in
readiness by TNUHDB. Remaining PAFs will be relocated on disposal of pending court cases
and allotment orders would be obtained from TNUHDB by GCC / DMA for relocation.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT highlighted
the various community development activities and special camps for Social Security Schemes
(SSS) conducted for PAFs resettled in various TNUHDB schemes (i.e. Perumbakkam,
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Athipattu Phase Ill, KP Park Phase Il, Gudapakkam, AIR Land, Navalur and Thailavaram)
under ICRERP. So far 4,496 PAFs were benefitted through these camps.

Further, TNUHDB is conducting Community Development Activities to cover all
resettled families in TNUHDB Scheme area viz., Income Generation Activities, Livelihood
Programmes, Formation of SHGs and Enrollment in Schools. So far 4,800 persons are

identified and provided skill development training.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT highlighted
the special initiatives being taken up by TNUHDB viz., Construction of New Building for
Perumbakkam Police Station (T17) inside Perumbakkam TNUHDB Scheme Area,
Establishment of temporary One Stop Centre (OSC) by the Social Welfare and Women
Empowerment Department at Perumbakkam, Establishing a Counselling Centre for POCSO

Cases in Perumbakkam by Police, Establishing a De-addiction Centre in Perumbakkam, etc.,
After detailed review, the Chief Secretary directed TNUHDB the following:

1) TNUHDB to ensure that all amenities are ready in Schemes to resettle the PAFs

from Cooum and Adyar River.

i) TNUHDB to conduct Community Development Activities to cover all resettled
families in TNUHDB Scheme area viz., Income Generation Activities, Livelihood
Programmes, Formation of SHGs, Enrollment in Schools, ITIs, etc. Especially,

Skill Development Training programmes for PAFs.

4) Chennai Metropolitan Water Supply & Sewerage Board (CMWSSB):

The Managing Director, CMWSSB informed that all 13 packages have been completed
under ICRERP.

Further, the Managing Director, CMWSSB has also informed that, total 10 packages were
taken up under ICRERP, of which 9 works are completed and 1 work is in progress i.e.
Nerkundram UGSS and the same would be completed by 30.09.2024. In addition to the outfalls
identified and being mitigated under ICRERP, new outfalls (23 nos) was cropped up in the
recent times and these outfalls need to be addressed. Hence, to plug these 23 outfalls, the
following 14 proposals were prepared to plug these new sewage outfalls in Cooum River for
Rs. 50.00 cr. for which the Government have accorded administrative sanction to CMWSSB
and their status are given in the following table:
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Work

Progress
as per last
meeting

Increme
-ntal
Progress

Expected
date of
completion

Enhancement of the pump capacity in Mogappair
(East) HT SPS in Area-VII

100%

Work
Completed

Providing laying, jointing and testing of pumping
main, construction of Sewage pumping / Lift
Station and providing electrical machineries and
allied works in Depot-106 in Area VIII

84%

6%

30.06.2025

Providing, laying, jointing, testing and
commissioning of Sewage collection system
including house service connection in Depot 102 &
106 in Area VIII

45%

40%

30.06.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal In Depot 109,
Area IX (Eastern Side)

41%

3%

30.06.2025

Enlargement of Gravity Sewer Main, Laying of
Interceptor and Diversion Works For Plugging of
Sewage Outfalls in Trustpuram Canal in Depot 109,
Area IX (Western side)

46%

4%

30.06.2025

Laying of Interceptor and Diversion for Plugging
Of Sewage Outfalls In Nungambakkam Drain
From Ch-1000 To Greams Road Pumping Station
in Area-I1X-D-111

100%

Completed

Enlargement of Sewer system to plug the sewer
outfalls along the Trustpuram canal in Area-I1X

42%

3%

30.06.2025

Construction of sewage pumping station at
Trustpuram and laying of CI pumping main to
Kodambakkam A SPS for plugging of Sewage
outfalls along the Trustpuram canal in Depot-112 in
Area-IX

75%

4%

31.05.2025

Construction of lift station at Thiruvalluvarpuram
and laying CI pumping main to Kodambakkam A
SPS for plugging of Sewage outfalls along the
Trustpuram canal in Depot-109

66%

12%

15.06.2025

10.

Providing sewer Collection System with lift station
and pumping main to Perumal Koil Street &
Ambedkhar Nagar, Depot-144 & 146, Area-XI

55%

10%

31.05.2025

11.

Relaying of 600mm dia CI sewer pumping main
from LAW College Pumping Station at NSC Bose
Road in depot-59, Area-V

44%

7%

30.06.2025
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Progress Increme Expected
Work as per last -ntal date of
meeting Progress | completion

Interception and Diversion of sewage outfall by
laying Gravity main and Lift station at West Cooum
12. | Road, Chindatripet and pumping to Navalar Nagar
SPS in Depot-62 in Area-V

92% 8% Completed

Enlargement and rerouting of sewer pumping main
13. | from 150mm dia to 200mm dia from Navalar Nagar 76% 14% 30.06.2025
SPS to Napier Park SPS in Depot-62 in Area-V

Work commenced on 05.09.2024
and expected date of completion
09.08.2025 — 5% progress

Rerouting of Existing 700mm dia CI Gravity Sewer

14.
main for length of 200m at Ritchie Street — Area V

After detailed review, the Chief Secretary issued following instructions:

i) CMWSSB to expedite the ongoing additional sewage mitigation works in Cooum
River and complete them before the scheduled timeline. The progress of these

works shall be reviewed as part of the monthly review meeting.

i) CMWSSB to forward the Utilization Certificate (UC) and Completion Report
(CR) to CRRT for the works so far completed under ICRERP.

5) Directorate of Municipal Administration (DMA):

The DMA informed that under ICRERP, solid waste removal (1,648 MT) and fencing
works (8.075 km) along the Cooum River have been completed within Thiruverkadu
Municipality limits.

It was also informed that fencing in the encroached stretch for a length of 965 m will
be taken up after the relocation of habitations (i.e. Shanmuga Nagar and Perumal Koil Street,
Thiruverkadu). In this regard, the court cases related to Perumal Koil Street, Thiruverkadu was
disposed of and necessary action is being initiated to relocate the families as per the orders
issued by the Hon’ble Court.

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that the court case relating to Perumal Koil Street, Thiruverkadu within Cooum River was
disposed of and efforts are being taken in joint coordination with Tiruvallur District
Administration, WRD, TNUHDB and Thiruverkadu Municipality. Further, necessary action is

taken for early disposal of the pending cases pertaining to Shanmuga Nagar, Thiruverkadu.
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In the meeting, it was informed that all encroached structures (160 Nos) with Cooum River
boundary at Perumal Koil Street, Thiruverkadu were marked by the Revenue, WRD, TNUHDB
and Thiruverkadu Municipality. Subsequently, Joint Enumeration (Form-2) and Bio-metric
Survey (Form-2A) of PAFs who were willing to relocate was captured. Meanwhile, WRD has
issued Notice (Form-3) to all encroached structures and joint action to relocate the PAFs would

be initiated accordingly.
After detailed review, the Chief Secretary instructed the following:

i) The District Collector, Tiruvallur District and WRD to take suitable action for
early listing and disposal of pending cases pertaining to encroachments in

Shanmuga Nagar, Thiruverkadu.

i) Necessary coordinated action should be taken to amicably relocate the Perumal
Koil Street Habitation, Thiruverkadu in Cooum River by Tiruvallur District
Administration, WRD, DMA and TNUHDB should quickly and to adequately

secure the river stretches after the relocation.

ii) TNUHDB to provide required number of tenements to resettle from Perumal Koil
Street, Thiruverkadu under ICRERP.

6) Directorate of Rural Development & Panchayat Raj (DRD & PR):

The DRD officials informed that under ICRERP, the solid waste removal (4,582 cu.m) and
fencing work (1.92km) along the Cooum River have been completed in Adayalampattu,

Sennerkuppam and Vanagaram Village Panchayats within DRD limits.

Restoration of Buckingham Canal:

In the meeting, WRD stated that the Boundary Demarcation of Buckingham Canal,
Mapping of boundary through Differential Global Positioning System (DGPS) and preparation
of map for 48km were completed and fixing of Boundary stones in progress and will be
completed by 31.03.2025 where the stretch is free from encroachment.

Further, WRD to submit a comprehensive proposal for Restoration of Buckingham Canal
including Sewage Mitigation, Urban Waterfront Development / GCC side property beyond
RoW and Resettlement & Rehabilitation components. Now, CMWSSB and TWIC have
finalised the outfalls list and the proposals for sewage mitigation. Subsequently, necessary
action to be initiated to identify number of Project Affected Families within the Right of Way
(RoW) of the B’ Canal to take up enumeration process for Resettlement & Rehabilitation.
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MITIGATION OF SEWAGE OUTFALLS IN ADYAR & COOUM AND BUCKINGHAM CANAL

In the meeting, the Additional Chief Secretary / Member Secretary, CRRT informed that, a
joint exercise was taken up to identify the total number of outfalls in Adyar River, Cooum River,
Buckingham Canal and Drains of Adyar River, Cooum River & B’canal) within CMWSSB,
DMA and CRD limits to have an overall comprehensive picture of the sewage outfalls in city

waterways.

The joint exercise was completed for Adyar River, Cooum River and B’Canal. The list of
outfalls prepared by TWIC for Adyar, Cooum and B’Canal (2022) were verified by CMWSSB
in GCC limits, DMA and DRD and validated the list of outfalls in its jurisdictions (DMA and
DRD to ensure that no outfalls (all type of outfalls like, SWD inlets, sewer inlets, by-pass lines,
house service connections, industrial outlets, flow from nearby premises through sheet flow

(without any defined path), decanting spots, etc. are left out).

TWIC along with CMWSSB, GCC, DMA & DRD has identified and validated the list of
outfalls and solid waste dumping locations in Adyar Drains (23 nos), Cooum Drains (8 nos) and
Buckingham Canal Drains (22 nos). Now, action is being initiated by respective ULBs /

Agencies

After review, the Chief Secretary issued following directions:

i) The outfalls identified by CMWSSB / DMA / DRD in these waterways need to suitably
addressed by departments concerned and to tie up under the ongoing schemes or
future schemes to effectively mitigate sewage pollution in these waterways.

i) Wherever the accumulated Solid Waste / Debris removed from Cooum & Adyar River
and Buckingham Canal, GCC, DMA & DRD to ensure that no fresh dumping takes
place and suitable control & monitoring mechanism shall be put in place.

SOLID WASTE REMOVAL ALONG THE WATER EDGES OF SRINIVASAPURAM
STRETCH ALONG ADYAR CREEK & ESTUARY AREA BY GCC

During the review on the ongoing river restoration projects, the Additional Chief
Secretary / Member Secretary, CRRT informed that solid waste clearing drive was carried out
by Greater Chennai Corporation (GCC) along the water edges of Srinivasapuram Stretch along
Adyar Creek & Estuary Area once in fortnight and so far 15.50 MT of debris and 46.30 MT of
garbage have been cleared by GCC.
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After detailed review, the Chief Secretary instructed GCC that the coordinated
efforts will have to be continued by GCC to prevent dumping of solid waste, construction
debris along the Adyar creek and estuary side and regular solid waste removal
mechanism to be put in place for effective pollution mitigation of the creek and estuarine

area.

ECO-RESTORATION OF ENNORE CREEK

The Additional Chief Secretary / Member Secretary, CRRT informed that the Habitat
Restoration (i.e. Plantation works) is entrusted to Forest Department at a sanctioned cost of

Rs.45.14 crore under the Eco-Restoration of Ennore Creek Project.

Further, it was Department informed that the Forest Department had proposed to
implement the plantation works in Ennore Creek within 2 years (i.e. 2023 to 2025) and the

Plantation works have been fully completed under this project.

Further, it was informed that Forest Department had cleared the Prosopis juliflora and
completed the plantation of mangroves & its associated species i.e. 1,60,000 nos. out of
1,60,000 nos of mangroves and 2,00,000 nos. out of 2,00,000 nos of mangrove associated
species and 1,00,000 Nos. of Shrubs, creeper seedlings have been planted. Prosopis juliflora
has been cleared in 200 ha out of 200 ha within Ennore Creek. Moreover, 40,000 Nos of

Associate seedlings have been raised for Maintenance.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed the Forest
Department to ensure that the vegetations so far planted in Ennore Creek are maintained for
better growth of the plantations.

In the meeting, Member Secretary, TNPCB informed that the Manali Industrial
Association has already planted 70,000 tree saplings in the Manali area. Further, the Member
Secretary, TNPCB has also informed that Rs.16.00 cr. has been allotted to GCC to plant tree
saplings at Manali Industrial area.

After detailed review, the Chief Secretary issued following instructions:

i) Forest Department to ensure that the vegetations so far planted in Ennore Creek are
properly maintained for better growth of plantations. Moreover, suitable measures

to be taken to prevent fresh growth of Prosopis juliflora in Ennore creek area.
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i) Name Boards / Signages etc. have to be provided using eco-friendly materials at
vantage points for better public usage.

iil) The Member Secretary, TNPCB and Commissioner GCC to approach the Green
Tamil Nadu Mission (GTM) to plant tree samplings of 10 ft height in Manali Area.

iv) Forest Department to identify the actual areas required for additional mangrove
plantations and cover the mangrove plantation as originally existed in the Ennore
Creek and also directed TNPCB to identify CSR funds from Companies in Manali
Industrial area. Further, the Forest Department to assess the areas wherever
mangroves were originally found in the basins of Kosathalaiyar River, additional
41 ha in Ennore Creek, Cooum & Adyar River, Kovalam Creek and Mudukadu
Creek and prepare cost estimate and submit a proposal to Government to take up
the mangrove plantations. On submission of proposal by the Forest Department,

suitable funding source from CSR funds from Companies may be identified.

PREPARATION OF DPR FOR THE ECO-RESTORATION OF KOSASTHALAIYAR
RIVER

In the Meeting, the Additional Chief Secretary / Member Secretary, CRRT informed
that in order to have a holistic approach in restoration of Chennai waterways, Government
have directed CRRT to take up the restoration of Kosasthalaiyar river. Now, the Draft DPR
for the restoration of Kosasthalaiyar River from Karanodai Bridge to Ennore Creek is prepared
and circulated to respective line departments for their review and approvals. Subsequently,
efforts are being taken to mitigate sewage pollution, solid waste management, boundary

demarcation and fixing of boundary stone, plantation and river channel improvement, etc.

Further, the Additional Chief Secretary / Member Secretary, CRRT informed that
Laying of boundary stones is being carried out by WRD as approved by the Board of CRRT
and WRD to complete the works by 31.05.2025.

After detailed review, the Chief Secretary instructed to present the Action Taken
by respective department for the restoration of Kosasthalaiyar River and appropriate
intervention / proposals / action plan to be devised to protect and restore the ecology of
the Kosasthalaiyar River in the DPR. The Final DPR to be presented by the CRRT.
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After reviewing the ongoing river restoration works, the Chief Secretary
reiterated the significance of comprehensive restoration of city waterways and instructed
that all concerned line departments should expeditiously implement the works entrusted
to them within the committed timeline. All implementing agencies were directed to
complete the ongoing works early and to ensure that substantial progress is made.
Thereafter, the Chief Secretary informed that the Hon’ble National Green Tribunal
(NGT), Principal Bench, New Delhi may be duly informed of the progress made in these

projects in the next quarterly report.

-Sd/- -Sd/- -Sd/-
Additional Chief Secretary / Principal Secretary Chief Secretary
Member Secretary, to Government to Government
CRRT MA&WS Department
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